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LOK SBABHA

Wednesday, March 2, 1966/Phaiguna
11, 1887 (Saka).

The Lok Sabha met at Eleven
of the Clock

[Mr, DmpuTy-SPeaxEn in the Chair.]
ORAL ANSWERS TO QUESTIONS
Rickshaw-pulling

*297. Shri Madhu Limaye: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether Government's atten-
tion has been drawn to the evil
effects of rickshaw-pulling (cyele or
hand-pulled) on the pullers; and

(b) it so, the steps taken by Gov-
ernment to eliminate fickshaw-pullmg
or to combat its evil effects?

The Deputy Minister in the Minks-
try of Labour, Employment and Re-
habilitation (Shri Shahnawas Khan):
(a) Apart from the fact that rick-
shaw-pulling may -~ be regarded as
derogatory to human dignity Govern-
ment have been advised that rick-
shaw-pulling in itself has no harm-
fu] effect on health though it is pos-
sible that the considerable physical
labour on the part of Ill-nourished
and ill-housed rickshaw pullers might
precipitate lung diseases which are
common amongst slum dwellers due
to hard work and unhygienic environ-
ments.

(b) This is primarily for the State
Governments to deal with, but the
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Government of India have addressed
the State Governments on the impor-
tance of this matter and have made
suggestions from time to time. These
are:

—

(1) Drawing up a phased pro-
gramme for the abolition of
rickshaw=-pulling, and in the
meantime—

(il) Prescribing suitable regula-
tions governing the conditions
of work, medical examina-
tion, etc.

(ill) Preventing exploitation by
middlemen by encouraging
co-operatives of rickshaw
pullers.

The State Governments are taking
necessary steps in the light of the
conditions obtaining in each BState,
having regard to various factors, e.g.
provision of alternative employment
to rickshaw-pullers and arrangements
for alternative conveyance to the
poorer sections of the community In
urban and semi-urban areas where
there is a great demand for cheaper
means of communication,

ot wy femdt : Soremw  aErew,

gt wEmT 7 wwd  oEw B ey
fe fomm Wi st awew-gea
%
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Frq fear s 37 w0 oAOEI ¥
qA{T WrE-AoE WY AT ¥ fHg
form s@0d qT w7 F{A T AT
qrEedt AMIAr ar TeEl F)5H S
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Ti® T & AT A=k 7 fao g
FErlr TR FAAEF qTRIT
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ftomgrewowt S 0z a3
fomedi 31 7@ A=t § W
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ot wrrt . IaTema wEEw, fafree
HTET H QI A W AT AL R
gafqe  ag Far seTe A 7

st wy fosrd : 3Tmegs wiww,
Ftogvr ¥ oIt fgEm g—ux
ag a1 5 T3 7o Pdom s T
g7 fewd am @ w0 59 F A@iTd
ATET & oo gar Wl W gaeT
feem ag ar fr o g9 AR wiw
FTLAF fan w7 I AR K1 AGIET
W Fwer o fameowed wfag W
Feq-exlra ®FET 17w fA=wiTE

qrRE A8t F

st wpt - 3T wElET, W7
fafaee #rgg g7 79 FuwEmw W
%z 1 T wwimawm geer Al @,
At Y s F1 waw At faw
T

Shri 8. M. Banerjee: They should
collect this information.
st wawAr ey ;w7 ATEfEe
framr are Y gAt od Femar
wtgg &A1 wwy fAT Awma
arEv-fam & far &g graamw e
ST ?

oY W™ Wi o gT | gH A R
T4z w faar § 5 g w4 a7
i At wr-maifre amt 7T wrer-fraat
¥ fu wwdiw O NE, A1 IW A
& fag @d

Shri Balakrishnan: Is the Govern-
ment considering a scheme of chang-
ing rickshaw pulling into a mechani-
cal device just as motor rickshaw?

Bhri Shahnawaz Khan: I have just
now said that we would prefer auto-
rickshaws, motorcycle rickshaws and
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small scooter rickshaws end State
Governments have been asked to go
in for them.

it WITwer |y WTRW W AT
It A qorar § 5 oW wAAdw
18 F1 TFA & Ty § OO0 G
%t gaq aug o7 figw few o & 5 o9
¥ sareey &1 odvgor T s wfe o
# qg Wt stEEr £ e & w6
forelY Trog FCHTT A IH wEERE H TS
FIA Tt § a1 w1% gfaard Iv wwn
st &

sft g ot - g & 2 A
F1 13w, $F0w, WA oY fop F qmani s
TR Y | §6 a1 3 ifaw wgge R T
W v €28 7 4 wix a8 frd s
wrsar g4 Fam &1 81 agda
Tt 7 fipar ST | 39 w7 AT a7 0
fir 9a & & &% ATRieT & @ T 71
frT 37 & frory a9% & § 0 a9
wzg ¥ qg 7y 5 O qeey ¥
FYE FraT AE GrT—IHrEr T
S FY AT qEerE dufr s qETiEl
#1 WY gFeTE gt | Tafee 2za A
wgT i ag AT gw qL o faar o1d,
#dfr qram grft, aw ww & gafaw
TN FLT |

FaTeaw WY : st ATy arf )

o wrwft . WO OF  SwEEdT &7
7 § 1 7g o {frardy g

FITOW AR qTAAT w45
& 3 ot g . F1 gamm g

Shri Nath Pai: In defence of that
farcical fraud, called prohibition, the
Government take shelter in the Direc-
tive Principles of the Constitution.
The same Directive Principles talk
about the dignity of man in this coun-
try. Even before independence some
of our leaders, who were conscious of
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the degrading shame of man pulling
man, refused to use the rickshaw even
in Simla; some of them used & horse
or something else. May I know from
the Government as to what concrete
steps, in keeping with the Directive
Principles of the Constitution and your
own promises to the people, you have
been taking to put an end to this
shame when one Indian is seen draw-
ing another Indian like a slave?

Shri Shahnawag Khan: There are
two forms of rickshaw pulling—one
is a man pulling a rickshaw and the
other is a man using a cycle rickshaw.
As regards the first one, that is, where
a man pulls a rickshaw, many States
have accepted our recommendations
and have already issued instructions.
But the cycle rickshaw ig still operat-
ing and until we can provide another
cheap form of allernative trans-
port . . . .

Shri Nath Pai: Is there a timelimit
within which the Government wants
to end it?

Mr. Deputy-Speaker: Have you
got any time-limit to end it?

Shri Shahnawas Khan: At one time,
our proposal was to end it by giving
them certain time-limits. But the
State Governments came forward to
say that unless we can provide an
alternative form of cheap transport,
they would like the cycle-rickshaws
to continue for sometime,

it  HTECOR  HaT WERT A
ag A1 ferar § {4 oF safer gut =fe
FI P, g ATATAETE § | & W
IH ¥ A 0T Tz fom Y wde
atid it € Freargw fear s, o &
q1F T wix § 7

sty wt : 91§ arww
qreAT OF HEH AT §, 0 &1 gaAT H
wAT §, A6 oate w9 ag Al R,
gafed arr argfe fagm gemra w00
waTer A w8 1 & qg oft wam g
& st amafem Form a6 drft & @
SHATH A IH 4-5 50 w8 §,
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fRTaag & Il w1 FAA T
g ol g, A F AIA JIA-TT w0
T qTF FHS § |

oft TR ;. B O FT Ia%
adf wrar, ooy | & 7 w0 av i owqer
AT 7 1T g ATAT & | A 9 G4
1 AFA & o @1 ardt w1 AR
FAFrdq & 7 w9 Fex & o g A
s A4 e wwdt §—dt grm a?
# fad g7 w07 Tiga § v 9181 1 M-
g faar qrar =gy, A a1 & A g
TIT 0
Shri Kapur Singh: May I know
what in the opinion of the Govern-
ment is particularly degradging to
the dignity of humankind in the
honest labour of rickshaw pulling

except that the confused socialist
thinking says so?

Mr. Deputy Speaker: It is a mat-
ter of argument. Next Question.

Shri Kapur Bingh: I am not argu-
ing. 1 want information.

Mr. Deputy-Speaker; Next Ques-
tion.

Shri Vasudevan Nalr: How is it
your eyes missed the leader of the
group even though he stood up five
or six times? It is very strange.

Mr, Deputy Speaker:
spent 15 minutes on this.

We have

Shri Vasudevan Nair: That is true.
But at least you should have shown
some consideration.

Some hon. Members rose—

ot atmt @ g ored gaTer 8, W6
1 Ao R Fwr a9 €1 7g fggEm
T S a7 qae § |

Mr, Deputy Speaker: No more
questions. 1 have passed on to the
next Question.

ot gy : @ Foor WA E,
Lk iif 4
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Mr. Deputy Bpeaker: You cannot
get up everytime like this in the
Question Hour and upset the proceed-
ings of the House.

Levy on Industry for Research

+

*298. Shri P. R. Chakraverti:
Bhri K. N. Tiwary:
Dr. L. M. Singhvl:
Shri Bubodh Hansda:
Shri B, C. Samanta:
Shri Bhagwat Jha Axad:
Bhri M. L. Dwivedi:
Bhri P. C. Borooah:

Will the Minister of Education be
pleased to state:

(a) whether Government have
considered the recommendations of
the Conference of Sclentists and

Industrialists held in Delhi in Decem-
ber, 1965 suggesting the imposition of
a levy of 5 per cent on the annual
turnover of the Industry for research
and development;

(b} whether the statutory levy for
research would be an effective incen-
tive; and

() if so, whether Government pro-
pose to take suitable measures in
that direction?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. The final
recommendations have not been
received yet. It is understood that
the proposal is that industrial estab-
lishments should set apart upto 5%
of their turn-over for expenditure on
research and development, and that
tax relief should be provided on this
expenditure,

(b) and (c). Do not arise,

Shri P. R. Chakravertl: While tak-
ing into account the fact that the
Council of Scientiic and Industrial
Research had to face the onslaught of
the D.LR. to curtail the expenditure
on research, may I know whether the
Government has taken steps to restore
the grants which had been cut and
also add to the funds made avallable
for research?
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Shri M. C. Chagla: As the hon
Member knows, we are facing a
serious financial stringency. I have
done my best to press for as much
money as possible for scientific re-
search. Every Ministry has had to
submit to a cut and so have I and so
has scientific research.

Shri P. R, Chakraverti: May I know
whether the learned Minister endorses
the comment of an important weekly
of Calcutta, Now, that defence-orient-
ed budget, in simple English means
reduction of development expenses
including those on education and re-
seach? If the answer is in the affir-
mative, may I know what steps the
Minister thinks it expedient to take to
see that, Emergency or no Emergency,
research must continue?

Shri M. C. Chagla: I agree with my
hon. friend that research pays large
dividends not necessarily in the near
future but, sometimes, after some
time. 1 entirely agree with the hon.
Member that, as far as possible, no
cut should be imposed on expendi-
ture on research.

Shri Buta Singh: To advance this
noble cause of scientific research, do
Government propose to impose this
levy only on the private sector or on
the public undertakings also?

Bhri M. C. Chagla: As I have point-
ed out in my answer, this is a pro-
posal which is still under considera-
tion. I take it that, if private indus-
try sets apart a certain amount for
research, so will the public corpora-
tions.

Shri Buta Singh: You can include
public undertakings also.

Shri Sham Lal Saraf: There is today
a big gap between research and
translation of results of research in
factories and flelds, May I know
whether this point was taken up in
the Conference of Scientists and In-
dustrialists and if so, what steps are
contemplated to make effective trans-
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lation of results of research in flelds
and factories?

Shri M. C. Chagla: That was the
precise object of this get-together bet-
ween industry and scientific research.
The idea was that our laboratories
should tell the industries what re-
searches they have made and to what
extent théy can be translated and
taken up in various private projects,
and the industry should tell the re-
search workers as to what are their
difficulties so that they can work on
those difficulties and try to solve
them.

ot wo wro forarlt : qw wErg ¥
fefgafrze oWt 1 Fromm
Far et g1 & W1 P ¥ few fre
e 7 W e frar g ?

Shri M. C, Chagla: The co-opera-
tion is increasing. We have already
got four or flve co-operative asso-
ciations where there is collaboration
between a particular inudstry and
the CSIR. They subscribe about 50t7
and the CSIR subscribes 5097. Ot
idea is to expand the fleld of this co-
operation. Apart from that, there is
constant contact between our labo-
ratories and industries.

Shri 8. C. Samanta: Is it not a fact
that some groups of industrialists
are having their own research insti-
tutions? May I know whether they
are helped by Government or whe-
ther they are not asking for any help
from Government?

Shri M. C. Chagla: The industries
have their own research institutions.
We do not finance them. But where
an industry wents to set up a co-
operative assoclation, then Govern-
ment do assist them because it is a
collaboration between industry and
our scientific workers,

Bhri Bhagwat Jha Asad: While
appreciating the efforts made and
the recommendation to further the
allotment for sclemtific research, may
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I know from the hon. Minister whe-
ther the present allotment and the
expenditure in the various labora-
todieg on the scientists who are
working have been properly worked,
and whether they are remunerative
in the light of the production that
we are having at present in the
country?

Shri M. C. Chagla: We pay our
scientists fairly well, but the salaTies
that we pay to the scientists must
have some relationship to the society
in which they work. We are not an
affluent society. We cannot afford to
pay our scientists what the USA or
the UK pays, but we are doing our
best to see that our scientists are
paid such salaries as will induce them
to remain in this country and also
induce those who are abread to
return to their motherland.

st o wro Y : i) wicfy st
Aagrar g fe ot axdfe AT AT H g
59 3w foete #1 Y sqaeqr 7 ot
arfed | & werewr s g i @
#Y A § faer davem av wow FOHTA
1 g Wi & fog ey mr & fv fom
ST 7 2wy fodfts firar wng, afy gt
MagwTy?

Shri M. C. Chagla: This proposal
has just been made and it is under
consideration. If we decide to sup-
port this proposal we shall certainly
take it up with the Finance Ministry.

Shri P. C. Boroosh: Professor
Humayun Kabir when he was the
Minister of Petroleum and Chemicals
said in his Address to the Indian
Science Congress last year that Chima
achieved a break-through in science
and engineering because it spemt on
research in one year what India spent
in five, and the gap would increase
unless the expenditure on scientific
regsearch was raised in the interests
of security and development. May 1
know whether in pursuance of this
Government have proposed to set up
research on every major industry in
the country?
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Shri M. C, Chagla: Yes; at this
gathering of industrialists and scien-
tists, about a thousand persons attend-
ed, and this conference was divided
into 15 working groups, each dealing
with specialised subjects, and they
have made recommendations with
regard to each major industry saying
what is to be done to make India self-
reliant.

ot ¥ aTew  FT HAT AR
®Y TF 4G Wt ey § fw fRe §
W & A1 ¥ 39 201 & waf @ #
Wl G R, 9 A1 ag e
g1 & 5 aEe &l Wi ¥ o @il
1 FTH T § SUMT & T F TG
FTET AN TEY EI6T & TWRTT T BT
gl & pRTer §, afg g, & A
#W wgeT W Tm W @ id fE
FAT # o1 & fog w6 sqaeaT Ay
s ?

Shri M. C. Chagla: I think the best
way of carrying on research is colla-
boration between industry and our
laboratories, and that is the goal
towards which we are working, be-
cause if there is collaboration, then
industry can put to the laboratories
what the difficulties are and the labo-
ratories can try and solve them, and
the laboratories also can go and point
out to the industries what researches
have been made which can be use-
fully utilised by the industries.

oft Towme fog o FT AR Y W
i e frar @ fr g g ¥ e
*® ¥ 3w %1 wfeon gfsa g g ?
wegrent it ¥ &Y w7 47 fy 4z et
Wi fga miw  dee ) wm #
=8 arr § v aqf wowrT witwr w1
gfsw 71 & fay Rz A9 aw
TG ] W ST T qfewr A1 90
w7 T 7Y At & 7 fora, gfg, e
Y 71 w1 ¢ fF T TRk ag T

et 7
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Shri M. C. Chagla: This is a comp-
lete misapprehension which I want to
clear. We have no monopoly of
research. We welcome scientific
research either in our laboratories or
elsewhere; even in India today, apart
from the laboratories under the
CSIR there are many scientific insti-
tutions which are working on research,
and we welcome more and more
scientists working on research even
outside the laboratories of the CSIR.

Shri Kapur Singh: But you are
monopolising all the resources.

Shrimati Savitrli Nigam: In view of
the fact that work of national impor-
tance is being done in these central
laboratories, may I know why the
cuts which were imposed at the time
of the emergency have not been Te-
stored when the emergency is over?

An hon. Member: Is the emergency
aver?

Shri M. C. Chagla: I have already
pointed out that we are facing a very
grave, crucial financial stringency
and we have all to submit to cuts,
however reluctantly. Every Minis-
try feels that there should be no cut,
and my Ministry also feels the same.
But we are facing a situation where
there is no alternative to submitting
to these cuts.

Shri Muthiah: Is it a fact that the
scientists in the national laboratories
have a feeling that private indus-
trialists are not making the best use
of the results of the researches car-
ried on there?

Shri M. C, Chagla: That is tue;

that is precisély the reason why w&

called for the first time this, what I
may call, get-together between indus-
trialists and scientific workers.

Accident in Dhori Celliery

+
*299. Shrl D. C. Sharma:
Shri Eswara Reddy:
Shrimati Vimla Devi:
Shri Bhree Narayan Das:
Shri 8. C, Samanta:
Shri P. C. Borooah:
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Shri Bhagwat Jha Agad:

Shri M. L. Dwivedi:

Shri Subodh Hansda:

Shri Hukam Chand
Eachhavaiya:

Shrimati Savitri Nigam:

Shri §. M. Banerjoe:

Shri Madhu Limaye:

Shrimatl Maimoona Sultan:

‘Shrimati Renuka Barkastaki:

Shri Vishwa Nath Pandey:

Shri C. K. Bhattacharyya:

Shri Daji:

Shrimatl Jyotena Chanda:

Shri Sarjoo Pandey:

Shri Rajeshwar Patel:

Shri R. S. Pandey:

Shrl R. Barua:

Shri M, Rampure:

Shri Indrajit Gupta:

Will the Minister of Labour, Emp-
loyment and Rehablilitation be pleas-
ed to state:

(a) whether Government have
examined the Report of the Inquiry
Commission constituted by Govern-
ment to inquire into the causes of
explosion in Dhori Colliery on the
28th May, 1965; and

(b} if so, the action taken or pro-
posed to be taken in the light of the
Commission’s findings?

The Deputy Minister in the Minis-
try of Labour, Employment and
Rehabllitation (Shri Shahnawas
Khan): (a) Yes—the report of the
Court of Inquiry has been examined.

(b) In the light of the Court's
findinge action is being taken to
initiate legal action against the

management for violations of the
Coal Mines Regulations, The gques-
tion of suspension of the certificate of
the Manager for incompetence accord-
ing to the prescribed procedure is
being considered.

The various observations and
recommendations of the Court are
also being considered for suitable
action.

Shri D. C. Sharma: This catastrophie
accident, unprecedented in the his-
tory of India, I think, took place so
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many months ago. Even now, the
question of the incompetence of the
manager is being considered. May
I know when the question of the
incompetence of the manager will be
decided, whether after the manager
has retired or has resigned or died?

Bhri Shahnawas Khan: The hon,
Member is aware that a court of
inquiry had to be appointed and the
report of that inquiry has been
received. It naturally takes time for
the court of inquiry to examine all
the witnesses and all that. We are
taking action as soon as possible.

Shri D, C. SBharma: May I know
under what item as a result of the
findings of the court of inquiry speci-
fic and concrete action has been taken
and what are the itemg still being
examined on which action will be
taken afterwards?

Shri Shahnawaz Khan: The inquiry
committee has made a number of sug-
gestions. The most important of these
are; Electric cap lamps should be
provided to people working in the
mines. That recommendation is
being implemented. There was some
difficulty in obtaining electric cap
lamps because the manufacture of
these lamps in this country is rather
limited. Previously many of these
were imported. But owing to the
foreign-exchange difficulty, that is
difficult now and we are trying to step
up the manufacture of these lamps.
Then they have referred to the neces-
sity for follow-up action on coal-dust
violations. I do not know if my hon.
friend knows this. ...

Shri D. C. Bharma: I know it very
well. I have been to the mines,

Shri Shahnawaz Khan: In coal
mines, specially in hot, dry conditions,
a lot of coal dust accumulates.
‘That is inflammable, and steps have
to be taken to control that coal dust
in the mines, that is by spraying and
sprinkling water in the areas so that
the coal dust settles down and the
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number of such particles in the air is
reduced or by mixing with in combus-
tible dust like stone dust That
recommendation is being implemented.
In fact, it is one of the prerequisites
for running coal mines,

Then the third one is the determi-
nation of the. . .

Shri 5. M. Banerjee: Let him lay
a statement,

Shri Shahnawaz Khan: There are
a number of recommendations. If you
want me to explain every one of
them, I shall be wvery happy to
explain. Or I can lay a statement.

Mr. Deputy-Speaker: A statement
may be laid on the Table of the
House,

Shri Shahnawaz Khan: I shall lay
it on the Table of the House.

Shri A. P. Sharma: The report of
the enquiry committee should be laid
on the Table of the House.

Shri 8. C. Samanta: May I know
whether the Government will have
to take the help of the Court to

implement all the recommendations
that have been made by the enquiry
committee?

Shri Shahnawaz Khan: No, Sir. On
some we can take immediate action,
and those actions are governed by the
Indian Mines Act, and we can take
action under this without referring
the matter to the court, but I might
inform my hon. friend that the Gov-
ernment has received notice from the
management warning the Goverment
that they intend to Initiate legal
action against the Government.

Shri P. C. Borooah: May I know
whether the National Council for
Safety in Mines had its first sitting
recently, and if so, what are the
recommendations of that Council and
what iz the Government's reaction
thereto?

Shri Shahnawaz Khan: The meet-
ing was held only a few days ago,
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and those recommendations have yet
to be received and examined in the
Ministry. When they are received,
we shall certainly examine all those
and take whatever action is neces-
sary, I might inform the hon. Mem-
ber that our greatest difficulty in this
matter has been the inadequate
number of inspecting staff. We have
been approaching the Union Public
Service Commission to recruit the
inspecting staff, but even they, in
spite of their repeated attempts, have
not been able to find sufficient num-
ber of inspectors and assistant ins-
pectors. We are making ad hoc
arrangement for recruitment of the
staff.

ft T W WY §q gwiEe
o Few § wiw awraw & A
ffeaa fawfar 9+ §, &7 s d3w =1
AIEAE dead FCT, AINEETTT QI0T
AT fE, IT F FATT ACHT G A AT
wgex 741 3 @ & fr 3w ¥ o Al
frg  wrga g wd Adf ¢ fw
g F.9 ¥ fravs 1 wr @ Ao auw
faret wriem fw § Ao Afeq gag a6 7

it s wt - & AT A
F1 a5 fgemar srga § fr fafedt
HI TG T gH H A S & T GAIT
afsT gt oF wrEw F A H WAy
T TS & AT Fg1 34 F Adeqw a1
€ ATET AT Wi § o1 g 99 W g
AT 9w |

oft wo wro firlt : & wraT QTEEr
g i z& wraamadl o & o aeer &
I & A 4T § A 4T g9 Ay
# fof? w9 ax oY wTadt ?

it sgrar wt : 39 e A & Feee
¥ Yo off qae Fo zrw, gty wE
¥ fzmd o ¥ ) o 9w fofaedt qm
FfOR M s @ g T F I
W F1 aw a¢ oar faar and
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ot g wx wgEm & o
gt g fr xw gdem & o= fead
wfaw 7t § WX w1 9 W9 O @i
¥ wgrer g i @ ? afk @,
@ wew safer ) fieen dar fear o
it o frre § feaa
" e gu W feaw o §
7g Wt fde vk § o9 & s 9T A
Fe AT mifes a3 W ST w1
ar€ WY ST a1 wfs £¥ faar s ?

ot mgaTw wt : W aE AT AT
Wi g & o o wAE A ¥ gk
) W oy ¥ 268 W gE £ W O
AT W ATy & wifers § 99 % fawme
wA WG ¥ oy 1 A dar
= wo femr ww § A wTAws &
g Emfgra®
faers e o BT oWy £

ot gew W wew c #Y

b froht sgmar r € & 1 oY
age w1 gaw § ¥fe fee o
™
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sarq gt fear omar §
%1 feadT qgraan 4 of &

Y srrgerae wt : ot i A W 268
wTEAt AT Ay § | A 9w F afere § 5w
9 TG § T 9] 9 8T ey
W et AR I TN A
% & | A wiwe « fod
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o R WY wgAw  wEREl &
T 1 W fod a9 @ e A
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AW TR : W9 F T
T W T §

oft v wit ;g gz fofiw
gt
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Shrimati Savitri Nigam: In spite
of the long replies, there is very little
substance. I want to know the date
when the enquiry commission sub-
mitted its report and how much time
had been taken by the Government
to take legal action against the pro-
prietor and manager and why was so
much time taken?

Shri Shahnawaz Ehan: The acci-
dent took place on 28th May 1965.
The court of enquiry was constituted
on ldth June, 1965. The court sub-
mitted its report on 26th November,
1965. After that the report had to be
examined. The management had also
served legal motice. I submit that
there has been no undue delay.

Bhri 8, M. Banerjee: Is it a fact
that after the explosion there were
attempts by the mine-owners jointly
and individually to hush up the whole
affairs by giving a report which could
whitewash the whole affair and an
attempt now on behalf of the mine-
owner is made so that no prosecution
could be launched; they are trying to
delay the whole procedure by delay-
ing ‘the submission of various reports
which had been asked for? I would
like to lknow whether it has been
brought to the notice of the Govern-
ment and, if so, what steps have the
Government taken to expedite the
decision to prosecute the criminals
who caused the death of 268 people.

Shri Shahnawas Ehan: It is correct
that an attempt was made to mislead
the court of enquiry. It has been
stated by the president of the court
of enquiry that such an attempt was
made but the court took no notice of
it. Legal action for misleading and
that sort of thing can be taken only
if the court had been mislead; we
cannot take action now for their
attempt to do so.

st 7 fermd : w7 o § f A
wrger & # fagre semar it & Aar
wTameaT areraw fag o 1 fewT @
e ag Wt w7 e § fr ffe e @
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qer wAr 1 gow AW R AT
Froveat qroay fag o & gedr 3
*E AT FFAT WS & AT A w0 AT
wgE AT # gUAT g-gufad I W
o F F fad fagr e & weme
ferarr & g & fordr vk e &7 ot
Tg FHEAT 92 | W7 EW ag F1 oA
aw wrw afafa & qow w4 7

=it s wt AT e A
Wt e fFm 8 9w ¥
FETE |

ot wep fomly © A5 A fea g0
wel AERT JaT § |

Mr. Deputy-Speaker:
the reply is ‘no'.

Order, order;

Shri C. K. Bhattacharyya: The
hon. Minister states that Government
had been served with legal notice by
the proprietors or managers. A legal
notice by itself is not a bar to the
Government for taking action under
the recommendations of the court of
enquiry. I want to be assured by
the Minister on this particular point
that the Government will not be in-
hibited or restricted in any way by
this mnotice and that proceedings in
the usual course according to the
recommendations will be taken.

Shri Shahnawaz Khan: I can assure
the hon, Member that Government
will not be deterred by any such legal
notices. We are determined to go
ahead and punish the guilty.

s qrAg: W A A
o & wowman g fe S am § e
T A XOX WTEHT ¥ ¥ AR T
AE g8 wrrn agEr § 6w
et # W qIg &1 ARGl BT g
T HTHTT A1 e wiasd 3 frermes
o W e @i g S & -
wTor T wrg fawre goe Wt & 7
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ot argere wi: S wifEEd
FT FH agd &7 AT § T TAAAE W
o & ag ardT T a1 @ B amr WY
T L F a0 THD o #r Fredard
T HE T AT g A A |

oY ®ew Qi ;T @ ATy #
Ry ?

ot e wt - fre o @
1

Hquid Fael from Cambay OH Field

+

*300. Shri Vishram Prasad:
Shri Yashpal Singh:
Shri P. C. Borooah:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Agad:
Shri 8. C. Samanta:
Shr Subodh Hansda:
Shri Shree Narayan Das:
Shri Bagri:
Shri Kishen Pattnayak:
Dr. Ram Manohar Lohia:
Shri Utlya:
Shri Ram Sewak Yadav:

Will the Minister of Petrolemm and
Chemicals be pleased to state:

(a) whether it is a fact that the
Cambay oil fleld has produced liquid
fuel;

(b) whether it can be used as fuel
in various industries; and

(c) if so, tlie steps taken to exploit
it for commercial usge?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals (Shri
Igbal Singh): (a) Yes, Sir, if by
liquid fuel is meant eondensates.

(b) Yes, Sir,

(c) Adequate publicity, including
wide advertisements, hag been under-
taken for sale of condensates. A cer-
tain amount of sales have taken
place.
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ot fawm oy ;S wT Sie
¥ Wt 7y U fAre g W W
g § i ot § ag W @i & e
sfeeem ®7 AE freeT & we o faewft
§ T § wg faeit @ A & 7g
st gt g 5 9w @ few 9T
T wEt T CeA W RY o W
t

st ywwrer fey : ogr o W
T ig s ae s g M gT A §
120 ¥97 9% #ifew =7

oft fasw wow ;@ § feadn
g5t W Tt wEw grm ?

wft yerarre g - g ot ot AT A
iz i e I A A w
w1 g ot adf w3 | ¥ e ®
e e difw A gwanw
fear | 9q & quifaw  cwddde w@
wd?

ot fasr weve ¢ EATY AET AW
e W feww wmae &t ST o\
Wy aen ! afzg,a fear?

oft yearer fay : faforer smawr &
fog a1 7€ Sfew a7 oaw S
Xfom & a1 ¥@ wAE § TRwE g
tiarew § wwr a1 o J9T qUn
T g ) 40—50 ZH T &
Ve gy | agwE fom
T qEaT & ¢

Shri P. C. Boreoah: May I know
whether it is a fact that these con-
densates can also be used as raw
material for the manufacture of syn-
thetic fibre and synthetic rubber and,
if so, whether the Government have
made any examination as to the com-
parative commercial advantage of
using this liquid fuel in this manner
and, if so, with what result?
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The Minist of Petr and Bhri Igbal 8ingh: From one indus-
Chemicals (Shri Alagesan): The

Institute of Petroleum has gone into
this matter and it has said that this
can be put to several uses like solvent
for various chemicals, cleaning fuels
and paint diluents, etc. But this can
also be used in the petrochemical
industry ag a processing material. We
are not aware whether it can be used
in fibre-manufacture. We have not
received any such advice.

Shri P. C. Borooah: May I know
whether any examination has been
made?

Shri Alagesan: Yes; the Indian
Institute of Petroleum has gone imto
this question and is advising us.

ot %o wyo fyidlt : & ug ST
g § 5w e wqw & g
w § W ug gEl TR & o
o PR ESE R AR @RI A
w1 v § 7

ot yewrw foy © Wi @ @EE
afFg T 120 T A Y1 KA
arr fEraTc g &Y &v qen
ATET |

Shri Bhagwat Jha Asad: May I
know whether there has been some
sale of this material, and whether the
total potentiality on a commercial
basis of this find has yet been valued
and evaluated and, if so, what will
be the approximate quantity of the
deposit?

Shri Igbal Singh: The total produc-
tion is only just 40 to 50 tons now.
1 hope we can evaluate it in future.
We are making experiments and, in
due course, if it is found that it can
be used in a commerclal way, it will
be used.

Shrl 8. C. Samanta: May I know
whether demands have already been
recelved #rom Industrieg and other
individuals as regards the supply of
this liquid fuel?

try, an enquiry has come. (Interrup-
tion),

Shri D. C. Sharma: May I know

whether any hon, Member can cross
the floor?

Bhri C. K. Bhattacharyya: Shri
Kamath ig violating the rules of the
House. (Interruption).

Mr. Deputy-Speaker: Order, order.
Shri Kapur Singh.

Shri Eapur Singh: May I know
how this liquid fuel essentially diff-
ers from the other mineral oils llke
kerosene, diesel and petroleum?

Bhri Alagesan: This is got along
with the gas in the oil field. This
cannot be used, we are told, straight-
way, but it can be used after proces-
sing and removing the heavier hydro-
carbons, in combustion engines and
certain types of furnaces. You can
also refine it in a refinery and get
kerosene, gasoline, etc.

e ¥ froft & AW mwr e Aw
w1
L
*301. st wfeTC WTe dvw
ot gew " g
ﬂﬂol’lom:
oft APTERY WY WA
*wemuﬁiﬂ:
oft ®o Wo wWA :
oft gutw g :
st Fo Wo wAWT :
sfreeft wrfarst formw :
it wge wierdy
ot i =ifean -
oft firserferget :
w7 dgtfeaw st cemw 6 oF
T BT FIO w0

(%) war ag o & s fefY & &=
war o€ oty ¥aw AW & oy &
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omrg ¥ ®H & A9 OF 997 §OT
farar ma §;

(=) afx gt, ot €& s & seeriter
fet &= w1 wmaw fear onde;
g

(7) SEFY o q@T E ?

The Deputy Minister in the Minis-
try of Petroleum and Chemicals
(Shri Igbal Singh): (a) to (¢). The
Trade Agreement between India and
U.S.S8.R. for the period 1066—70 pro-
vides for the import of 5 million ton-
nes of petroleum products ‘from
U.S.S.R. with a permissible varlation
of 20 per cent either way. The de-
tailed terms for each year are nego-
tiated by the Indian Oil Corporation
Limited with the Export Organisation
of USSR.

oft wfwre wTw dow o Awq, K
g Wt g 6 g e dw § faed
faZr & & A et Frarer &7 sava-
w1 & A gw A fr o Fm oA
9T w4 & forg ahar fen 7

oft gwwrw fa¥ : fomd) fdt &
& &1 =l T & 9 &0 el ¥
w1 Gz 97 F &7 Sifow 7 G

g

ot witeTe @ dewr ¢ 5T TE
ug & T o7 a9 qIm & weaw faaan
fft 1 dw W former o wmawr
aar § WY Iaw ST &7 GO T &
firm zar 7 far: Py 397 fr amar &7

The Minister of Petroleum and
Chemicals (Shri Alagesan); The gap
between internal production and our
demand per month may be taken
between 70,000 to 80,000 tonnes of
kerosene. We import kerosene, high-
speed diesel and fuel oi] also. The
break-up of these figures, I cannot
disclose, in public interest, But these
rnre the products that we are import-

g
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oft wifere wrw & : wETT S

Y qdf g 7 ug o w0k fedw ¥
aamg?

Mr. Deputy-Speaker: They have no
information.

Shri Bhagwat Jha Azad: The mats-
rial is inflammable and therefore it
is difficult to find outl

oft witerre wTey oy ;- K o o
et § e e s gardr fewdt
fazwit qar = g & W T o
aw ¥ fawrm & fowerar § 7

Sbhri Alagesan: We are not in a
position to disclose the prices at
present.

Mr. Deputy-Speaker: What s the
foreign exchange we are spending?

Shri Alagesan: All these imports
which we were getting from free
foreign-exchange sources have been
stopped, We are now importing pure-
ly from rupee-payment areas. I may
tell the House that generally the
prices at which we are now obtaining
these products are lesser than the
priceg that we were paying before.

ot wfwrre eyer arew : firerf) Fadefy
war @d g 8, 98 Tl e oy ?
TEAT AT 1. . . (waww)
faerm woaT @ EYaT & T qwnd ?

oft gww o v ;- ¥ oy o
argaT g e gw afe ad fred oo w1
v qro # FaE & W geTd /T
T 07 fReT QAR w7

Shri Alagesan: I have already sald
that we are importing about 80,000
tonnes of kerosene every month. We
shall not be able to disclose the price
becauge there are other products and
other companies involved.

Mr. Deputy-Speaker: What is the
amount we are making?
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Shri Alagesan: I would like to have
notice,

Shri Bhagwat Jha Azad: May I
know whether under this agreement,
a specified amount that would be
determined from year to year only
will be imported or this agreement
also provides that we can change it
according to our necessity and also at
the favoursble price in the world
market?

Shri Alagesan: The total quantity
for 1966 to 1970 has been fixed at
5 million tonnes. Each year we are
negotiating the quantity.

ot wo wro fy¥dy : & 7@ o
g g fr o 3 gEt Ew ¥ dar
grar & sfzga wmaa FooAT w1 o S
fardr 3 ¥ram AT & 39 & qEui ¥ W
Miwaam BERITIT IR
ar wwm qsar ¢ 7 & qEw Y araen
wrgat & &t Fadh o T ST E
I AT FET qEAT g AT R W
W AT & we 9%ar & ?

Shri Alagesan: I shall not be able
to give the information.

Shri M. L. Dwivedy: Sir, I have not
asked him to disclose the apecific
prices which he cannot disclose in the
public interest. T want to know....

ot geR W wEAW ;07 I
1 mraa @ @1 7% & v ogw W A
HEFA, TATL I FIE STARTLT AE Y )
FELEAAF TCAAATFE AT |
™ e qo § fF amerdr Ofad
Afer ag o<t 7Y AT a1 T wg
frar Far & 5 sl predt #Y
oY | WF gW A 8, 8 41X 10, 10
forer oz T 2 ¥ o Ty SrvATe
gl # F A a@ T F o aier
wwT Tgal & Wi 1 A FE gl
wrFTEr wd Ararft @ dar @y
wrar & i g7 99w ZTEy # aifw
ITE ATE T &Y ot 31
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Mr. Deputy-Speaker: He has no
information and he wants notice.

Shri M. L. Dwivedi: Sir, I do not
want him to disclose the price. 1
want to know whether we import oil
at a favourable price as compared to
oil produced in this country.

Shri Alagesan: As far as the inte-
nal price of kerosene goes, it is fixed
under a certain formula and that is
known, What I am saying iz that 1
shall not be able to disclose the price
at which we are obtaining the imports.

Shri M. L. Dwivedi: The answer
does not satisfy me,

Shri Hem Barua: May I know if it
is not a fact that the official review
circulated with the budget papers of
the West Bengal Assembly has attri-
buted the present kerosene crisis to
(a) import restrictions, (b) short sup-
ply from indigenous refineries, and
(c) diversion of about 20 per cent of
the available supply to defence needs.
If that is so, may I know whether
this does not contradict what the
Minister said on the floor of this
House in relation to kerosene crisis
in West Bengal? If he thinks it is
s0, may I know whether he is pre-
pared to lift the import restrictions
and liberalise the terms of sale?

Mr. Deputy-Speaker: He need ans-
wer gnly about import.

Shri Alagesan:
sufficient quantity.

We are importing

Shri Hem Barua: Sir, this question
is related to kerosene,

Mr. Deputy-Speaker:
about import of kerosene.

It is only

Shri Hem Barua: There is an alle-
gation made in the West Bengal
Assembly that because of import
restrletions  there is the kerosene
crisis. I think the Minister should
clarify the position in his own
interest,
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Mr. Deputy-Speaker: The answer is
that they are importing sufficient
guantities,

Shri 8. C. Samanta: May I know
whether the agreement stands in any
way against using our Indian ships
completely for Importing this oil?

Shri Alagesan: I do not think so.

Shri P. C. Borooah: What is the
actual quantity of kerosene that we
are manufacturing at the moment in
the country and may I know by
what time we will be seM-sufficient
in this commodity?

Shri Alagesan: At present we are
manufacturing between 130,000 tons
to 135,000 tons of kerosene, When the
second million-lon unit of Koyali
and the second million-ton unit of
Barauni go into preduction we will
have much more kerosene.

Shri N. Sreekantan Nair: Sir, 1 rise
1o a point of order.

Mr. Deputy-Speaker: What is the
point of order during the Question
Hour?

Shri N. Sreekantan Nair: The reply
given by the hon. Minister was that
our production ranges from 130,000
tong to 235,000 tons. It is something
obnoxious.

Shri Alagesan: 1 said 130,000 tons
to 135,000 tons”.

Shrimati Savitrj Nigam: Is it a fact
that the import of kerosene oil s
much more expensive than the Im-
port of crude oil and then refining it
in our own country? If the answer
is in the afirmative, may I know why
proper expansion has not been made
in our refineries so that we could
import crude and refine it instead of
importing kerosene oil and thereby
save a lot of money?

Mr. Deputy-Speaker: It is a sug-
gestion for action.

2599 (Ai) LS—2,

Oral Answers PHALGUNA 11, 1887 (SAKA)

Oral Answers 3206
Consumer Price Index Numbers for
Delhi
+
*302, Shri 5. M. Banerjee:
Shri Daji:
Shri Vishwa Nath Pandey:
Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:
Shri P. C. Borooah;
Shri Heda:
Shri Sidheshwar Prasad:

Will the Minister of Labour, Em-
ployment and Rehabllitation be
pleased to state:

(a) whether the Technical Advisory
Committee on Consumer Price Index
numbers has scrutinised the Report of
the Expert Committee on Consumer
Price Index numbers fo, Delhi;

(b) whether it has also submitted
any Report to Government; and

(c) if so, its recommendations and
the action taken by Government
thereon?

The Deputy Minister in the Minis-
try of Labour, Employment and Re-
babilitation (Shri Shahnawaz Khan):
(a) Yes.

(b) The Government has received
the recommendations of the Techni-
cal Advisory Committee.

(c) The Technical Advisory Com-
mittee considered the recommenda-
tions of the Expert Committee which
suggesied adjustment in the Consu-
Price Index Numbers for 1860 on
base 1944 and the corresponding
linking factor. The main recommen-
dations of the Technical Advisory
Committee were:—

(a) The change of the weighting
diagram proposed by the
Expert Committee should not
be undertaken at this stage
in the context of evolving
the linking Yormula;

(b) The index may be corrected
for the deficiency noticed by

b
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the Expert Committee in res-
pect of House Rent in an ap-
propriate manner; and

(a) The correction in the index
suggested by the Expert
Committee on account of the
discrepancy in the pricing of
cinema tickets was endorsed.

The decision of the Chief Commis-
sioner, Delhi, on the recommenda-
tions of the Expert Committee, in the
light of the comments, of the Techni-
cal Advisory Commitiee has already
been announced in Delhi Adminis-
tration’s notification No. F. 25(55)/64-
Lab. dated lst February, 1966, A
copy of this notification is laid on the
Table of the House, [placed in Lib-
rary. See No. LT-5645/66].

Steps have been taken by the
Director Labour Bureau to revise the
Dethi Index Numbers in accordance
with the azbove decision.

Shri S. M, Banerjee: It is my infor-
mation that the expert committee
which was appointed under the
chairmanship of Professor Ganguli
submitted a report in which they
pointed out that the consumer ptice
index of Delhi was wrong to the tune
of 29 points. I want to know the
circumstances in which another tech-
nical advisory committee was appoint-
ed to scrutinise the expert com-
mittee’s report. May [ also know
whether the technical advisory com-
mittee has recommended that this
wrong compilation is only to the
extent of 10 points and not 29 points?

Shri Shahnawaz Khan: First of all,
I'want to inform my hon. friend that
the expert committee was headed by
Dr. Satyanarayana, Director, National
Council of Applied Economic Research.
It is true that this expert committee
recommended that the price index
should be 179 points. The matter was
considered by the technical advisory
committee whicth recommended that
it should be 168 and not 179 points,
Seo, to that extent, Shri Banerjee was
right. There is a difference of 11
points.
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12.00 hrs,

Shri S. M. Banerjee: I would like
to know whether, on the basis of the
rébommendatlons of the expert com-
miittek, the “hon; Minister of Labour
and Employment has issued Tnecessary
instructions to the employers' associa~
tion of Delhi and other Government
offices to pay dearness allowance
according to this and to pay the
arrears of dearness allowance retros-

pectively]
Nilon il

Shri Shahnawaz Khan: As I gaid, a
notification has been published already
under the orders‘of the Chief Com-
missioner of Delhi and the conse-
guential actitm, we hope, will be
taken ;b;? all concerned.

Regarding Starred Question No, 303

off siw @ FTn (e
I9TEAE HE R, N IR ATE METE

ot ST et (froae)
TATHT WERH, NI Hedl 303 w2T
gAY & 1 =T fafieeT gz saET
S4TE T qF, a1 agH T g |

Mr. Deputy-Speaker: If the Home
Minister is anxious, I have no objec-
tion.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): It is not a
question of my being anxious; if the
House wants, I am ready,

Some hon. Members: Yes,

Mr., Deputy-Speaker; He may read
the "answer. I will not allow any

.questions on it.

Dr. L. M.- Singhvi: Then, what is
the use of taking it up?

Mr. Deputy-Speaker: The Question:
Hour is over.
&t TAEE ATET ¢ T GTF T
7 qeq f2d ord, @Y Faw FaT 97 W
FT F1E e TG 8 |
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St e e o A
93T 1 wAaT dT fzar wiAr =g

Y W WA WGATT © A0 T AT
AT EH A3 H AT TF AT | T 9T ¢7H
T2 /Y Q@1 T wHT A7 qifzo
Dr. L. M, Singhvl: The rule is that
if the question is answered on the
request of the Minister, of course sup-
plementary questions can also be
asked; otherwise, the written answer
would at any rate be available to us.

Mr. Deputy-Speaker: He has said
that if the House wants, he is pre-
pared to answer it

Tro TR ANET Afgar : grew At
A FT AF TZ TT AER

Mr. Deputy-Speaker: He is not
requesting me to take up the question.

WRITTEN ANSWERS TO
QUESTIONS
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2-2-1966 F1 W AT M1@T § |
P10 e R C

Rehabilitation Programme of Dandak-
aranya Development Auothority

*304. Shri P. C. Borooah;
Shri M. L. Dwivedi:
Shri Bhagwat Jha Azad:
Shri Sobodh Hansda:
Shri S§. C. Samanta:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether an indusiry-based re-
habilitation programme was chalked
out at the Thirty-second meeting of
the Dandakaranya Development Au-
thority held recently in Bhopal; and

(b) if so, the details of
gramme?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) In the meeting of
the Dandakaranya Development Au-
thority held on 11th December, 1885
at Phopal, the planning and imple-
mentation of the programme for set-
ting up of industrial units in Danda-
karanya were reviewed.

(b) A statemeni giving the delails
of the programme which was revie-
wed is laid on the Table of the House.
[Placed in Library. See No. LT-5646/
66].

Settlement of Migrants in Andaman
and Nicobar Islands

*305. Shri S. C, Samania;
Shri Subodh Hansda:
Shri P. C. Borooah:
Shri M, L. Dwivedi:

the pro-
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Dr. Ranen Sen:
Shri Bhagwat Jha Azad:
Shri Vishwa Nath Pandey:
Shri Yashpal Singh;

Shri C. K. Bhattacharyya:

Will the Minister of Labour, Em-
ployment and Rehabilitation be
pleased to state:

(a) whether it is a fact that about

three thouasnd displaced families
from East Pakistan have already
been economically settled in the

Andaman and Nicobar Islands with-
out any desertion;

(%) if so, whether the report of
the Inter-departmenta! team consti-
tuted to prepare an integrated re-
sources development plan for the Is-
lands has been considered and more
displaced persons from East Pakistan
are proposed to be settled in the Is-
lands: and

te) if so. the details thereof?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
Jjivan Ram): (ay Ves, Sir. The extent
of desertion was negligible,

(b) and (c). The report of the
inter-departmental team set up to
prepare an outline integrated re-
source development plan for the is-
lands has been finalised. The pro-
gramme of development visualised by
the team wil] create additional em-
ployment opportunities to the extent
of about 25,000 during the period
ending with the Fourth Plan. This
will benefit local people and also help
resettle migrants from East Pakistan,
repatriates from Burma and Ceylon,
ex-servicemen, and others. The deve-
lopment envisaged is in the field of
agriculture, plantations forestry, for-
est-based industries fisheries, etc.
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U.P.—Bihar Boundary Dispute

*307. Shri Shree Narayan Das:
Shri Vishwa Nath Pandey:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the question of TUttar
Pradesh-Bihar Boundary dispute has
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been finally settled both at the Gov-
ernment and the people’s level;

(b) whether this question was
taken to law courts by some of the
people affected; and

(c) if so, the decision of the courts
in this respect?

The Minister of State in the Min-
istry of Home Affairs and the Minis-
ter of Defence Supplies in the Min-
istry of Defence (Shri Hathi): (a) A
Bill to give effect to the recommen-
dations made by Shri C. M. Trivedi
so as to provide for a fixed boundary
between the Ballia District of Uttar
Pradesh on the one hand and the
Saran and Shahabad Districts of
Bihar on the other has been prepared.

In pursuance of the provisions of
Article 3 of the Constitution, it is
proposed to refer this Bill to  the

legislatures of the States of Bihar and
Uttar Pradesh.

(b) Some writ petitions have been
filed in the High Courts at Patna and
Allahabad.

(¢) Three writ petitions were
heard by the High Court at Patna on
29th October, 1965, The court per-
mitted the petitioners to withdraw
their petitions on the Union Govern-
men giving an assurance that they
would not proceed with any survey
for locating on the ground the points
on the fixed boundary until the pro-
posed law was passed by the Parlia-
ment. The other cases are subjudice.

Statement by Shri Namboodiripad at
Koltavam

*308. Shri D. C. Sharma:
Dr. L. M Singhvi:
Shri Hem Barua:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Home Affairs
be pleased to state.

(a) whether the attention of Gov-
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ernment has been drawn to the state-
ment made by the Left Communist
Leader, Shri Namboodiripad, in Kot-
tayam, on the 2nd December, 1965 re-
ported in a section of the Press that
“his party is not prepared to part
with gold and silver and to miss a
meal for the purpose of recapturing
Azad Kashmir and Aksai Chip areas™;
and

(b) if so, whether any action has
been taken or is proposed to be taken
for his anti-national utterances?

The Minister of Home Affairs (Shri
Nanda): (a) Yes, Sir. The statement
was made on 1st December, 1965 and
not on 2nd December, 1965.

(b) No action was considered neces-
sary particularly for delivering this
speech. However, the Government
of Kerala, on an overall review of
his activities and speeches, have de=
tained him under rule 30 (1) (b) of
the Defence of India Rules with effect
from lst February, 1966.

feeslt & wiv/mper & @ifi

*309. 3T Wo #o fga:
=it Jo Fo AT :
=T AT A HEE ¢
=t Ho Ho WIR :
Y gare goan
st st frmy -
sftag:
ot JgT S
&t Ty AT /O
ot et

FAT NE-HTG AT Tg FATA HTOFAT
w4

(F) w1+ aaTEET 9% foes
wgrt ¥ feeelt ¥ afer gy mr €



321§ Written Answers
(o) w1 M7 femeat & qvamy
O T e aar T WY der ¥
Ffg gr vk &; ot

(7) w= wrwer § T wTHATEY #
T

ag-wrd warem # ot wwr
wfanr swe ¥ afecaraaoe s
(ot gdl) : (%) &7 (7). 89T & =
e fagoor T fagr man § ) [qRreTem
H ven na, ¥fowd wemr gEo zto—
£647(66]

Communa]l Meetings In Banaras
Hindu University

*310. Shri Hem Raj:
Shri Madho Limaye:
Shri Kishen Pattnayak:

Will the Minister of Education be
pleased to refer to the reply given
to Starred Question No. 722 on the
8th Decembr, 1065 and state:

(a) whethr Governmoent have In-
wvestigated the conduct of the organi-
sotion which was holding exercises
within the campus of the Banaras
Hindu University; and

(b) if so, the result thereof and the
action taken in the matter?

The Minister of Education (Shri M.
€. Chagla): (a) and (b). The matter
is being looked into.

Damage done by Cyclone in the
Southern States

*311. Shri Sabodn Hansda:
Shri 8. C, Samianla:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedl:
8hri P, C. Berooah:
Shri Vishwa Nath pandey:
Shril D. N. Tiwary:
Shrl Bagri:
Shrl Ram Sewak Yadav:
Shrimati Savitri Nigam:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether it is a fact that a
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large number of people were render-
ed homeless and deaths also occurred
due to cyclone in Andhra Pradesh,
Kerala, Madras and Laccadive and
its adjoining areas in the month of
December, 1965;

(b) if so, the number of people who
died and the number of people
rendered homeless, Stale-wise;

(c) the extent
result thereof; and

of damage as ®u

(d) the nature of help given fo the
victims of this natura] calamity?

The Deputy Minister In the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla); (a) Kerala and the
Laccadives were affected by cyclone
in December, 18065 but no reports for
oceurrence of cyclone were received
from the States of Andhra Pradesh
and Madras.

()

State No.o of  No. of  persons
persons  renderd homeless
died

(1) Kerala s 627 houses were
damaged or  des-
troved, Exact
number of persons
affected s not
known,

(2) Laccadi-

ves . ¥ 150

{c) (1) Kerala: Thirty two persons
were injured and five persons were
reported missing. Twenty-five ves-
sels with cargo were lost in the sea,
Nearly 8526 acres of paddy, cocoanut
trees and other crops were affected.
Six bhundred and twenty-seven
houses were damaged or destroyed.
Total loss is estimated at Rs. 35,33,508.

(2) Lacadives: Twenty houses com-
pletely collapsed and 122 houses suf-
ferred material damages of about
Rs. 55,000,

28,259 cocoanut trees were uprooted
causing @ loss of about Rs. 10 lakhs.

One boat sank off Calicut, another
was completely damaged and washed
away; one was seriously damaged
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and four mechanised boats sustained
damage; two boats with 20 crew on
board are reported missing. 'Total
estimated damage to boats and cargo
Rs. 73,000. Government sustained a
loss of 174 quintals of coir worth
Rs. 20,000 and PW.D. cargo worth
Rs 24,064

(d) Persons affected by the cyclone
were evacuated to places of safety.
Free supply of rations of rice, sugar,
tea dust and kerosene oil were given
to the victims of the calamity as im-
mediate relief. Cash grants were also
given in deserving cases for repair
or reconstruction of houses affected.
Allotments aggregating Rs. 3,11,000
were placed at the disposal of district
Collectors in Kerala to meet the ex-
penditure on relief measures and an
expenditure of Rs. 13,380 was Incur-
red on immediate relie! measures in
Laccadives,

Sulphuiic Acid Plant

*312. Shri Bibhuli Mishra:
Shri K. N. Tiwary:

Will the Minister of Petroleum and
Chemicals be pleased to state:

(a) whether it is a fact that 400
tonnes per day pyrites based sulphu-
ric acid plant is proposed to be loca-
ted at Sindri instead of at Durgapur
and if so, the reason therefor; and

{b) whether it is also a fact that
the Pyrites and Chemical Develop-
ment Co. has already given a contract
for the same and if so, the mame of
the party?

The Minister of Petrolenm and
Chemicals (Shrl Alagesan): (a) The
original decision was to set up the
first 400 tonneg per day pryrites based
sulphuric acid plant at Sindri, as it
was considered to be the most suita-
ble site for it. Subsequently, when
approval was accorded to a Complex
Fertilizer Project at Durgapur, it was
decided to shift the site of the said
plant at Durgapur. With the change
in the product pattern of Durgapur

Fertilizer Project and assurance of
fuller utilisation of sulphuric acid at
Sindri, Government have now rever-
ted to the original decision.

(b) Contract has been placed on Ms,
Simon Carves India Limited.

Gurdwaras in Pakistan

*314. Shri Daljit Singh: Will the
Minister of Labour, Employment and
Rehabllitation be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1888 on the 6th December,
1965 and state:

(a) whether it is a fact that pre-
viously the evacuee land was allotted
to S.G.P.C in lieu of the land of Gur-
dwaras in Pakistan and afterwards
allotments were cancelled; and

(b) it so, the reasons therefor?

The Minister of Labour, Empley-
ment and Rehabllitation (Shrl Jag-
Jivan Ram): (a) and (b). Allotment
of evacuee land was not made to the
Shiromani Gurdwara Parbandhak
Committee in lieu of the land of Gur-
dwaras in Pakistan. However, 4848
standard acres of land belonging to
Muslim religious institutions in Pun-
jab (India) was leased out to S.G.P.C,
for a period of 7 years from Kharif
1054 to Rabi 1961 at single time land
revenue plus other Government dues.
The lease was cancelled on formation
of the Punjab Wakf Board, which
took charge of the lands belonging to
Muslim religious institutions.
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Santhanam Committee's Recommenda-
tons

*317. Shri R. S. Pandey: Wil] the
Minister of Home Affairs be pleased
to stale:

(a) whether Government have re-
viewed the progress so far achieved
in the implemeniation of the Santha-
nam Committee’'s recommendations;
and

(b) if so, whether any further mea-
sures hiave been taken to implement
them?

The Minister of State in the Min-
istry of Home Affairs and the Minls-
ter of Defence Supplies in the Minls-
try of Defence (Shri Hathi): (a)
and (b). Out of a total of 137
recommendations (including parts of
recommerdations) made by the
Santhanais “ammittee 115 have been
accepted, © have not been accepted
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and the remaining 14 are under
consideration, as follows:

1. Following 108  recommendation®

have been accepted with or without changes
and implemented \—

(1) Recommendations re-

lating to  Government
Servants Conduct
Rules . £
(2) Recommendstions  rela-
lating to  amendments
to laws B . . 15
{3) Recommendations  rela-
3 ting to the political
partics  €1¢. o . . 1
(4) Recommendations rela-
ting to Universities . 1
(5) Others . 85
ToTAL . 108

Following recommendations have
b-een ac.e:pted whnfly or partly and their
implementsion is under consideration i—

(1) Recommendations  rela-

ting to Government
Servants Disciplinary
Rules . . . 1
(2) Recommendations  rela-
ting to Amendments
to laws s
(3) Others ] 1
ToTtaAL . 7

111. Recommendations  not
accepted . . . L}

1V. Following 14 recom-

mendations are under con-
sideration i— .
(1) Recommendations re-
lating to Cbmmuuom]
changes . . 5
(2) Recommendations  rels-
ting to pollucnl par-
ties  etc. 5 N 4
(3) Recommendations. re-
lating to Judiciary F 1
(4) Others ' . 4
ToTtaL ' 14
GRAND ToOTAL . 137
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Security Arrangements at Airporls

*318. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 16 on the
Ard NovemBer, 1985 and state:

(a) whether the recommendations
made by the Committee appointed to
go into the security arrangements at
Airports has since been examined;
and

(b) if so, the result thereof?

‘The Minister of State in the Minis-
try of Home Affairs and the Minister
of Defence Supplies In the Ministry
of Defence (Shri Hathl): (a) Yes, Sir.
I lay a copy of the report on the
Table of the House. [Placed in Lib-
rary. See No. LT-5648/66],

(b) All the recommendations ox=
cept recommendation number 8 on
page 31 of the report relating to the
registration of foreigners at the hotels,
and recommendation number 17 on
page 33 of the report relating to load-
ing of export baggages into the air-
craft without going through the cus-
toms enclosure are acceptable to Gov-
ernment and action has been initiated
alrcady. Recommendation No. 9 s
not considered practicable or useful
and recommendation Mo. 17 is still
under examination, as it is subject to
certain other narrangements being
made as mentioned in the report -
self,

Complaints of Blkhs of Terai

*320. Shri Guisham: Will the
Minister of Home Affairs be pleased
to state:

(a} whether Government have
received any complaints of discrimi-
nation from the Sikhs of Teral
(U.P,); and

(b) if so, the action Government
propose to take in the matter?
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The Minister of State in the Minls-
try of Home Affairs and the Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) Yes,
Sir.

(b) The Uttar Pradesh Govern-
ment to whom the matter was refer-
red have denied the allegations of
discrimination.
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Arrest of Walcott

#322. Shri Surendranath Dwivedy:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:
Shri P. C. Borooah:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 253 on the
16th February, 1966 and state:

(a) whether Investigation into this
case hag been completed;
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(b) the number of persons arrested
so far;

(c) whether any case or cases have
been instituted agamst them; and

(d) whether there is any truth in
the report published in some papers
that the beacheraft which landed un-
scheduled at Bhubaneshwar in June
last year was carryimg Walcott and
Donze who got down at some other
place before the plane proceeded
towards Bhubaneshwar?

The Minister of State in the Minis-
try of Home Affairs and the Minisier
of Defence Supplies in the Ministry
of Defence (Shrl Hathl): (a) Not yet,
Sir.

(b) Nine persons, including Wal-
cott.

(c) Four cases have been register-
ed.

(d) The investigation conducted so
far does not confirm the Press report.

Enquiry into Police Firing in Manipur

*323. Shri Hari Vishnu Kamath:
Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No, 737 on the
8th December, 1985 and state:

(a) whether any disciplinary or
punitive action has been taken against
those responsible for the second fir-
ing on the open Dimapur road which
the Committee of Inquiry held as
neither justified nor necessary;

{b) if so, the nature thereof; and

(c) if the answer to part (a) above
be in the negative the reasons
therefor?

The Minister of State in the
try of Home Affairg unl the Ministe
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) to (c).
A cese is being registered in respect
of the second firing.

-
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Alleged Beating to Death of a Man at
Police Station

*324. Shrimati Savitri Nigam:
Shri D. D. Puri:

Will the Minister of Home Affairs
be pleased to state:

(a) whethér it is a fact that an
innocent man had been beaten to
death by the Police constables at the
Police Station Port Blair, Andamans;
and

(b) if so, the action Government
have taken to pumish the culprits?

The Minister of State in the Minis-
try of Home Affairs and the Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathl): (a) One
man Shri Ruplal who was arrested in
a criminal case died on the interven-
ing night of 26th and 2Tth January,

1986, while in the Police Cusfody at
Police Station, Dandas Point, Port
Blair.

(b) Eight Police officials including
the Station House Officer have been
arrested against whom the investiga-
tions have been completed and the
case flled in the court.

Resolution on Industrial Truce

*325. Shrl Madbu Limaye: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that at the
instance of the Central Government
the Tri-partite Conference adopted a
Resolution on Industrial Truce;

(b) whether it is also a fact that
the management of Rohtas Industries,
Dalmianager and certain other con-
cerns have violated this Resolutie
by refusing to implement agreements
entered into in pursuance thereof; and

(c) it so, the action taken by the
Central Government under D.I.R. or
other emergency powers?

‘The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) Yes.

(b) The specific case referred to by
the Member falls within the compe-
tence of the Bihar Government,

(c) Does not arise.
Tri-Partite Committees

*326. Shri Dajl:
Shri Basumatari:
Shri D. D. Puri:

Will the Minister of Labour, Emp-
loyment and Rehabllitation be pleas-
ed to state:

(a) whether the high-level tri-
partite committees envisaged by the
23rd Session of the Indian Labour
Conference have since been set up at
Central and State levels;

(b) whether any meetings of these
Committees have also been held;

(e) if so, their
and Government's reaction
and

recommendations
thereto;

(d) whether any State has mot
been able as yet to constitute such
tri-partite bodies?

The Minlster of Laboor, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (d). A Tri-
partite Committee has been set up by
the Government of India. The posi-
tion in regard to the Tri-partite Com-
mittees at the State Level is indicat-
ed in the statement lald on the Table
of the House. [Placed in Library.
See No. LT-5648(i) /66]).

(b) The first meeting of the Cen-
tral Tripartite Committee was held
on the 2Tth January, 1966, Informa-
tion regarding the meetings of the
State lavel Committees is pot avail-
able.

fc) ‘ne main Tecommenaations of
the Central Tripartite Committee are
shown in the statement, laid on the
Table of the House. [Placed in Lih.-
rary. See No LT-5849(ii)/68].
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Recrulment of Special Police Officers

1316. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be
pleased to state:

(a) whether Government have
modified the Rules for the recruit-
ment of Spe:ial Police Officers;

(b) if so, the details thereof; and

(c) the number of Special Police
Officers so far recruited in the country
State-wise?

The Deputy Minister in the Minis-
try of Home Afairs (Shri Vidya
Charan Shukla): (a) The Government
of India have not framed any rules
for recruitment of Special Police
Officers.

(b) Does not arise.

(¢) The information is being col-
lected from the States and will be
placed on the Table of the House.

Strike In Textile Mills in Coimbatore

1317. Shrl A. K. Gopalan: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether there was a strike by
the textile workers of Coimbatore
during December, 1965; and

(b) if so, their main grievances;
and the conditions of settlement, if
any?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
jivan Ram): (a) and (b). the matter
is the concern of the State Govern-
ment, The Government of India
have no information on the subject.

Junior Colleges in Kerala

1818, Shri A. K. Gopalan:
Shri A. V. Raghavan:

Will the Minister of Education be
pleased to state:

(a) whether the Kerala University
Syndicate has decided not to sanc-
tion any mew junior colleges during
1966-67;
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(b) if s, the reasons therefor;

(¢) whether in view of the back-
wardness of Malabar area Govern-
ment propose lo relax this decision
and allow new Colleges in this area;
and

(d) if so, when the
likely to be taken?

decision  is

The Minister of Education (Shri
M. C. Chagla): (a) to (d). While it is
a fact that the Kerala University
Syndicate has decided not to sanction

any new junior colleges during
19668-67 on the ground that the col-
leges already sanctioned during

1964-65 and 1865-66 have not yetl
been fully stabilised, no final decision
has yet been taken i* regard to the
setting up of new colieges in the case
of Malabar area. In the latter case,
proposals are being looked into by
the University to ascertain whether
facilities required for starting the new
colleges are being provided by the
sponsors. Il is not possible at this
stage to indicate how soon the deci-
sion is likely to be taken.

Arrest of Peasants in Kottayam

1319, Shri A. K. Gopalan: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it has come to the
notice of Government that the pea-
sants living near Palampadam Estate,
Kottayam, (Kerala) are being arrest-
ed by the Police with a view to evict
them; and

(b) if so, whether Governmenti pro-
pose to take steps to stop this?

The Minister of State in the Minis-
try of Home Affairs and the Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): (a) The
peasants were not arrested with a
view to evicting them. Some persons
at THUMARANFARA near Palam-
padam Estate, who were accused in
criminal cases, were arrested by the
Police on specific charges,

(b) Does not arise.
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T.A. to Police Constables in Kerala

1320. Shri A. K. Gopalan: Will the
Minister of Home Affailrs be pleased
to state:

(a) whether a cut of 25 per cent
has been effected on the travelling
allowance hitherto given to the
Police Constables in Kerala;

(b} whether it is also a fact that
while travelling with bus warrants,
the charges of the same are ordered
to be deducted from their travelling
allowance;

(c) if so. the reasons therefor; and

(d) the latest position in the mat-
ter?

The Minister of State in the Minis-
try of Home Affairs and the Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathl): (a) A cut of

20 per cent (and not 25 per cent)
has been effected as an economy
measure on the ceiling on T.A. to

officers and men of all ranks of the
Police Department of the State.

ib) The cost is deducted only to
the extent of half of the ceiling. If
the cost of warrantz exceeds half,
the amount in excess is admitted in
exvess of the ceiling.

te) and (d). The decision was
taken as a measure of economy and
is =till in foree

Kerala Soap Institute

1321. Shri A. V. Raghavan: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

ta) whether it is proposed to
enhance the capacity of the Kerala
Soap Institute at Calicut;
ATHELETICS :
Men
1. High Jump
2. Discuss Throw
3. Hammer Throw
4. Triple Jump

(b) if so, the progress made in
importing a Mazzoni soap plant; and

(c) the amount of foreign exchange
required for the plant?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) The
Kerala Soap Institute have proposed
to moderhise their factory by replac-
ing the existing worn out machinery
by a Mazzoni soap plant. Moderni-
sation of the factory iz expected to

result in an increase in capacity
from 700 tonnes/year to 1000
tonnes/year.

{b) An agreement for supply of
the plant has been entered into with
tha Italian suppliers under the Italian
Credit, and licence for import of the
plant iz awaited,

fe) About Rs. 8-5 lakhs

All India National Games

1322. Shri Murll Manohar:
Shri Ram Harkh Yadav:

Will the Minister of Education be

pleased to state:

(a) whether the All-India Twenty-
second National Games held recently
in Bangalore have had record-beating
events in some of the items; and

(b) if so, the details of such record-
beating events?

The Deputy Minister in the Minis-

try of [Education (Shri Bhakt
Darshan): (a) Yes, Sir.
(b) The following new records

were created in Athletics and Weight-
lifting:

20t M by Bhim Singh of Rajasthan,
49-98 M by Praveen Kumar of Punjab.
56:56 M by Praveen Kumar of Punjab.
15-87 M by Labh Singh of Punjab.
. I minute 49°9 seconds by B. S. Barua of Rajasthan.

5. Boo M Run
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omen
High Jump

Boys
t. High Jump

2. Pole Vault
3. Javelin Throw
4. 200 M Run

1°55¢ M by L. Gomes of Madras.

185 M by Daljinder Singh of Rajasthan.
3+60 M by Raghbir Singh of Punjab.
§7-16 M by Ram Badan Singh of Bihar.

228 seconds by Sabharwal of Maharashtra.

5. 400 M Run 50§ ds by R.R h of Mysore.
6. 8oo M. Run 2 minutes © second by R.  Ranganath of Mysore.
7. 4100 M Relay . 44'4 seconds by Mysore team.
Girls
1. Javelin 3402 M by Chameli of Rajasthai.
2. Shot Put 907 M by Mary Phillips of Mysore.
Weightlifring :
Feather Weight
1. M. L. Ghosh of Services Press 108 Kg.
ToTAL 345 Kg.
2 A.K. Das of Railways Snatch
1075 Kg.

‘Urdu Digest’ of Lahore

1323. Shri Ram Harkh Yadav: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether Government have
declared that the issues of the ‘Urdu
Digest' an Urdu periodical published
from Lahore from September, 1965
up-to-date printed at the ‘Istaglal
Press’ Lahore be forfeited to Govern-
ment; and

(b) if so, the details of the for-
feiture order?

The Deputy Minister in the Minis-
try of Home Affairs (Shri P. 5,
Naskar): (a) The issues of the per-
iodical published from September,
1955 to the date of the order i.e. 21st
October, 1965, have been decclared
forfeited to Government.

(b) The Order was published In
Part 1I, Section 3(i) of the Gazette
of India dated the 6th November,
1988.

Salaries of Extra Departmental
Employees in P. & T. Deptt.

1324. Shri Jedhe: Will the Minister
of Communications be pleased to
state:

(a) the minimum and the maximum
salaries paid to the Extra-Departmen-
tal Employees (category-wise) ol the
Posts and Telegraphs Department;

(b) whether these Extra-Depart-
mental Employees are eligible for
Dearness Allowance granted to the
Government employees from time to
time;

(c) if not, the reasons therefor; and

(d) whether Government  have
under consideration any proposal for
increasing their salaries, and it  so,
what is the proposal and when it wiil
be possible to implement the same?
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The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shri Jaganatha
Rao): (a) The information is as fol-
lows:

Departmental Employees of the Posts

and Telegraphs Department have
been finalised; and
(b) if so, whether a copy of the

same will be laid on the Table?

Category Min. Max.
p-m. p-m. The Minister of State in the Depart-
ts of Parliamentary Affairs &
Rs. Rs. Communications (Shri  Jaganatha
ED SPMs & ED Rao): (a) No.
Sorters : a2 72 (b) Does not arise,
ED Stamp Vendors 12 47
ED BPMs 25 47
EDMCs,  Packers, W ww awRew
Dezlivery  Agenis
% L5 St o 2 1326. o fegvee s w
ED Chowkidars 2o 4 ow, Tt aaT gawie S Wi
ED Messengers, ST FEEA T wEgE, 1965 # fawt
Boy Massengers and . i
Boy Peons . 20 42 T weEEl aq & w€ fawifoni ¥

In addition to the above, the ED
SPMs and Sorters are sanctioned an
ad hoc increase of Rs. 16 pm. and
other ED employees Rs. 12 p.m. (in-
cluding Rs. 3 and Rs. 2 respectively
sanctioned recently with effect from
1-12-85),

(b) No.

(¢) They are not whole time em-
ployees on regular scales of pay and
are supposed to have other sources of
income,

(d) No; and ad hoc increase in con-
solidated allowanee has however been
sanctioned at the rate of Rs. 3 pm. to
the ED SPMs and Sorters and Rs. 2
p.m.  to other ED. employees from
1-12-65 as per the policy of the Govt.
for sanctioning such increases as and
when rates of dearness allowance are
revised for regular Govt. employees.

Gratuity of Extra-Departmental
Employees of P. & T. Deptt.

1325. Shri Jedhe: Will the Minister

of Communications be pleased 10
state:
(a) whether the details regarding

the grant of gratuity to the Extra.

e ¥ 15 T, 1965 & WATCRT
ST §&qT 559 & TAL ¥ gEw H
LegEciclal ool zoli 3

(%) = ot ww afafy &
fawrad S @@t o fasne fagr
aT IFT 8; W

() afz gt, A fa= fafrez Tt
72 fawre foar m & W e faorr
fer mr & 7

a¥, e aurgaate @6 (st
wrtem ) : (F7) AT (F). et
g afafa & 13—14 ALY, 1966 Y
7% "ot d37 § wriw qm wfvawma
T YW wagaT, 1965 Y M
fawgt ov fam7 frar ) ow faavw
fomril 39 daw ¥ frone-faomwt fr mar
ngeaye fagr ot feg m i fzir
LR SE O EAR el BEc R o
[yrereg & cor T Tfom Awa
L. T.—s650/66]
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‘WA WO W e

1327. st Fergra oo -

o HEAY WA :

w7 feren woft 1 fomrac 1965 &
saTdfeg X0 €T 1604 & T F
g ¥ qg AT A war w6 v

(%) ‘M w0 & wwTUA AT
wrx anfaar fafaar venfaar w1 3 &
T wTOT &

(%) &% wsww a1 Fw foT
FwaT WX T waTAd & gwrenT
farwrr 1 33 & w0 wrw §;

() wfmar fafemr 1 ‘o=
AT & wamm & fag fred wey
fodr i oftx it aw wk fgara-faame
T Q- raT T W & w1 AT

(%) g s sy qamer ar
‘T w0 F Wy o@w ®) gEfad
w3 ¥ faeer @1 ¥ wm owrow §;
(£

() ‘A ®<Ed & oWt &=
4 TF THIIE F fay amgw ?

foemr swrerm ® et (o
draen Twreera ) (F) fe=T o @A
frar wfger & 9%w % o § o
oMa §1 WY g AW aET &
TFTWA &7 F4 vty faferar yemfmar
1 gYqT mar 9

(@) famg swfer w1 ofer el 3w
¥17 ¥ 7% *4 FHIOA TATT H1 WG
fagr ar ar

(7) T 1,88,007.34 %o W
wfn & mhdt | Jwad, 1961 T¥
Y FETAETHTT, ¥ o & W
wifzz & fag Wor fed @ ¥
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(v) o (®). 7¥T9A 99T O
ufaforr #™f & game qur T Hwe
¥ FIT W AT 99 ¥ gaw A7
a9 & T YR TR AT A
# €Y g & forernt f Aoy afefeafaa
% FT wifew av | 9w geE w1 A
sarfme &7 & fou swvw W
aqEYT g T |

qxsil & frgz wt=

1328. off fegsrc wa @ T
TEF FAT TS q@AFT A1 ey Fandt
wrdaTfeat F art % 1 frara, 1965 &
waTdfF 59T §WT 1684 & IACE
wraeg & g a9 w1 g1 F47 % :

(%) a7 va wwer ¥ oy WA A
ESURAR G

(=) afz g, 71 Fa® qur afwg
frr &; &

(W) "EEIT ¥ g ATAA §osan
wrlargr &t ¥ ?

nREW  wATeT TR Fa
sfercent s ¥ sfaoen swoo w6t
(ot grdt) : () q (7). =T
ZTTT W T FHETAT &7 q7FTT A oA
# ot 91T e qEEE 9T qrEEET ¥
faare 77 & g ag faoin faan
& fir Y Aot Al & o fadt
g #1 AAT ARAE a1 afrw A
sitfecn fog a7 &% |

Telephone Exchange, Padne (Kerala)

1329, Shri Mohammeg Koya: Will
the Minister of Communications be
pleased to state:

(a) whether any decision was taken
to start a telephone exchange in
Padne, Kerala State;

(b) whether the telephone subs-
eribers were usked to give advance
deposits; and
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(c) if so, the reasons not giving the
telephone connections so far?

The Minlster of Siate In the
Departments of Parllamentary Affairs
and C leations (Shri J tha
Rao): (a) No.

(b) No advance deposits have been
obtained.

(c) Question does not arise,

Padne Branch Post Office

1330, Shri Mohammeg Koya: Will
the Minister of Communications be
Ppleased to state:

{a) whether any representation has
becn receiveq to upgrade the Padne
Branch Post Office in Kerala;

(b) whether any other Post Office
with comparatively less transactions
bas been upgraded; and

(c) it so, the reasons for not upgrad-
ing Padne Post Office?

The Minister of State iy the Depart-
menis of Parliamentary Affalrs and
Communications (Shri  Jaganatha
Rao): (a) No, Sir.

(b) No, Sir,

(c) Does not arise,

Retirement age of Madras Govern-
ment Employees

1331. Shri V. V, Thevar: Will the
Minister of Home Affalrs be pleased
to state:

(a) whether the State Government
of Madras have sent to the
Central Government for approval any
proposal for raising the retirement
age of the State Government emp-
loyees to 58 years;

(b) if so, at what stage the con-
tideration of the matter uhli_ndrl;

2599 (Ai) LS—a

(c) the date fiom which It will take
effect; and

(d) the wvarious categories of staff
covered under the proposal?

The Depuiy Minister in the Minls-
try of Home Affairs (Shri P, 8.
Naskar):: (a) No, Sir,

(b) to (d). Do not arise.

qf mfees ¥ et st

1332. st wiwTC eTe wewr
s geR WX wgEw

w1 x4l AT qg q@ W H
f¥ :

(%) w1 ag a= § fr qff mfeam
¥ oy g faemfor safeal w -
forar sz &Y 7 &5 Wit

(=) afzgt a3 fras faearfoy
safaral FY ATIiCFaT A AT ALY ?

TE-wd SAtem # vea-EAt aar
sfrom swrm § sfaem www
Wt (ot grat):(T) 19 AATE 1048 F
gd oifr & W@ &1 W AT
faeqfaal &1 d@fggm #7 swgea™i &
T '\ §) Wa fF Amtorar
sy gt 1 O syferdl € oY gER
a1z 9 qurforar wfafqar 19cs &
wity fafga wat &1 Q0 =& & 0
qTer g &EEr

(w) Soeew gET ¥ OEne
15 fezraT 1965 a% Wi At
¥ w § goftga €1 A sufwwi £t
T §E4T 4,2,868 91 | O Tifvw ¥
o e faeqrfoat Y dem wew @
Towew wff &
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Development of Resources of Andaman
and Nicobar Islands

1333. Shrl Umanath; Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether at the recent meeting
of the Home Minister's Advisory
Comrmittee for the Union Territory of
Andaman and Nicobar islands, it was
decided to launch a programme which
envisageg all-round development of
the various resources of the Islands,
for the settlers from outside as well
as for the local population; and

(b) if so, the details of the decision
and the proposed programme?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jag-
Jivan Ram): (a) and (b). No, Sir, At
the meeting of the Home Minlster's
Advisory Committee for Andaman and
Nicobar Islands held on Tth Decem-
ber, 1965, the development of the is-
lands and possibility of rehabilitation
of migrants were mentioned in gene-
ral, but no specific decisions were
taken in this behalf,

e & fage ‘"anty’

1334. st SPeTC oo § T -
&t S{ATCEY AT :

Tt faven st @y @@ w oW
wG fr:

() wr ag 7w & f& oL A
e ¥ fAae ‘Wenrta’ 94T 11 e
frowg oz faar §;

(=) zfz gt @ cud fag wwar
wET I AT T WK

(7) €= AT N qer wwET
gl

fown wiwrem g (st e
o) ¢ (v) WX (@), TowEE ®
frwe 3 qfw = Lfegq wmfz & ferhr
Y waala | ¥ @ o< e #
farame fgr man o fawerg firmn
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fr o1 o = e2fern & fmir &
wafa 3 swa Ad grm et
Ui’ & fog fo¥r wa ‘ula &=
&% & a1 §grTw o § s g
Tt gam foar @i e & qew
wTE, ¥ a@ & fagrad @1 waar
i SR, WM W 8T wEw
frmrmr
() U & & e fa
gfaewl &7 swewn =@ W swE
t—
1. sATATTNET WX fEeaE
JUNER & IR WAL @
6
2. woq wfeaw faed wgfaw
wefean & fo srawas Y
afaami &t srawar g W
3. GEam, gAY, AreraTe, qE
¥z o\ I & few
&9 & qT0T)

o ferr ¥ afoww wToe o

1335. st wiwe T FoaT
w femm Wit wmw 5d aqg
T B LT W

(%) " eaw g &R &
oF uE foae a9 afcswn samEr
wrfaa & &1 G F 49K 8 ;

(=) =fz g, @ =; i

(w) afx w1 waar wrq =Y AT
wE o fead?

ifemm oix e SNt (s
awitem) @ (%) W 06 & O
a7 1§ TErE TEY § | TAqT TR
¥ o we fora< A W s
g

(=) six (). @t dadffe
gy & wRdR IR ¥R W
et ¥ 7g afcaisrn W mfve § e
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T ORI " o @ fe oow
werAETET WY € W W e w7
LU

Fmfaef & fog gew
1337. st g¥R «T oA :
it Wi e g7
Uil
sy favem w1 98 IO ®7 §AT
war w5
(%) = ag &= & fe dmfai &
foaq 7% foeelt § oF gew T &7
qOETT &7 fasre

(@) afz g, & frg &= %
w w1 fasre §; "

m{:r) 7 9T WA Feaar s
g !

favr @Y (w1 o wo W) :
(%) < gt 1 wEraTT geardl & faR-
i AR A% dwfawl s Al
qar staifas s afeg & =fa-
faui & ®v & faeelt v avey foadviy
il & geaame & fog ofeag w1
fraRoF gz g ST

(&) D oLz, 7 ot & €

gz & fag o fruifa s w1
frit g |

() srefews Teamgm a1 w@-
AT o% famre frar s @ &

e ArEAETE wgEar W fafesa
1338. WY §FW W wHAW :
stay:
w7 foven W=t a7 @ 8 O
s fir
(F) T qUYTT o ATEATETT
Rt w1 fafFr I Wi ; Wi

(=) afx g, &t ww goFC ¥ I
WA & fair v agrmar @ § ok
fra sa % 7

foenr wwem ¥ wwsst (s
wex weia) ¢ (W) Srgn

(=) ¥ s g &Y 893
&I 7 dgw TTF 1500 WA W
O ThH Mo HIGAATH STAAY A1
1963-64 & Frua &t 41 | 7o wlafum
1964-65 ¥ 0 feyw wlt &
faagrd wvw & W 5,000 T W
ST I+ fear may A ) e, 1963
& T WRW AT GTIC AFALT F T
W IAE af@re & g & ta 500
Y wifas F71 AEaId= 7Ry 3 W
g

Tax on Immovable Property

1339. Bhri Yashpal Singh:
Shri Balmiki;
Shri Bagri:
Dr. Ram Manohar Lohia:
Bhrimati Savitri Nigam:

Will the Minister of Home Affalrs
be pleased to state:

(a) whether there is any proposal
to increase the rate of tax on immo-
vable property in the Union Territory
of Delhi; and

(b) if so, the amount of increase
proposed to be levied?

The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidys
Charan Shukla): (a) No.

(b) Does not arise.

Supply of Gas from Nangal Fertllizer
Factory

1340, Shrimatl Savitrl Nigam:
Bhri Hukam Chand
Kachhavalya:

Will the Minister of Petroleum and
Chemicals be pleased to state whether
Government have finalised the
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scheme to supply the gas from the
Nangal Fertilizers Factory to the
various cities of the Punjab and Delhi
for cooking purposes?

The Minister of Petroleum and
Chemicals (Shri Alagesan): There is
no scheme under consideration for
the supply of gas from the Nangal
Fertilizers factory for cooking pur-
poses. The process followed in the
Factory does not permit the produec-
tion of such gas.

Laboratorles in Punjab

1341, Shri Yashpal Singh: Will the
Minister of Educatlon be pleased to
state:

(a) whether it is g fact that the
Punjab Government has under con-
sideration a scheme to set up a chain
of Laboratories throughout the State;

(b) it so, whether anv assistance
has been given by the Central Gov-
ernment; and

(¢) the funds allotted for the same?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) This Ministry is
not aware of any such scheme.

(b) and (c). Do not arise.
Bpare Parts of Creeq Teleprinter
Machines

1342. Shri Buta Singh:
Shri Gulshan:
Shri Yashpal Singh:

Wil] the Minister of Communica-
tlons be pleased to state:

(a) whether large stocks of spare
parts of Creed Teleprinter Machines
are lying unused with the Posts and
Telegraphs authorities;

(b) whether such parts are badly
needed by the Defence Ministry; and

(c) it so, the steps proposed tn be
taken to utilise the unused spares for
the defence purposes?

The Minister of State In the Depart-
ments of Parllamentary Affairs and
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Communications (Shri  Jaganatha
Rao): (a) Some stocks of spares are
available.

(b) Whatever was required by
Defence Ministry has been transferred
to that Ministry. No further demands
are pending.

(e) In view of (b) above the ques-
tion does not arise.

Overtime in C.T.0., New Delhi

1343, Shri Buta Singh:
Shri Gulshan:
Shri Yashpal Singh:

Will the Minister of Communica-
tions be pleased to slate:

(a) the average monthly expendi-
ture cadre-wise of overtime employ-
ment of officials of different cadres
during 1963-6¢ and 1964-65 in the
Central Telegraph Office, New Delhi;

(b) the sanctioned strength of staff,
cadre-wise for the said Office dquring
1963-64 and 1964-85; and

(e) the steps taken by Government
to reduce the overtime expenditure
and the result thereof?

The Minlster of State in the Depart-
‘ments of Parliamentary Affairs and

Communications (Shri  Jaganatha
Rao): (a)
Average Monthly
Cadres expenditure  during
1963-64 1964-65
Rs. Rs.
(1) Telegraph Master 1688 3414
(i) Lower Sclection )

Grade clerks . Nil 1411
(i#i) Telegraphists 17020 27017
(iv) Clerks 12794 22043
(v) Telegraphmen

Telegraph peond 3101 3967
|
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)
Sanctioned Strength
Cadres 1963-64  1964-65
(i ) Telegraph Masters 48 50
(i) Lower Sclection .
Grade clerks 36 37
(ﬁ‘;‘) Telegraphists 505 529
. Lo
(#v) Clerks . 535 539
(v) Telegraphmend&
Telegraph seons 355 383

(c) Strict control is kept over over-
time expenditure by ensuring that
available staff is deployed to the
best advantage. Some overtime has
to be incurred by the very nature
of work in Telegraph offices ie. the
fluctuation of traffic etc. Staff on the
basis of laid standards is sanctioned
and provided to minimise overtime
expenditure.

C.T.0.,, New Delhi

1344, Shri Buta Singh:
Shri Gulshan:
Shri Yashpal Singh:

Wil] the Minister of Communica-
tions be pleased to state:

(a) the average time-delay om (i)
express and (ii) Ordinary telegrams
in the Central Telegraph Office, New
Delhi in 1964-85;

(b) the number of circuits directly
worked in 1964-65;

(c) whether Government have in-
vestigated the causes of the over-
centralisation in this Central Tele-
graph Office; and

(d) if so, the findings thereof?

The Minister of State in the Depart-
ments of Parllamentary Affalrs and
Communications (Shri  Jaganatha
Ra0): (a) Regular statistics of delay
on each and every message handled
are not maintained due to extra work
involved. Delays vary according to
circuits and period of the day and
night. Generally however express

telegroms are disposed of within an
hour and ordinary telegrams within
two hours of their booking or receipt.

(b) 101.

() and (d), Yes. New Delhi being
the capital city of India, naturally will
have some concentration of traffic,
Alternative transit centres exist at
Agra, Ambala, Jaipur etc., to reduce
the concentration at New Delhi. It is
algo proposed to introduce Gentex
system of work shortly, which will
enable distant stations to get con-
nected direct by dialling process,
without the necessity of transitting
through New Delhi.

C.T.0., New Delhi

1345, Shri Buia Singh:
Shri Gulshan:
Shri Yashpal Singh:

Will the Minister of Communica-
tlons be pleased to state:

(a) whether it is a fact that a lurge
number of officials of the Central
Telegraph Office, New Delhi are earn-
ing more than 40 per cent of their
basic salary as overtime allowance for
the last two years; and

(b) if so, the reasons for not aug-
menting the staff by employing mor.
persons to meect the day-to-day re-
quirements of that Office?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri Jaganatha
Bao): (a) Yes, about 25 per cent of
the staff.

(b) The overtime earnings in the
Central Telegraph Office are not
mainly due to shortage of staff
though that is also one of the factors.
Staff is sanctioned and provided on
the basis of predetermined standards
taking the total work into account to
ensure continuous gainful utilisation.
The nature of traffic however is flue-
tuating and it does not confine itself
to s pattern which can be avera-ged.
This has essentlally to be handled
without delay as it comes at any
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hour and thus working on overtime
basis becomes the normal feature in
telegraph offices which is difficult to
avoid. Shortages of staff from the
ganctioned strength are being gradu-
ally made up by intensive recruit-
ment and training.

Loss of frequencies to India

1346. Shrimati Savitrl Nigam: Will
the Minister of Communications be
pleased to state whether India has lost
many frequencies to which it was
entitled because of the delay in estab-
lishing new and big powerful trans-
mitters?

The Minister of State in the
Depart ts of Parlia y Affairs
and Communications (Shri Jaganatha
Rao): No, Sir,

Secret Transmitter in Nagaland

1347. Shrimati Savitri Nigam:
Shri M. L. Dwivedi:
Shri Huokam Chand
Kachhavaiya:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 28 on the
3rd November, 1965 and state whether
the secret transmitter in Nagaland
has since been located by Govern-
ment and if so, the size and make of
the transmitter?

The Minister of State in the Minis-
try of Home Affairs and the Minister
of Defence Supplies in the Ministry
of Defence (Shri Hathi): The trans-
mitter has not been located, despite
efforts made by a team of experts,
There has been no report of any
broadcast by this transmitter after
the 23rd September 1865.

Workers' Participation in
Managements

1348. Shri Narayan Reddy:
Shri Lahtan Chaudhry:
Shri Rameshwar Tantia:
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Shri Himatsingka:
Shri Onkar Lal Berwa:
Shri D. C. Sharma:

Will the Minister of Labour, Emp-
loyment and Rehabilitation be pleased
to state:

(a) whether a scheme to make
workers co-partners and co-sharers
in managing the industrial units has
been finalised;

(b) if so, the main features there-
of;

(c) when this scheme is likely to
be introduced; and

(d) how far the scheme will bene-
fit workers and managements of the
industrial units?

The Minister of Labour, Employ-
ment and Rehabllitation (Shri Jag-
Jivan Ram): (a) to (d). The matter
is under study.

Second Cement Wage Board

1349, Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 1018 on the 30th
August, 1965 regarding the Second
Cement Wage DBoard and state the
progress so far made in the imple-
mentation of the recommendations
made by the Second Wage Board for
cement workers?

The Minister of Labour, Employ-
ment anf  Kehabilitation (Shri
Jagjivan Ram): A statement showing
the progress of implementation of the
recommendations for grant of interim
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relief in cement factories in various States is as follows:

STATEMENT
State: inwhich the States in  which the States from  which
recommendations have recommendations  have the information is awaited
been fully implemented been implemented partly
1. Punjab * 1. Mysore 1. Uttar Pradesh
2. Madras ® 2, Bihar 2. Rajasthan
3. Kerala .J&K
4. Gujarat
5. Madhya Pradesh
6. Maharashtra
7. Orissa

8. Andhra Pradesh

Note.—There are no cement factories in West Bengal, Assam and Nagaland.

'Wage Board for Power Industry

1350, Shri Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Shri Vishwa Nath Pandey:
Shri D. C. Sharma:
Shri Bibhati Mishra:
Shri D. J, Naik:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government have com-
pleted the examination of the question
of setting up of a Wage Board for
Power Industry;

(b) if so, the decision taken there-
on; and

(c) if the answer to parts (a) and
{b) above be in the affirmative, the
sonstitution of the Board, its terms
of reference and the date of submis-
sion of the report?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Bam): (a) to (c). It is
proposed to set up a Wage Board for
electricity undertakings shortly. The
composition and terms of reference of

the Wage Board are now under consl-
deration,

Wage Board for Tea Plantations

1851, Shrl Yashpal Singh:
Shri Balmiki:
Shri Bagri:
Shri Daji:
Shri Vishwa Nath Pandey:
Shri P. C, Borooah:

Will the Minister of Labour, Em.
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Central Wage
Board for Tea Plantations has sub-
mitted its report to the Government;

(b) if s0, its main recommendations
and Government's decision thereon;
and

(c) it reply to part (a) be in the
negative, the reasons for the delay?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) to {c). The Board
has almost completed its deliberations
and its report is expected within
the next two months,

*Qut of four factories, three have implemented the recommendations fully.3The position
i @ respect of the fourth factory is being ascertained.

xThree out of seven factories in Bihar have i

1 4

ions fully. The

|atest position in respect of the remaining four factories is bemg mrhmed



Written Answers

3351
Unemployment in Delhi

1352. S8hrl Balmiki:
Shri Yashpal Singh:
Shri Bagri;

Will the Minister of Labour, Em.
ployment and Rehabilitation be pleas-
ed to state;

(a) the number of persons regis-
tered as unemployed in the records
of Employment Exchanges in Delhi
as on the lst January, 1966; and

(b) whether Government propose
to take steps to get employment for
them within a year from the date of
their registration?

The Minister of Labour,
ment and Rehabilitation
Jagjivan Ram): (a) 75,581.

Employ-

(b) Keeping in view the existing
employment situation, it may not be
possible to place al] fhese applicants
within a year of thelr registration,

P.W.D. Workers in Kerala

1353. Shri Balmiki:
Shri Yashpal Singh:
Shri Bagri:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to refer to the reply given to Un-
starred Question No. 997 on the 30th
August, 1965 regarding Kerala P.W.D.
Workers and state:

(a) the decision since taken by
Government on the demands put
forth in the Memorandum submiltted
to the Government of Kerala on the
20th December, 1965;

(b) if not, the reasons therefor; and

(¢) when the decision is likely to
be taken?

The Minister of Labour, Employ-

ment and Rehablilitation (Shrl
Jagjivan Ram): (a) A statement is
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laid on the Table of the House.
[Placed in Library. See No. 5651/66].

(b) and (c). Do not arise,

Telephone Offices and Exchanges in-
Punjab

1354. Shri Balmiki:
Shri Yashpal Singh:
Shri Bagri:
Shri Daljit Singh:

Will the Minister of Communica-
tions be pleased to state:

(a) the number of Telegraph
Offices, Telephone Exchanges and
Public Call Offices in the Punjab at
present and likely to be opened in
the year 1968-67 with their locations;

(b) the mmount likely to be spent;
and

(c) the number of telephone ex-
changes whose capacity is likely to
be increased?

The Minister of State in the Depart-
ts of Parllamentary Affairg and

Communications (Shri Jaganatha
Rao): (a) A statement is ]aid on the
Table of the House.
(®)
A — -y
(in lakhs)
Appx.
Telegraph Offices 0-30
Telephone Exchanges 337
distance pub-
lic Call Offices . 140

" (¢) Ten in 1066-67.
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Statement to be laid on the table of

starred Question No, 1354 for 2nd

the Lok Sabha vide part (a) of Un- March, 19686.

(@) Telegraph Offices as on 31-1-66 . . N 685
Telephone Exchanges as on 31-1-66 17
Long distance Public Call Offices as on 31-1-66 179

Names of places in Punjab where Telegraph Offices/lorig distance Public Call

Offices ' Telcphone  Exchanges are likely to be opened in the year 1966-67 subject to

the availability of stores in time :

- " Long distance _ Public Telephone

Telegraph  Offices Call Offices Exchanges

1. Daulat Pur 1, Dharamkot 1. Badni Kalan

2. Bijhari 2. Samadh Bhai 2. Balachawa

3. Berthin 3. Dhameta 3. Bariwala

4. Sarﬁﬂhﬂ 4 Bhadaur
s. Alhi g Bhikhi Wind
6. Nahar . Chopal
7. Kanina 7 Garh Shankar
8 Daulat Pur 8 Hariana

9 Khalra

10 Majitha

11 Makhu

12 l;urmahl]

13 Preetnagar

14 Raikot

15 Shahkot

16 Shankar

A;ru;s of 'I‘_clerlll;no Bills in (e) and (d). Action has g

Calcutta

1355. Shrl Subodh Hansda:
Shri S. C, Samanta:
Bhri Bhagwat Jha Aszad;
Shri P, C. Borooah:
Shri M, L. Dwivedi:
Will the Minister of Communica-
tions be pleased to state:

{a) whether it is a fact that there
is a huge arrear of telephone bills in
Calcutta;

(b) if so, the amount thereof;

(c) the steps taken to realise the
bills; and

(d) the result thereof?

The Minister of State in the De-
partments of Parliamentary Affairs
and Communications (Shrl Jaganatha
Rao): (a) and (b). No Sir, the
arreas are Rs. 59.12 lakhs on
30-11-65 for bills issued upto 31-5-85
against a billed revenue for one year
of Rs. 732.00 lakhs,

taken to enforce the disconnection of
telephones of defaulting subscribers.
Other special steps, such as, pursuing
the defaulting suoscribers, recourse to
legal action, where necessary, are also
being taken to secure early settle-
ment, Arrears are being realised pro-
gressively.

frat % 2eifier w1 fmiw

1356. St SwTEeiT GTes
ot e T Wy
st wdw ey feaeel :
T GATC Tl 9% a4 D T
W’T',:
(%) fgr Eetfre amma & fipadY
wfegid
(@) mrog e & s Gt &
& gaRrm Wi gwR gfesm
figly E=iifweT 7 g3 & wroor Ty Wi
Tt wpaT wT @ §; WX



3255 Written Answers

(m) afe g, &t wifes dwm &
oY Eifire T wa o Jawey Y wrdit ?

aaa-w fn aar ware fawm
& tegA® (W wTwE )
(%) e 3ffiroe & goft o (%Y
71¥) #1 ufras w1 faar o 997 § o
fergram Z wifaes fve & ¢@ gt &%
w7 feames wOX gEAvTESEl WY,
wrfafas i famior fagas =X qur
Tg¥ frd  smfae o & faew F
T wE w0 F iy o fear 0

(=) = (), =% =i A fawmr
& qu fe= el &Y g A
wraY § fmg SR gy AT SR AT
et Eifiroey &1 fmior sroew fodr
o ¥ are €Y qrwa g1 g | AT
fr wTAT 1967 F WEA AF §F WO F1
fto geva g1 o

AFE & A

1357. ST Starsraire Sves :
«} J&R FT FHAW :
ot smiw oy fagmi :

w0 aqw, TamTT Fur gwate weh
6 Feasa, 1965 ¥ arafsa ww d&n
683 ¥ IUC F A¥rE H qg IO *
w53 fiv

(%) 7 s et wfafafa
w10 89 #1 W17 3 geqral ara foed
faqefta aaalT qaqy AT FT WA T
fey o & weaem ¥ #1E WA s
e

(=) afz g, o few @w #1 W<
¥ o7 T ATt § war s w7 o g
184

() wqfawre St G aEw
AT FT ST Tl £ ey fF s
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NTETET F1 S ¥ @Y g aqr §
wifest gqrr e ST FAfRE J6i
Y FEYT IIAT T A W9 & A
#t ufw fraffea w< fad o & oo
ey gt feafar Y earm & < gy ate
wram wfafm § o 53 w1
o fRradT g 7

ww, T AT gAate sy (o
sl W) 1 (%) W) (@), @)
foram v gfrar Wi {feg e
iz ghmae wige ¥ &= wwfal oo
1963 ¥ gq w77 wafe & waely &
OIHIT 1964 WYX 1965 ¥ Nl &
Y F w7 F F AT A A
§zv fou & geafom qdl #1 s
@A g faar fmes 1 @ang
LY, TAwr amdA TN

() s F1 FrrE A wla-
taw & Guled 33 F1 59 q99 H1€
frare 7l & 1

it fefe & amw

1358, ot vy form®y ;T waw
gl g A F FN w5

(%) 71 sasft Y gaar § |-
arrdy fafy & fordr g faet aar gl
WA & AT o &1 gfaad &9 §;

(=) x& wrae ¥ fg=Y wrd eial
7 71 feafa &; W1€

(7) afx & gfrad w= § a ga¥
T FT § 7

wagwrd frmr oW qare fm
¥ e ot (s wawe ) ¢ (F)
Far (@) fgamg arodd 1 dem &)
SrEwT agt AT AL AAO Foe
%, 59 a1 w1 ww ot gl s
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£ o sl are-dar w e g€ €1
31 7T, 1965 1 AT A ¥ gwAqw
aar qF aroa<i w7 s wgt A
ATTRAT JITAH oY JAT 1964-65 ¥
a7 g& o g Jgamrdr fafw & o<t
#t daur afer g= wafe & foa g%
fFy g g <t & Fear gwhy avaw
qF fAaT0-9 AT T2H 9T TWT 97 @
2 [qererem & et war 0 d@feg
"ear o lo—5652/66)

(7) qsa wfeari e 2w # &
FIE TTNT 17,000 TATH] 1 G
¥ friw wfmeor 2% @ar fagerd o
TR ATATI AT &Y HEAT qGA FH E
F FTO0 IART WEATH AT THAFTE |

Employment in Plantation Industry

1359, Shri Daji: Will the Minister

of Labour, Employment and Rehabili-
tatlon be pleased 1o state:

(a) whether the one-man Commit-
tee appointed 'o report  on falling
employment in plantation  industry
has submitted its repur: to Govern-
ment;

(b) if so, the msin recommenda-
tions of the Commitiee; and

(c) the action taken by Govern-
ment to implement them?

The Minister of Lahonr, Employ-
ment and  Rehabilitation (Shri
Jagjivan Ram): 'a) Yes,

(b) The Committee wag only a
fact-finding body. It has, however,
suggested certain remedial measures
in its report in aidition to recording
its findings. A stalement containing
its main findings and suggestions is
laid on the Table of the House.
[Placed in Library. See No. LT-5853/
66].

(e) Ag the one-mian Committee was
appointed on the reccommendation of
the Industrial Committes on Planta-
tlons, the Report will be placed for

congideration before the next sescion
of the Industrial Committee, In the
meantime the Report has been circu-
lated to the State Governmenls con-
cerned and to Lhe organisations of
employerg and worker; concerned.

Accident in Dhori Colliery

1360. Shri Daji: Will the Minister of
Labour, Employment and Eehabilita-
tion be pleased to state:

(a) whether it iz a fact that the
Court of Inquiry in Dhori Colliery
accident in their report, has held that
Shri R. P. Sinha, Head of the Depart-
ment of Mining, Jodhpur University
led misleading evidence before the
Court;

(b) whether the Court has pointea
out to the unethical behaviour of
the Mines Manager of the Dhori Col-
liery in his conduct before the Court
of Inquiry; and

(e) if so, the action proposed lo be
taken by Government in the malter?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri Jagjivan
Ram): (a) Yes,

(b) The Court was of the view that
the manager had shown a degrec of
irresponsibility,

(c) The Government are advised
that as nobody was misled by the
statements of Shri R. P. Sinha in the
examinatign-in-chief, there is no case
for prosecution for perjury. Proceed.
ings under the Mines Act are being
initiated against the manager and
‘owners’ of the colliery, and the qucs-
tion of taking action under Regulation
25 of the Coal Mines Regulations
against the manager is being exa-
mined.

Bonus Act, 1965

1361, Shri K. N. Pande: Will the
Minister of Labonr, Employment and
Rehabilitation be pleased to state:

(a) whether it is a fact that some
‘writ cases have been filed by some of
the employers against the implemen-
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tation of the Payment of Bonus Act,
1865 in the Supreme Court;

(b) if go, the stage the cases have
reached; and

(¢) the arrangements made by Gov-
ernment to defend the interests of the
workers?

The Minister of Labour, Employ-
ment ang Rehabilitation (Shri
Jagjivan Ram): (a) Yes, Sir.

(b) The petitions are expected to
be posted for hearing after the 16th
March, 1966,

(c) Suitable arrangements are being
made to contest the petitions.

yes g
1362, oft wifwx wmw dw
ot wgwaTd

T TFHT WA A TN FT FAT
LZOBE

(%) 77 a8 5= & f& a<F7 A
w3 Fam F1qF RN wroew fam
bl

(@) g g, o 2w & feay
srfadi #1 afwme fegr @ g W)

() swacfermemagm g ?

TReTd wawea d gowet (s
foar wowr ) @ (F) AWfoRi
TEHRA TATH &7 qfmeyor 24 #7 af7 #1
T FY TF FTAAT FarE 7k § W TS
FEHETTI[AT T FF1 § TF1 0] F7
t fawfr #r 7 2

(@) Tq drtar & st 30 faa-

T, 1965 F 1,20,039 afwagi &r
fufera faear mar )

() gea oxfas & a1 o &
QT F gUT- R T W g

wr # egrgw (§3wge) Wewe
SEEqT W1 eI

1363. st ATCTHeT T :
ft wiwTT e aowT -
=t gvw w7 woATy
it farreaTy TRy -
it grqver fey -
st Ho To awan :
T T =it :

it feratiget :
it W :

T Wt Hedt qg q@A ¥ gy
wat fis

(%) =7 78 = & & g@t
aTeE # ggEE g9 sEeyr ey
TR ATIFCE L ;

(a) afx gt, @ w7 AT grintw
qETAF W17 37 10T #4 & qgraey
¥oq aF et anfagé g ; M

(7) s etfaaarsma §m 7

AHT-FTd gy g fymr & -
wat (st wew ) (%) Sfren

(@) &1 1968 & wrow § W-
Aresfas IOWE 91T FAEqT  (FhEw
gz wafagww fawew) & a9
gt S Y wewrEAr § ) Wty fafeaa
& (od E2u) FTETIAT §T W SET
& gwa WX afw fFarme & foy
WTTE a0 A 21 wrataw i afefaat
Fardt & faad amy & Aifa afwfa qar
wfafas gwg afafa | mfsfas
gaeag afafs ¥ oot SEeET fod
o giafeqa &z &t fafwfes s
TN E 1 7w g & faarondia
LA

(1) €9 AT ¥ AEfad
orra 3. 18 w08 €07 § o qfw-
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feaa ¥ glrardi & fadr ot wae,
FIEFT wify ®Y  sgeqy wifwd § o
1 ¥ afafem, wew " (s
Firoz) Y AT ¥ AT FT /A ATHT
47 W@ oY (wTETU-EeE FY g
IrAFfAT 9FE, 20 FOT AT, FT
|/ 0 5 TfFwa) &

o wazfaam wew

1364. sft vAsET zifeay :
sft wiwTe W deaw
ol FF7 9T wHT :
st FgewatemeT
ot T fg -
st sftTorae wr
ot aTT :
ot fs qzame
e TW AT wifgr :
il &

St TraEEE arey
st fastrm qatT :

ot Ifaar :

swat J0ET qTHIE
ot fageramg qredy :
ot THIET 923

s (A #ETT qTedy
o A FaTe
N ST HAT

St TTo ¥TWT :

st WITAR AT WTAT ¢
St Ho &t fgadt :
ot qo %o ®rHw :
ot gaw gua

ot Wo Wo wEAT :

w7 fownr wefi 10 TAFEE, 1965
F marTifaT T EET 351 ¥ AR
Fraw F og a9 ®) 59T FGI (F ¢

(%) wr g /v & f5 g0t &
1 oTadY, 1966 ¥ QF UL AF

farwrrr seg eqrfaa w<t w7 Fora foar
18

(=) afz g, a1 394 g&7 ®vt@=n
wry?

fomerr st (st o wo whwE) :
(%) ofrgh

(&) sFqma Y eqoa FUgE
qAE qEad! A 9T F AGAT | gEwHT
oA smafaw wyEe aEr gim e
su# freafafaa gea oo g . —

1. Wifas Far afwdas gqx-

fasr= g

2. T gAE-faw wam, fagk
FAE F FI1 A WA FA &

faw oF gfe it mfsm &1

3. Sra-faarfts gaz-fasrs wwm
ey ST |/ |

4. 'Fifediza As® a7 MRT A
Fram ¥ fao ww gfqz afew
Y fasrera qox-fasmra g )

5. WiFT 7T TG |

6. gaz-famrr A Wi
Ry ora-faar & W@
wridtg gaz ofqa § fag
wqrfya faam 721 47, AQ HeqrA
& 0% gU6T & BT § WY w10
TR0

¥ frqrn & ¥ Wi qrE AT € 7€

1365. q’tmmm:
=t ST AT WA

sl gF W WYY ¢
T g9 W1 Ag A AT FAT
Lauli g
(¥) war 7g @x & fr fadoi
WA A T W TEAT FT T A
wT gorTe &1 famarc g ;
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(=) =fr g, @t vt =t &
g =it

() ¥ gridfaa 3T wa & AL
AT ?

wag-wd A Wew fowwi §
TET-HAY (S WG W) ;19 64
faam widw % fad mg faoig & gae
frra-zrs #9 & gamAl  agr =wfg-
frrat % gu aviumt & woeaey fade
qraT T o T Al 51 59 faiw
Hfori #Y sTF-awT 2T dnifaa F 4
g

(=) o foraror on 2w X @
¥ [Traea d S ™, T dwr
qFo Fo—5654/66]

(m) ¥ gmfuaad @, 1966
Fam AT TEE

Tile Factorles in Trichur District,
Kerala

1366. Shri Vasudevan Nair:
Shri Warior:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the workers in the tile
factories of Trichur District, Kerala
State are entitled to an increase of
fifteen paise in their daily wages ac-
cording to the revised minimum wage;
and

(b) if so, the reason for not enfore-
ing the increase in the minimum
wage?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): (a) The revised rates
notifiad by the Government of Kerala
for workers in the tile industry in
their notification dated 16th February,
1985, provide for an increase of 15
paise over the previous rates for cer-
tain categories of workers and of 13
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paise for some other categories in
Trichur District, The revised ralcs
were to come into force on st April,
1965,

(b) The revised rates have not been
enforced as the Kerala High Court
passed orders, slaying operation of
the notification issued by the Kcrala
Government, until further orders.

Unemployment among the Educated

1367, Shri P. C. Borooah: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) the number of educated un-
employed in each State at the bcgin-
ning of each of the threg Five Year
Plang and at present;

(b) the number of unemployed in
the industrial and agricultural areas
in each State at the beginning of each
Plan and at present;

(c) whether these estimates bear
out the fact that the unemployment
position in Assam has been the grav-
est in the country; and

(d) if so, the steps contemplated to
improve the poasition in this State?

The Minister of Labour,
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (b). No in-
formation is available, However, a
statement showing the State-wise dis-
tribution of educated work-seekers on
the Live Registers of Employment
Exchanges since March 1853, ic lajd on
the Table of the House, [Placed im
Library. See No. LT-5855/66].

(c) No,

Employ-

(d) Doesg not arise,
s wfafa

1368. =t gy :
it fimrer T
=Y farsrrw T
sy Ifea
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Y TreTs aTay
o T wAFT sifiar
‘ﬁ'!‘ﬂ‘ﬁl‘l‘ﬁ:
®T 8w, THHTC ey gt et
g T FY FAT FG I

(%) #0 7% ot ¥ frww,
1965 ¥ gfw gy ¥ 393 g™
FTr Frg, TE, gerorae afafy 9
s dox gi ot

(=) afzai, atafafa 5 e faaat
o< fa=me feam; \lR

(m) = afufe 3 o fewfad
# § o afz g, @ s ¥ A
T FEATE AT 7

5, Twa W@ gEate AWy
(st wroftar xw) (%) ST EN)

(=) =fufa & g w1 4fF w7d-
aTEY & Froor At AR AW AW F
wer Wil § arfasw wizamegt & sror
g eregl &1 wTRE=l d9r
wreifwa wTaawT 9 fa=re-fam far

(1) o oo, fagd swrdr-
a afafs &t ger faerfd s a7
& 7 wrETgr & wf & qWT 929 9%
Tar T g [qReetem | e T,
g g&ar 0o Te—5656/66]

Extension of Commonwealth Sub-
marine Cable from Singapore to
India

1369. Shri Bagri:
Shri Kishen Pattnayak:
Shri Vishram Prasad:
Dr, Ram Manohar Lohia:
Bhrl Utiya:
Shri Ram Sewak Yadav:
Shri Yashpal Singh:

Will the Minister of Communications
be pleased to refer to the reply given
to Unstarrej Question No. 834 on the
B8th March, 1965 and state:

(a) whether any decision has since
been taken to extend the Common-
wealth Submarine Cable from Singa-
pore to India; and

(b) when the scheme is likely to he
implemented?

The Minister of State in the Depart-
ments of Parliameniary Affairs and
Communications (Shri  Jagaratha
Rao): (a) No, Sir. The matter is still
under consideration and it will take
some more time to arrive al a linal
decision,

(b) The cable may be expecited to
be available for commercial usc in
about 2} to 3 years time from the
date a filrm decision to lay it is taken

Stevedore System in Ports

1370. Shri Bagrl:
Bhri Kishen Pattna¥ak:
Dr, Ram Manohar Lohla:
Shri Utiya;
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
Shri Yashpal Singh:

Will the Ministor of Labour, Em-
ployment and Rehabflitation be pleas-
ed to refer {o the reply given lo Un-
starred Question No. 743 on the &th
March, 1965 regarding abolishirg the
Stevedore System at the Ports and
state the further progress macle in the
matter and the likely date by which
a fina]l decision will be taken?

The Minister of Labour, Employ-
ment and Rehabilitation (Shri
Jagjivan Ram): It has been decided to
maintain the status quo for the pre-
sent.

Rural Empioyment Burcau

1371, Shri Bagri:
Shri Kishen Pattnayak:
Dr, Ram Manohar Lohia;
Shri Ram Sewak Yadav:
Shri Vishram Prasad:
Shri Yashpal Singh:
Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
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ed to refer to the reply given to Un-
starred Question No. 754 on the 8th
March, 1965 regarding Rura] Enploy-

ment Bureau and state:

(a) the progress made

Bureau; and

(b) the reaction of the Slate Gov-

ernment thereto?

The Minister of Labour, Employ-

(Shri
Tlie re-
further ex-
is  stll

ment and  Rehabilitation
Jagjivan Ram): (a) and (b).
organisation asz well as
pansion of these Bureaux
under examination.
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Seminar on Himalayan Development

1373. Shri P. C. Borovah:
Shri M. L, Dwivedi:
Shri Bhagwat jha Azad:
Shri B C. Samanta:
Shri Subodh Hansda:

Will the Minister of Education be
pleased to state:

(a) whether the attention of Gov=
ernment has been drawn to the gbser-
vations made at the recent Seminar on
the social, economic and military
development of the Himalayan regi-
ons;

(b) if so, the main suggestion made
thereat; and

(c) the reaction

thereto?

Government's

The Minister of Education
M, C. Chagla): (a) Yes, Sir.

(Shri

(b) the recommendations made at
the Seminar are:

(i) There is great and uigent need
for greater knowledge m the
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country of the geography of
the Himalaya, and the history
and culture of its pcople, es-
pecially in the present con-
text of the importance of the
Himalaya in our foreign
policy and relations,
{ii) An independent, autonomous
institute of Himalayan stud-
ies ghould immediateiy be
set up, slong with a museum
of anthropological, bontanical
and ged.ogical colleclions and
a librury of manuscripts of
cultural and historical im-
portance,

The existing materia] on the
Himalaya in  the National
Museumn ought to be organis-
ed und developed into o
separale  seclion  on the
Himalaya,

Gil)

Provision must be made for
the study of the Himalayu at
all levels of the +ducational
system; and that at lhe post-
graduate level, provision must
be made dfor a special
{optional) »aper in all appro-
priate disciplines.

(iv)

{v) The Ministry of Fducatio,: and
the "niversity Girants Com-
mission shouid encuurage and
give flnancial assistance to in-
stitutions ke the Indian
School of ;nterna:ional Stud-
ies and the Delhi School of
Economics, where inter-
disciplinary studies are under.
taken, o promoted advanced
Himalavan studies,

{vi) All-India Seminars should be
held at regular intervals.

ovii) Last, the collective name
“Himalaya" (Hima plus
alaya, abode of snow) shouid
hereafter ke used in ptace of
the commonly used (ancli-
cizedy plural “Himulayas”,

2509 (Ai) LS—4.
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(¢) The ma'ter is under considera-
tion,

Development of Ealkaji Coloay,
New Delhi

1374. Shri 8, C., Samanta:
Shri Subodh Hansda:
Shri M. L. Dwivedi:
Shri Bhagwat Jha Asad;
Shri P. C. Borooah:
Shri P. R, Chakraverti:
Shri Dinen Bhattacharya:
Dr. Ranen Sen:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the scheme to develop
and allot plots in 2183 acres of land
of Kalkaji colony 'for displaced per-
sons is awaiting completion for a long
time;

(b) if so, the steps taken lo expe-
dite the matter; and

(c) whether in anticipation of the
development work to be completed
very soon, applications are proposed
to be invited for allotment?

The Minister of Labour, Employment
and Rehabilitatiop (Shri Jagjivan
Ram): (a) and (b). The scheme was
sanctioned in 1961. Out of 218 acres
of land, 170 acres have already been
taken up 'for development. Excepting
levelling and dressing, the internal
development of this area is progres-
sing satisfactorily. The work of level.
ling and dressing .was originally
entrusted to the Bharat Sewak Samaj,
but they could not make satistactory
progress. It has now been awarded
to another contractor.

(c) A Press Note was issued on
4th January, 1066 inviting applications
for allotment of plots. The last date
for receipt of applications was 28th
February, 1966, which has however
been extended upto 31st March, 1966
for Defence Service Personne] who are
rerving in remote areas.
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Reglonal Language as Official
Language

1375. Shri Kolla Venkaiah:
Shri M. N. Swamy:
Shri Laxmj Dass:

Will the Minister of Home Affairs
be pleased to state:

(a) the States which have not yet
adopted the regional languages as their
officia] language;

(b) the steps taken by the Centre
to hasten the replacement of foreign
language by the regional language in
in all official matters; and

(c) the reasons for the continua-
tion of the foreign language as the
regional language of those States?

The Deputy Minister in the Minls-
try of Home Affairs (Shri Vidya
Charan Shokla): (a) Andhra Pradesh,
Kerala and Nagaland.

(b) Under Article 345 of the Con-
stitution, i ig the Legislature of a
State which may by law adopt any
one or more of the languages in use
in the State, or Hindi as the language
or langusgeg to be used for all or any
of the official purposes of that State.

(e) Government of Andhra Pradesh
propose to bring forward legislation
shortly for adopting the regional lan-
guage for being used for the official
purposes of the State. This matter
would be considered by Kerala Gov-
ernment when a legislature starts
functioning there. English is being
continued as the official language in
Nagaland.

wfewra wafad gaTTrE
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Sub-Inspector, Adoor, Kerala

1382, Shri Vasudevan Nair:
Shri Warlor:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether Government have
received a number of complaints
against the Sub-Inspector of Police,
Adoor, Kerala State; and

(b) # so, the action taken on these
complaints?

The Minister of State |a the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Yes, Sir.

(b) The allegations are
inguired into.

being
Lathi-charge on Student iy Trippuni-
thra

1383. Shrl Vasudevan Nair:
Shri Warior:

‘Will the Minister of Home Affairs
be pleased to state:

(a) whether the police lathi-charged
the students at Trippunithra, Kerala
State on the Tth Decembkr, 1965;

(b) it so, how many were injured;
and

(c) whether any enquiry had been
ordered into thig lathi-charge?

‘The Minister of State in the Minis.
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
State Government having decided to
institute an inquiry intp the incident,
it will be better to await the outcome
of the inquiry for ascertaining pre-
cise facts,

Emergency LAS. Examination

1384, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it ig a fact that for the
last few years the question of holding
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an emergency LA.S, examination tfor
departmental candidates is under the
consideration of Government; and

(b) if so, the stage at which the
matter stands at present.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
No scheme for an emergency exami-
nation has been considered in the past
few years. However, on the basis of
a recommendation of the Second Pay
Commission, a scheme for holding a
limited competitive examination open
to serving civil servants for the LA.S.
and the Central Services Class I was
considered. Because of a number of
difficulties the scheme was not pursued.

Hindl Medium College in Eerala and
other States

1385. Shri Umanath:
Shri Madhu Limaye:
Shri Yashpal Singh:
Shri Prakash Vir Shastri:
Shri Jagdev Singh Siddhanti:
Shri Tridib Kumar Chaudhuri:
Shri Ram Sewak Yadav:
Shri Bagri:
Shrimati Ramdulari Sinha:

Will the Mnister of E@ucatien be
pleased to state:

(a) whether a proposal was made to
the Kerala University and other non-
Hindi speaking States for the estab-
lishment of a Hindi Medium College
in such States to be affiliated to other
Universitieg outside the State;

(b) if so, the reasons for such a
proposal; and

(c) the reaction of the Kerala Uni-
versity and others to the proposal?

The Deputy Minister in the Minis-
try of Education (Shri Bhakt
Darshan): (a) to (c). No specific pro-
posal for the establishment of a Hindl
Medium College to be affiliated to a
University outside the State was made
either to the Kerala University or to

any other non-Hindi speaking State.
For propagation of Hindi jn non-Hindi
speaking States, this Ministry had,
however, addressed the Governments
of such Stateg in August, 1964 to ex-
plore the possibility of opening Hindi
Medium Schools and Colleges in their
areas. A scheme for the opening of
such institutions has now been includ-
ed in the State Sector of the Fourth
Five Year Plan,

Alded Schools in Delhi

1386. Shri P. R. Chakraverti:
Shri K. N. Tiwary:
Shri D. N. Tiwary:
Shri Hukam Chand Kachha-
vaiya:
Shri Yashpal Singh:

Will the Minister of Education be
pleased to state:

(a) whether attention of Govern-
ment has been drawn to the Resolution
adopted by the Delhi-Parents-Teachers
Council on December 20, 1985 urging
on Government to take over all aided
schools in Delhi;

(b) whether Government  have
observed the growing corruption and
mal-administration in the aided schools
and in the Directorate of Education,
Delhi;

(c) whether Government have taken
into account the complaints of
teachers and employees of private
schools regarding the lack of provi-
sion in the Secondary Education Bill
for the security of their Service; and

(d) if so, the reaction of Govern-
ment to these complaints and the
remedial measures proposed to be
taken in the matter?

The Minister of FEducation (Shri
M. C. Chagla): (a) No such resolu-
tion hag been received.

(b) Certaln complaints have been
and mal-administration in the aided
and mal-administration in the aided
schouls and in the Directorate of Edu-
cation. Delhi: but the enquiries made
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have not established the allegations.
All such complaints are looked into
by the concerned authorities.

(¢) and (d). The Delhi Secondary
Education Bill was introduced in the
Lok Sabha on 9th December, 1864 and
the Bill is at present under considera-
tion of the Joint Committee.

Renaming of Laccadive and Minicoy
Islands

1387. Shri Vishram Prasad:

Shri Bagri:
Dr. Ram Manchar Lohia:
Shri Yashpal Singh:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether it is a fact that Gow-
ernment propose to rename Laccadive
and Minicoy Islandg after the name of
Netaji Subhash Chandra Bose; and

(b) if so, the time by which a final
decision in this respect is likely ¢o be
taken?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
There is no such proposal under con-
sideration.
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Liquified Petroleum Gas

1390. Shri Subodh Hansda:
Shri S. C. Samanta:
Shri Bhagwat Jha Asad:
Shri M. L. Dwivedi:
Shri P. C. Borooah:

Will the Minister of Petroleum and
Chemicals be pleased Lo stale:

(a) whether it ig a fact that the
Indane, g liquified petroleum gas pro-
duced at Barauni i a better and
cheaper domestic fuel than any other
liquified petroleum gas;
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(b) # so, whether all the Indane
produced st Barauni iy being stored
to sell in the market; and

(c) the total quantity produced at
present and whether there is any
possibility of production at commer-
cia] geale?

The Minister of Petroleum and
Chemicals (Shri 0. V. Alagesan): (a)
Barauni Refinery liquid petroleum gas,
sold under the trade name of INDANE,
is cheaper than the liquid petroleum
gas marketed by the other oil com-
panies. Indene is as good a domestic
fuel as any other LPG presently being
marketed in India.

(b) Yes.

(c) Barauni Refinery is presently
producing 100 tons per month, but has
a rated capacity of 10,000 tons per
annum. The rate of production will
be increased gradually with the growth
of distribution facilities.
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Multiplicity of Pelltical Parties

1392, Shrl Eajrolkar: Will the
Minister of Home Affairg be pleased
to state:

(a) whether Government are aware
that the Muslims in Bihar are trying
to constitute a separate platform for
Muslimg inside the Congress Party:

(b) if so, whether such multiplicity
of parties would lead to fissiparous
tendencies in the country; and

(c) whether this would not lead to
the formation of a parallel party like
the Muslim League of pre-Independ-
ence days?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Govern-
ment are aware that a party known
as the Bihar State Congress Muslim
Front was formed at a meeting held
at Patna on May 6, 1964

(b) and (c). These questions are
hypothetical and matters of opinion.

Room for Preservation of Historical
Records

1393, Shri Karni Singhji: Will the
Minister of Educatlon be pleased to
state:

(a) whether Government are aware
of the fact that a specially designed
room built at a huge cost in Calcutta
for preserving historical records is ly-
ing unused on account of permission
being not given for the import of the
gadget required to operate the vault;

(b) if so, the rcasons therefor; and

(¢) whether any action to import
the same immediately is being taken?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) to (c). The Asiatic Society, Cal-
cutta had sent a scheme for the preser-
.wvation of ancient manuscripts and
books. which included a proposal for
air-conditioning the second flonr of
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the building at a cost of Rs. one lakh.

On account of foreign exchange diffi-

culties, the scheme was not approved.

The Socicty was suggested to work out

a modest scheme, capable of imple-

mentation, without any sizeable ele-

ment of foreign exchange. The modest

scheme has nol so far been received

from the Society.

Recognition of the National Couneil:
for Rural Higher Educatiom

1394. Shri Subodh Ilansda:
Shri Yashpal Singh:

Wi'l the Minister of Education be-
pleased to state:

(a) whether it is a fact that the
post-graduate diploma in Rural Eco-
nomics and Cooperation awarded by
the National Council for Rural Higher
Education is to be recognised till June
1966 only; and

(b) if so, whether this course will
be abandoned or the Council will stop
functioning after 19667

The Minister of Education (Shri M.
C, Chagla): (a) and (b). For the
present, the Dipltma is accorded re-
cognition up to June, 1966; but neces-
sary action has already been taken to
exlend its rccognition for a further
period of one year. The syllabus is
being revised in accordance with the
suggestions made by the Inter-Uni-
versity Board and the guestion of per-
mament recognition will be taken up
after the revision is made effective.

Suggestion on Kashmir by Swatantra
Party Leader

1395. Shrl Umanath: Will the Minis-
ter of Home Affairs be pleased to-
state:

(a) whether it is a fact that the
Joint Secretary of the Swatantra Party
of India, had submitted certain sug-
gestions to the Prime Minister giving
an gssessment of the situation  in
Kashmir;

by if g0, the details thereof: and
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(¢) the reaction of the Government
thereto?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c). The
Swatanantra Party had sent a secret
communication to Government of
India on the Jammu and Kashmir
situation. It will be against public
interest to disclose its contents, The
Government of course welcomes Sug-
gestiong from all quarters and exa-
mines them to see what might be use-
fully adopted.

Master Tara Singhs views on Indo-
Pak, Relations

1396, Shri Umanath: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether his attention has been
drawn to the article written by Master
Tara Singh in his newspaper dated the
1st October, 1965 wherein he has ex-
pressed himself against a possible
Indian victory in the recent Indo-
Pakistan conflict;

(b) whether Government are also
aware that in the same article he has
stated that he has propagated this view
to many of his fricnds; and

(c) it so, Government's reaction

thereto?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) to (c), The
srticle in question came to the potice
of the Government., It does not exact-
ly convey what ig Suggested in the
question. However, the Government
tock suitable action against the Editor
of the newspaper under Rule 46 of
the DIR for publishing articles con-
cidered prejudicial.

Family Allowances to Communist
Detenug

1397. Shri Kolly Venkaiah:
Shri M. N, Swamy:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Left-cormmunist
detenus who hrave been granted family
allowance in different States (i) up to
the end of 1985 and (ii) up to the
end of February, 1966;

(b) the maximum and minimum
amounts granted in different States
to each detenue during the above
period;

(c) the number of applications for
family allowance refused in different
States during the same period; and

(d) the reasons for the difference
in the rate of family allowance?

The Minister of State in the Minis-
try of Home Affairs amd Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) Accord-
ing to the latest information available,
641 left CPI detenus are receiving
family allowance in different States
as shown in the statement laid on
Table of the House, [Placed in Lib-
rary. See No. LT-5657/66). However,
for want of time, if has not been
possible to ascertain the information
as on 28th February, 1966,

(b) Rs. 425 and Rs, 50 per month
respeclively, excepting in three States,
where the minimum was below Rs. 50.

(c) 253,

(d) This allowance is being paid by
the State Government on er gratia
basis and on the ‘merits of each casge.
The Central Government have, how-
ever, suggested that the minimum
payable in deserving cases should be
uniform in all States at Rs. 50 per
month.

Multi-Purpose Scheols In U.P.

1398 Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) the number of multi-purpose
schools in Uttar Pradesh since the
inception of this scheme;

(b) whether any financial assistance
was given to the Government of
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Uttar Pradesh for thig purpose during
the Third Plan period; and

(c) if so, the details thereof?

The Minister of Education (Shri M.
«C, Chagla): (a) 1250 (as on 1-7-1964).

(b) Yes, Sir,

(e) (i) The Central Government re-
leased the following grants to the
Goverrment of Uttar Pradesh during
the year 1964-85:

Amount
Rs.
For development n}f
Multipurpose schools
m A.I.lahagod & Luck-
. 1,00,000' 00
For supply of reference
books to the Libraries
of Multipurpose
Schools 14,922° 00
ToraL 1,14,922° 00

(ii) In addition, & sum of Rs. B.40
lakh have been allotted to
UP. in 1965-86 for strength-
ening of agricultural streams
of multipurpose schools in
the State.

Scholarships (v Scheduled Casles
ang Backwarg Classes in U.P,

1399. Shri Vishwa Nath Pandey:
Will the Minister of Education be
pleased to state:

(a) whether any grant has been
given to the Government of Uttar
Pradesh during 1965-66 for Posi-Mat-
ric Scholarships 1o the Scheduled
Castes and the Backward classes; and

(b) if so, the total amount of such
scholarships given to the students be-
longing to the Scheduled Castes and
the Backward Classes during the
period?

The Deputy Minister in the Minis-
try of Education (Shrimati Soundaram
Ramachandran): (a) Yes, Sir,

(b) Rs. 90.277 lakhs (so far),
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Development of Sanskrit in Uttar
Pradesh
1400. Shri Vishwa Nath Pandey:

‘Will the Minister of Education be
pleased to state:

(a) the total Central assistance given
Lo the voluntary organisations in
Uttar Pradesh for the development of
Sanskrit in the State during 1065-66;

(b) the names of the organisations
to whom these grants were given dur-
ing the period; and

(¢) the Central assistance proposed
to be given to the voluntary organi-
sations in the State for the same pur-
pose during 1966-677

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) Grants amounting to Rs. 1.18 lakhs
have so far been sanctionej during
1965-66.

(b) A statement is laid on the Tablc
of the House, [Placed in Library.
See No. LT-5658/66].

(c) No State-wise allocation is made.
Under this Ministry’s scheme for as-
sistance to voluntary Sanskrit Organi-
sations/Institutions ang Pathasnlas fo:
promotion of Sanskrit, applications are
invited every wyear and grants are
sanctioned on the merits of the pro-
jects proposed to be implemented by
them.

Translation of Classics in Reglonal
Languages into Hindi

1401, Shri Vishwa Nath Pandey:
Will the Minister of Eduocation be
pleased to state:

(a) the number of famous vld and
new classics in all regional ianguages
for which grants have been given by
the Government of India during the
year 1985-86 so far for their transla-
tion into Hindi; and

(b) the names of the agencies (se-

parately for each language) which
have been given these granis?

The Deputy Minister in the Minis-
try of Education (Shrl Bhakt
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Darshan): (a) No grant Ls been
given for the translation of such clas-
sies into Hindi during the year 19865~
66 so far.

(b) The question does not arise.

Quarters for P, & T. Employees,
Punjab

1402, Shri Daljit Singh: Will the
Minister of Communications be pleas-
ed to state:

(a) whether it is a fact that there
is a shortage of residential quarters to
be allotted to the Posts and Tele-
graphs employees in Punjab; and

(b) if so, the number of residential
quarters (i) constructed Juring the
Third Five Year Plan period and (il)
those proposed to be constructed dur-
ing the Fourth Five Year Flan period?

The Minister of Stale in the Depart-
ments of FParliamentary Affalrs and
Communications (Shri Jaganatha
Rao): (a) 127 per cent of the staff
in Punjab Circle have been allotted
quarters.

(b) During the Third Plan uple
Jan,, 1966, 381 staff quarters have been
constructed, and (ii) during  the
Fourth Plan period about 300 units
are proposed to be constructed.

Strength of Government Officers

1403. Shri Daljit Singh: Will the
Minister of Home Affairs he pleased
to refer to the reply given to the Un-
starred Question No. 3904 on the 11th
November, 1965 regarding the strength
of Government Officers and state the
number of Scheduled Castes Officers
among them?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): The information
is being collected and will be laid on
the Table of the House,

Fertilizer Factory in Punjab

1404, Shri Daljit Singh: Will the
Minister of Petroleum ang Chemicals
be pleased to state:

(a) whether any final decision has
bezn taken to set up another fertilizer
tactory in Punjab; and

(b) if so, the details of the sime
with location of the factory?

The Minister of Petroleam ang Che-
micals (Shri Alagesan): (a) and (b).
There is no proposal under considera-
tion for setting up anolher fertilizer
factory in Punjab.

Police Housing Scheme in Punjab

1405. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) whether any amount has beer
sanctioned to the Punjab Government
under the Police Housing scheme in
the State during 1965 and 1968 so far;
ang

(b) if so, the details thereof?

The Deputy Minister in the Minls-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). A loan
of Rs.  34.34 lakhs has been sanctioned
in the Punjab Government under the
Police Housing Scheme during the
Financial Year 1965-66.

Pay and Emoluments of Teachers

1406, Shri Kollavenkaiah:
Shri M. N. Swamy:
Shri Laxmi Dass:

Will the Minister of Education be
pleased to state:

(a) whether the Committee set un
hy the Ultar Pradesh Guvernmer.i on
the re-organisation of High School and
Intermediate Education hag made any
recommendations regarding pay and
emoluments of teachers;

(b) it so, what are the recommenda-
tions;
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(c) whether any suggestion has
been sent to the other States for ex-
amination of these recommendations;
and

(d) it not, the reasons therefor?

The Minister of Education (Shri
M, C, Chagla): (a) No, Sir.
fb) to (d). Questions do not arise.
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(v) ¥ & #morcd & wha-
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Charges against Rajasthan Chief
Minister

1408. Shri Kolla Venkalah:
Shri Yashpal Singh:
Shri P. H. Bheel:
Shri Narasimha Reddy:
Shri Solanki:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Unstarred Question No. 1183 on
the 24th November, 1965 regarding
charges against the Chief Minister of
Rajasthan and state:

(a) whether
been
and

the matter has since
investigated by Government;

(b) if not, the reasons for the de-
lay?

The Minister of Home Affairs (Shr}
Nanda): (a) and (b). A memoran-
dum dated 22nd April, 1965, signed by
a few persons and enrlosing a lisy of
charges against the Chief Minsster,
Rajasthan, was received. The allega-
tions have been examined in the light
of the comments received from the
Chiet Minister, Rajasthan and other
information received from the Rajas-
than Government, On the basis of
these materials no prima facie case
has been made out against the Chief
Minister,

Double Shift System in Delhi Colleges

1409. ShriyRam Sewak Yadav:
Shri Yashpal Singh:
Shri Bagrl:

Will the Minister of Education be
pleased to state the progress made so
far in introducing the double shift
system in Colleges in Delhi?

The Minister of Fducation (Shri
M. C. Chagla): At ils meeting held on
28th/29th October, 1965, the Central
Advisory Board of Education inter
aliz approved the recommendation of
its Standing Commi‘tee on Higher
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Education to the effect that the con-
cept of evening colleges should be
broadened 8o as to meet the require-
ments of the increasirg number of
regular students as wel.. Each colicge
with suitable educational facilities
should have about 10 working hours.
in a single or a double shift as may be
feasible in the light of local conditiong
30 that besides solving the problim of
increased demand for admissions, the
maximum utilization of facilities is
secured,

The question of implementation of
the above recommendalion in respeet
of Delhi Colleges is under considera-
tion.

Steering Group on Wages

1410. Shsimati Vimla Devi:
Dr, Ranen Sen:

Shri Vasudevan Nair:

Will the Minister of Labour, Em-
ployment and Rehabilitalion be pleas-
ed to state:

(a) whether his Mini:iry had con-
stituted a Steering Group on Wages
during the Second Plan period and if
sa, whether the Steering Group con-
tinues to do any work; and

(b) whether the sleering Group on
Wagzes had prepared any wage nap
of India in to help formulite the wage
policy for the country and for ihe
varisus industries?

The Minister of
ment and Rehabilitation (Shri
Jagjivan Ram): (a) and (b). The
Steering Group on Wages was set up
in November, 1957 but it has now be-
come defunct, Ome of the items with
which the Group wus to concern
itself was to plan the collection of
material for drawing up a8 wage map
of India, industry wise and region
wise. The necessary data have been
collcted in the course of the occupatio-
nal Wage Survey conducted in 1958-
59 which gives the occupational wage
rates in different industries for im-
portant centres of concentration. A
Second survey has vn conducted

Labour, Employ-

during 1963-64 and the data based on
that survey are expected to become
available during this year.

Inland Letters

1411, Shri D. J. Nalk: Will the
Minister of Communications he pleas-
ed to state:

(a) whether it is a “fact that the
supply of Inland Letters in Rajasthan
was inadequate in the months of De-
cember and January, 1968; and

(b) it so, the steps being taken to
improve the position?

The Minister of State in the Depart-
ments of Parliamentary Affairs and
Communications (Shri  Jaganatha
Rao): (a) Yes, Sir, there was short-
age of Inland Letiters only in Jaipur
H.Q. for a few days in the second
week of December, 1065. There was,
however, no shortage in any other
post office in Rajasthan either in De-
cember 1965 or January 1966,

(b) Adequate supplics have gince
been received from the Controller of
Stamps, Nasik.

Industrial Develupment

1412, Shrj P. H, Bhecl:
Shri Bibhuti Mishra:
Shri K. N. Tiwary;
Shri P, K, Deo:

Will the Minister of Education be
pleased to state:

(a) whether it is a fact that the
Government of India are contemplat-
ing lo jmpose & levy of 5 per cent on
the annual turnover of industry for
research and development, and

{b) if so, the details thereof oand
whether a final decision to this effect
has been taken?

The Minister of Education( Shri M,
C. Chagla): (a) and (b). No Sir; the
Conference of Scientists and Industria-
lists held in Delhi in December, 1965
has recommended inter-alia that for
achieving  self-sufficiency and self-
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reliance, industrial cstablishments
should be enabled to spend upto 5
per cent of their turnover on research
and development. The flnal recom-
mendations of the Conterence gre
awaited,
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Educational Instilutions
1414. Shrl D, C. Sharma:
Shrimati Savitri Nigam:

Will the Minister of Edwcation be
pleased to state:

(a) whether it is a fact that the
number of educational institutions in
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the country has doubled during the
first 14 years of Indepcndence;

(b) whether it is also a fact that
there is still a greal shortage n this
regard; and

(e} If so, the concerted efforts being
made to meet the demand?

The Minister of Education (Sthri M.
C. Chagla): (a) The total number of
educational institutions in the coun-
try has increasej to more than 4 times
during the 14 years of Independence.

(b) Yes, Sir, more institutions are
needed, particularly at schooi stage.

(¢) Additional facilities arve being
created by expanding the jntake capa-
city of existing institutions and by
opening new institutions, depending
upon the needs of area ani the avail-
ability of resources of finance and
man-power.

Strike in Kolar Gold Fields

1415, Shri Linga Reddy: Will the
Minister of Labour, Employment and
Rehabllitation be pleased to state:

(a) whether the Workers of MNandi-
drug Mine of the Kolar Gold Fields
Mining Undertakings have struck work
ang whether the strike has spread to
other mines also;

{b) if so, the reasons therefor;

(c) whether the demand: of the
labourers and others as agreed to bet-
ween the labour and the management
were not fulfilled; and

(d) the extent of loss so far incur-
red on account of the sirike and how
the strike is proposed to be resolved?

The Minister of Labour,
ment and Rehabilitation (shri
Jagjivan Ram): (a) 420 machine
maistries and machine men of the
Nandidrug Mine went on siiike from
the first of January, 1986 and {he
strike was called off on the evening
of the 6th. The strike did nc! spread
to the other w"u.'s,

Employ-
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(b) The reasons for the strike were
the demands made by soinc workers
for restoration of allowance for addi-
tional work done by them for blasting
work peculiar to this mine,

(e} The agreement beiween the
management and the workmen dated
21st October 1965 regaiding wages
etc., has been implementad.

(d) The extent of loss is reported
to be Rs. 140,008, As already stated,
the strike was called off os the 6th
of January after agreement was reach-
ed in conciliation proceedings,

Research in Commerce and
Management

1416, Shri Sham Lal Saraf: Will the
Minister of Education L¢ plcased to
state:

(a) whether it is a faur that a
demanj has been madc to set up a
machinery that will coordinate He-
search in Commerce and Manape-
ment;

(b) whether Government have con-
sidered this demand; and

() if so, when it is ukely to be
given a practical shape”

The Minister of Education (Shri M,
C, Chagla): (a) to (). Tha All India
Commerce Conference helg under the
auspices of the Indian Commerce
Association at Vallabh Vidyanagar on
the 28th December, 1965, recommend-
ed setting up of a machinery Lo co-
ordinate research in comrmicree and
management sciences. No formal ve-
quest has been received by thce Gov-
ernment to set up such a machinery,

Free School Text-Books

1417. Dr. Ranen Sen:
Shri Dinen Bhatlucharya:

Will the Minister of Education be
pleased to state:

(a) whether it is a fast thal certain
State Governments have failed to sup-
ply free school text-books to students
ag promised and instead are supply-

ing books of low quality at high

prices; and

(b} if sa, the steps taken by Guv-
crnment to remedy the situation?

The Deputy Minister in the Minis
try of Education (Shrimatj Soundaram
Ramachandran): (a) No, Sir. Most
States supply either free or subsidiz—
ed text-books, at the Primary level.

(by Does not arise.
Technical Instilute in Orissn

1418. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Education be
pleased to state:

(a) whether any juniar technical
schools are proposed to be opened In
Orissa during 1986-87; and

(b) if so, the detaus thereot?
The Minister of Educaiiun (Shri M..
C, Chagla): (a) No Sir.

(b) Does notl arige,

Telephones Connections in Orissa

1419. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:

Will the Minister oi Communications:
be pleased to state:

(a) the number of applicationsg for
grant of telephone conneclions pend-
ing in various telephone exchanges in
Orissa ag on the 31st January, 19667
and

(b) the steps taken to expedite the
matter?

The Minister of Stale iu the Depart-
ments of Parliamentary Affairs and

Communlcations Shri  Jaganutha
Rao): (a) 2339.

(b) Continuous ¢lloits are being
made to set up new telephon: ex-

changes and to expand the exisling
telephone exchanges to the maximum
pussible extent consistent with the
available resources,
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Telephone Exchanges in Orissa

1420. Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Communications
be pleased to state:

(a) the number of t{elephone ex-
changes in Orissa as on the 3lst
January, 1966;

(b) whether there iy any proposal
to increase their number during 1966-
67; and

(c) if so, the details therecf?

‘The Minister of Stats in the Depart-
ments of Parliamentary Affairs and

Communications {Shri Jaganatha
Rao): (a) 50.

(b) Yes,

(e} Exchanges are likely to be

opened at the following stalions dur-
ing 1966-67:

Name of Exchange Capacity
Attabira 25
Barpalli 25
Birmitrapur . 50
Brajrajnagar 50
Chandbali 25
Gopalpur 25
Joda 50
Karanjia 25
Patnagarh . F . 25

Post Offices in Uilssa

1421, Shri Ramachamdra Ulaka:
Shri Dhuleshwa; Meensa:

Will the Minister of Communications
be pleased to state:

(a) whether there is any proposal
to convert a few sub-Po:t Offices into
Head Post Offices and Branch Post
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Offices into Sub-Post Offices in Orissa
during 1966-67; and

(b) if so, the detail; thereot?

The Minister of Stale iy the Depart-
ments of Parllamentary Affairs and
Commaunications (Shri  Jaganatha
Rao): (a) Yes,

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-5658/66].

Pirate Radio Sets

1422, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Communications
be pleased to state:

(a) the number uf pirate radio-sets
detected by the Posts and Telegraphs
Department, State-wise gince Oclober,
1965; till the end of Deceraber, 1965;
ang

(b) the action taken by Government
against the persons concerned?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) The number of unlicensed
radio sets detected during the period
ig as follows:

Assam . 1111
Andhra 1050
Bengal . - 1104
Bihar 2403
Delhi 1942
Gujarat 1563
Kerala . 938
Madras . 2145
Maharashtra 1606
Madhya Pradesh . 633
Mysore . 975
Orissa - 1107
Punjab 3179
Rajasthan . 2614
U.P. 1854

- 24007
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(b) Detected cases are pursued till
licences are teken on paynicnt of the
Licence fee and the surcharge, Dur-
ing the period October-December
1965 the number ol detection cases
settlei is given below:

Assam . 607
Andhra 971
Bengal . 1250
Bihar . 2356
Delhi 1824
Gujarat 1204
Kerala 1026
Madras 2621
Maharashtra 1606
Madhya Pradesh . 617
Mysore 1002
Orissa 298
Punjab 1450
Rajasthan 2289
u.p. 2443
21564

Repatriates from Mozambigue

1423, Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will ¢he Minister of Labour, Em-
ployment and Rehabilitatien be pleas-
ed to state:

(a) the steps taken go far for the
rehabilitation of the repatriates from
Mozambique; and

(b) the progress made in that regard
up-to-date?

The Minister of Labour, Employ-
ment and Rehabllitation (Shri
Jagjivan Ram): (a) Most of the re-
patriates from Mozambique have set-
tled in Gujarat. Government of India
aman FANY TS 5

have issued instructions for their
rehabilitation, which provide for the
following:

(i) Monetary assistance upto
Rs. 1,200 per annum to indi-
gent repatriates, the total
expenditure  being  shared
equally by the Government of
Gujarat and the Central Gov-
ernment.

(ii) Grant of loans to enable re-
patriates ¢o start business or
small scale industries at the
concessional interest of 3 per
cent. The maximum limit of
such loans is prescribed at
‘Ra. 5000 in each individual
case,

(iif) Priority in the allocation of
agricultural land on a similar
basig for the displaced per-
sons from Pakistan.

(iv) In the matter of grant of free
studentships, scholarships and
provision of free school books,
the repatriateg would be eligi-
ble to partake in the schemes
in force in Gujarat. Children
of repatriates were allowed
books free of cost upto a
limit of Rs. 200 per family per
annum. In respect of techni-
cal education, it was agreed
that children of repatriates
would be peid an amount
equivalent to all fees ordi-
narily levied jin technical
institutions plus an annual
allowance of Rs. 60 per seat.

(v) Repatriates would be eligible
for grant of dealers licences
under the various orders such
as foodgrains, sugar, gur con-
trol orders and would be given
specia] consideration. Other
State Governments have als0
given flnancial and other
assistance to repatriates on
similar lines.
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(b)

(1) 107 families have been grant-
ed loans. Total amount paid
is Ra. 2,40,500.

(ii) 50 families have been given
financial relief. Total amount
paid is Rs. 58,27B.58.

(iii) 23 acres of land have been
allotted for agricultural pur-

poses.
(iv) 69 children have been given
educational benefits. Total

amount paid is Rs. 4,534.75.

(v) 40 families have been given
Fair Price Shop Licences.

(vi) 29 persong have been given
sugar licences.

(vii) 8 persons have been employed
in Government service.

(viii) Nearly 500 families had gone
to the State of Gujarat and
almost all of them have been
rehabilitated.

Repairs of Jama-Masjid and Red Fort,
Delhi

1424. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Education be
pleased to state:

(a) whether some repairs were
carried out to the Jama Masjid and
Red Fort in Delhj during 1985-66; and

(b) if so, the amount spent thereon
during the above period?

The Deputy Minisier in the Minis-
try of Education {Shri Bhakt
Darshan): (a) Yes, Sir.

(b) Expenditure from April, 1965 to
January, 1966~

Jama Masjid Red Fort
Rs. 9,418.80 Rs, 5,128.13

Orissa Government Officers in Central
Government

1425. Shri Dhuleshwar Meena:
Sbri Ramachandra Ulaka:
Will the Minister of Home Affairs
be pleased to state:

(a) the number of Orissa Govern-
ment Officers working in the Central
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Government offices at present and the
posts held by them; and

(b) the number of these officers
belonging to the Scheduled Tribes and
the Scheduled Castes?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Minisiry of
Defence (Shri Hathl): (a) There were
259 officers of the Orissa State Gov-
ernment on 4th November, 1965 work-
ing in Centra] Government offices. Of
them:—

2 were Secretaries,

1 was Additional Secretary,

3 were Joint Secretaries,

5 were Deputy Secretaries, and
2 were Under Secretaries,

The remaining 248 were holding fleld
posts.

(b) Three,

Minimom Wages of Workers in
various Industries

1426. Shri Rameshwar Tantla:
Shri Himatsingka:

Will the Minister of Labour, Em-
ployment and Rehabiiitation be pleased
to state:

(a) whether it is a fact that Gov-
ernment are considering to revise the
minimum wages 'for the workers em-
ployed in units manufacturing agri-
cultura] implements, machine tools
and general engineering goods;

(b) it so, when it is likely to take
effect and what will be the revised
rates of wages: and

(c) what are the other recommen-
dations made by the Committee and
how far they have been implemented?

The Minister of Labour, Employ-
ment and Rehabllitation (Shri Jagjl-
van Ram): (a) No, the industries
mentioned are not included in the
schedule of industries under the mini-
mum Wages Act. A Central Wage
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Board for Engineering industries ex-
cluding Stee] Plants, which was sei
up in December 1964, is now examin-
ing the Wage structure of various
categories of employees in the jndus-
tries in question.

{b) and (c). The recommendations
of the Wage Board are awaited.

Hind! Books Rewarded

1427. Shri Badshah Gupta: Will the
Minister of Education be pleased to
state the Hindi Books which have
been rewarded by Government during
the last decade?

The Depaty Minister in the Minds-
try of Education (Skrl Bhakt
Darshan): The required information
is being ~ollected and will be laid on
the Table of the House in due course.

Allowances for Shrimati Lal Bahadwr
Shastrt

1428, Dr. L. M, Singhvi:
Shrl Guishan:
Shri Labri Singh:

Wil] the Minister of Home Affairs
be pleased to state:

(a) whether it is proposed to extend
certain allowances and benefits to the
widow of the late Prime Minister and
his children; and

(b) whether proper arrangements
have already been made in this con-
nection?

The Minister of State In the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
Sanction has been issued for—

(i) 1ile pension of Rs. 15,000 per
annum to Shrimati Shastri;

(ii) ullotment to her of suitable
residential accommodation
from the general pool at
Delhi/New Delhi, rent being,
charged under F.R. 45A or 10
ver cent of the pension which-
aver ig less; and

(ili) extension of medica] treat-
ment facilities under the Cen.
tral Government Health
Scheme to Shrimati Shastri
and her family, as for pen-
sioners.

under Vigyan Mandir
Scheme

1429, Shri Gopal Datt Mengl: Will
the Minister of Education be pleased
to state:

(a) the number of rural laboratories
set up under the Vigyan Mandir
Scheme upto the end of 1985 (State-
wise);

Laboratories

(b) the total number of tests of soil,
water and plants conducted by them
for the henefit of Jocal agriculturists;
and

(c) the number of pamphlets issued
to spread this knowledge and the
expenditure jncurred thereon?

The Deputy Minister in the Minls-
try of Edueation (Shrimatl Soundaram
Ramachandran): (a) to (c). A state-
ment giving the available information
is aid on the Table of the House,
[Placed in Library, See No. LT-5660/
66).

Correspondence Course and Evening
Colleges for University Education

1430. Shri Gopal Datt Mengl:
Shri Maheswar Nalk:

Will the Mmister of Edacation be
pleased to state:

(a) the rames of the States where
arTangemrems exist for impariing uni-
versity education through correspond-
ence courses and evening colleges; and

(b) whether the University Granis
Commission has taken up this matter
with the warlpus Universities to en-
courage such courses?

The Minister of Education (8hrl
M. C. Chagla):.(a) and (b). Seo far
only the University of Delhi has start-
ed correspondence course for the B.A.
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(Pass) degree. It is proposed to
extend this scheme to some other uni-
versities during the Fourth Plan, It
is also propuvsed to introduce corres-
pondence courses for the training of
Secondary School teachers in certain
University Centres and other educa-
tiona] institutions and in Engineering
and Technology during the same plan
period.

According to available information,
provision exists in certain affiliated
colleges in the Union Territory of
Delhi and al] States except Nagaland
for having evening/morning classes.
Mysore-Maharashira Border Dispute

1431, Shri M. L, Jadhav: Will the
Minister of Home Affairs be pleased
to state:

(a) whether any settlement with re-
gard to the Inter-State border dispute
between Mpysore and Maharashtra
States has been arrived at; and

(b) if so, the nature of the settle-
ment?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) No.

(b) Does not arise?

Selection of Hony. Magistrates in Delhi

1432, Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be pleas-
ed to gtate:

(a) the qualifications laid down from
time to time regarding the appoint-
ment of Hony. Magistrates in Delhi;

(b) the procedure regarding the
selection of these Hony., Magistrates;
and

{e) the names of Hony. Magistrates
approved by the Delhi Administration
along with their educational qualifica-
tions and date of appointments, work-
ing at present?
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The Deputy Minister in the Minis.
try of Home Affairs (Shri Vidya
Charan Shuokla): (a) to (c). A state-
ment is laid on the Table of the
House is [Placed in Library. See
No. LT-566/86]

Economy in Delhl Administration

1433. Shri Shiv Charan Gupla: Will
the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that a Com-
mittee has been appointed by the
Government of India to effect econo-
my in the Delhi Administration;

(b) if so, whether a has
been received; and

(¢) the economy suggested by the
Committee?

repori

The Deputy Minister in the Minisiry
of Home Affairs (Shrl Vidya Charan
Shukla): (a) to (c). No Committee has
been formally appointed by the Gov-
ernment of India to effect economy in
Delhi Administration. However, a
committee was informally se{ up, con-
sisting of Shri A. D. Pande, Joint
Secretary (Union Territories) in the
Ministry of Home Affairs, the Chict
Secretary and the Finance Secretary of
the Delhl Administration, * review
the current year's budget and also the
budget proposals of the Delhi Admim-
stration for 1966-87 with a view to
locate savings wherever possible, The
Committee confined its examination
only in respect of expenditure on the
revenue account included in the Delhi
area demand. The Committea scruti-
nized the budgets of various depart-
ments and after discussions with var-
ious departmental heads, it was agreed
that savings could be effected to the
extent of Rs. 81.175 lakhs in the next
financial year. This reduction in the
proposed budget outlay in the pext
year, has been effected by keeping in
abeyance proposals for ereation of
some posts and rephasing of the impie-
mentation of a few schemes, ke=ping
in view the need for enforcing ausier-
ity measures because of the general
situation prevailing in the country.
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vensus Report for Tripnra

1488, Shri Dasaratha Deb: \Will tnc
Minister of Home Affairs he nloascd
to state:

(a) whether tbe census repom™ for
1951 for the Union Territory of Tr:
pura has been published;

(b) if not when it is likeiy 1o we
published; and

ic) the reasons for the delay in the
publication thereof?

The Deputy Minister in the Ministry
of Home Affairs (Shri P, 5. Naskar).
(a) and (b), While some ancilliacy
reports relating to the 1961 Census of
Tripura have been published or are
under print. the General Repuii is
still in the drafting stage and s ex-
pected to be completed in a’ ot six
months.
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{c) The complicated tabulation and
analysis of the data to be incorporated
m the General Report requitcg coli-
siderable tame and work,
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Disconnection of Telephones

1438. Shri M. Rampure: Will tihe
Minister of Communications be pleas-
ed to state:

{a) the number of telephones of
private subsecribers disconnected dui-
ing the last one year for non-payment
of telephone charges;

(b) whether telephones of Govern-
ment subscribers were also disconnec-
ted for non-payment of telephone
charges; and

(c) if nut, the reasons for having
different rules for private and Govern-
ment subscribers?
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The Minister of State in the Depart-
ments of Parliamentary Affairg and
Communications (Shri Jaganatha Rao):
(a) The information is not readily
available,

(b) Yes.
(c) Does not arise,
Telephone Revenue Written Off

1439, Shrj M. Rampure: Will the
Minister of Communfcations be pleas-
ed to state:

(a) whether it is g fact that large
sums of telephone revenue are writ-
ten off every year;

\b) the amount written off during
the last four years in respect of Gov-
ernment and non-Government sub-
scribers; and

(e) the amount of money spent for
initiating legal proceedings ugainst the
defaulters?

The Minister of State In the Depart-
mentg of Parllamentary Affalrs and
Communications (Shri Jaganatha Rao):
(a) Only small amounts of out-
standing telephone revenue are writ-
ten off as and when it is established
after due investigation that the
amounts due from particular sub-
scribers are irrecoverable.

(b) and (¢). This information is not
readily available. No amount is

written off in respect of Government
subscribers.

Accident in Badjana Colllery

1440. Shri M. Rampure: Will the

Minister of Labour, Employment and
Rehabilitation be pleased to state:

(m) whether it is a fact that a ser-
ious mccident took place on the 13th
January, 1986 in Badjana colliery near
Dhanbad,;

(b) if so, the number of persons
killed; and

(¢) whether the causes of the acci-
dent have been probed into?
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The Minister of Labour, Employment
and Eebabilitation (Bhri Jagjivan-
ram): (a) to (c). No; but there was
an accident in the Badjana Lower
Colliery on the 11th January, 1966 in
which 5 persons were killed, A detail-
ed enquiry into the cause of the Acci-
dent is being made by the Mines In-
spectorate,

Unemployeq Science Graduates
=
1441. Shri Dasaratha Deb: Will the
Mind of Education be p! d to
state:

(a) the total number of unemployed
Science Graduates in Indi at present;

(b) the number of unemployed En-
gineers;

(c) the number of unemplayed Agri-
cultural Science Graduates and Post-
Graduates; and

(d) the effective steps being taken
to provide them with employment?

The Minister of Education (Bhri M.
C. Chagla): (a) and (b). The number
of Science Graduates and Engineers
registered with Employment Exchanges
as on 30th June, 1965 is as follows:

17,584
3,011

Science Graduates

Engineering Graduates

These figures include those unem-
ployed and those seeking better pros-
pects.

(¢) Information regarding graduates
and post-graduates in agricultural
sclences is not maintained separately.
However, 26 post-graduates in agri-
culture have reported unemployment
during the last three months to the
National Register of Scientific and
Technical Personnel,

(d) Development projects in the
Fourth Five Year Plan in agriculture,
industry and education are likely to
generate considerable employment op-
portunities,

Alling Detenns in Tripura

1442, Shrl Dasaratha Deb: Will the
Minister of Home Affalyg be pleased
to state:

(a) whether his attention has been
drawn to the fact that some of the
detenus from Tripura who have been
detained in the different jails of
Bihar under the Defence of India
Rules, 1862, have been ailing seriously
for a long time;

(b) whether it is also a fact that
those ailing detenus have approacher
the Government of India for releas
on parole so that they might be able
to arrange for a suitable wmedica
treatment; ang

(c) if so, the steps taken by Gov-
ernment in that respect?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies In the Ministry of
Defence (Shri Hathl): (a) The Govern-
ment's attention has been drawn from
time to time to the alments of the
Tripura detenus lodged in a Bihar jail.

(b) One such request was received

(c) As the condition of the detenu-
wag considered satisfactory after
medical treatment, release on parole
was not considered necessary,

Stipends to Tripura Students

1443. Shri Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) whether Government are aware
that the stipends awarded to the Tri-
bal students in Tripura for studies
are generally made available to
them almost at the end of the acade-
mic year, and thus the main objec-
tive for providing these stipends is
defeated; and

(b) if s0, whether Government
propose to take any steps to pay this
stipend every month from the begin-
ning of the year?

The Minisier of Edueation (Shri
M. C. Chagla): (a) and (b), The in-
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formation is being collected and will

be laid on the table of the Sabha in
due course.

Employed and Unemployed Edacated
Persons

1444. Shri Sivamurthl Swamy: Will
the Minister of Labour, Employment
and Rehabilitation be pleased to
state:

(a) the number of educated persons,
above matric, employed and unemp-
loyed in the country at present
(State-wise); and

(b) the steps being taken to create
opportunities for their employment?

The Minister of Labour, Empioy-
ment and Behabilitation (Shri Jag-
jivan Ram): (a) According to 1061
Census, the total number of workers
who were educated upto matricula-
tion and above was 53,65482. Their
State-wise distribution is given in the
Statement No. 1 laid on the Table of
the House. [Placed in Library. See
No. LT-5662/66].

Estimate regarding the number of
educated unemployed in the country
is not available. However, according
to Employment Exchange statistics
the number of educated work-seckers
on the Live Registers of Employment
Exchanges was 840,822 as on 30th
June, 1865, Their State-wise distri-
bution is given in the attached state-
ment No, II. laid on the Table of the
House. [Placed in Library. See No.
LT-5662/661.

(b) Various development schemes
in the Five Year Plang are expected
to lead to larger employment oppor-
tunities for the unemployed persons
(including the educated).

Consumption of Forelgn and Country
Liquor

1445. Shri Shiv Charan Gupta: Will
the Minister of Home Affairs be
pleased to state:

(a) the consumption of foreign
liquor and country liguor in Delhi in
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1955-56, 1960-61, 1962-63, 1963-64,
1964-65 and in 1966-86 (upto Janu-
ary, 1966);

(b) the steps Government have
taken or propose to take to check
rise in the consumption of liquor in
Delhi; and

(c) whether there is any proposal to
amend the Excise Act with a view to
tightening up the check on the unlaw-
iful activities in relation to this?

The Deputy Minister in the Minis-

try of Home Affalrs (Shri Vidya
Charan Shukia): (a)
{a) Year T Countr_\'_ - i'-'(.:-_r;ig.n_ -
liquor liquor
{gullons) (gs]]nnsj
1955-56 1.18,703 262,692
1960-61 1,38,260 2,95,737
1962-63 1,200,000 3HO,287
1963-64 1,19,H96 4,51,816
196465 79,192 5,59,010
1965-66 #7,766 5:41,007
(upto Jan.
1966)

(b) The Government have taken the
following gteps to check the rise in
the consumption of liquor in Delhii—

(i) The quota of country liquor
has been fixed for each shop
in accordance with the esti-
mated demand instead of
allowing unrestricted sale of
bottles of liguor. At present,
the annual quota is 5 lakh
litres.

(ii) The duties and fees have been
progressively raised.

Number of dry days have
been increased to 137 days in
a year, the highest for any
State in India.

(iil)

Hours of sale have also been
curtailed and adjusted. Liquor
can be sold upte 7.30 PM.
only.

(iv)
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(v) Consumption of liguor in
public places and in Stationary

motor vehicles in public
places have been banned.
(vi) No. L-2 licences are being
issued.
(e) No.

Posting of Teachers In Rural Areas of
Delhi

1446. Shri Shiv Charan Gupta: Will
the Minister of Education be pleased
to state:

(a) whether it is a fact that the
teachers in Delhi are reluctant to get
posted in rural areas; and

(b) if so, the action being taken by
Government for providing housing
facilities in the school premises in

the rural areas and for granting
special allowances?
The Minister of Education (Shri

M. C. Chagla): (a) Yes, Sir.

(b) Residential quarters have been
provided in some of the village schools
under the Delhi Administration. A
scheme for providing housing facili-
tieg for rural teachers is also under
the consideration of the Municipal
Corporation, Delhi,

No special allowance is admissible
to teachers posted in rural schools.

Medical Aid to Shri Savarkar

1447. Shri Harj Vishau Kamath:
Shri Hukam Chand
Kachhavaiya:
Shri Bade:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that Shri V. D. Savarkar, one-time
revolutionary leader in India’s free-
dom struggle, is seriously ill;

(b) if so, whether Government
have offered to provide competent
medical aid for his treatment; and

(e) if not, the reasons therefor?
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The Deputy Minister in the Minis-
try of Home Affairs (Shri Vidya
Charan Shukla): (a) and (b). Gov-
ernment had learnt about the late
Shri Savarkar's condition and had
sanctioned a further sum of Rs. 1,000/-
to him for medical expenses from the
Home Minister’s Grant.

(c) Does not arise.

Section of Home Ministry dealing
with Bcheduled Castes and Scheduled
Tribes

1448, Shri Guilshan: Will the Minis-
ter of Home Affairs he pleased to
state:

(a) whether there is a geparate sec~
tion in the Ministry of Home Affairs
to deal with the subject of Scheduled
Castes and Scheduleg Tribes; and

(b) if so, its functions and achieve-
ments so far?

The Depuiy Minister in the Ministry
of Home Affaics (Shri P. 8. Nagkar):
(a) Yes. A Section in Home Ministry
deals with the work relating to repre-
sentation of Scheduled Castes and
Scheduled Tribes in  Government
services,

(b) The Seclion deals with policy
regarding representation of Scheduled
Castes and Scheduled Tribes in Cen-
tral Government Services and the
implementation of policy decisions.
The number of Scheduled Castes and
Scheduled Tribes in Government
Services has been increasing prog-
ressively as shown in the statement
laid on the Table of the House. [Placed
in Library. See No. LT-5663/66].
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Resumption of P & T Services bet-
ween India angd Pakistan

1450. Shri P, C, Borooah:
Shri Rameshwar Tantia:
Shri Basumatari:

Will the Minister of Communiea-
tions be pleased to state:

(a) whether any agreement has
been reached between India and
Pakistan for the resumption of Postal
and Telegraph Services between the
two countries;

(b) it s0, when; and
(c) the terms thereof?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communications (Shri Jaganatha
Rao): (a) Yes, Sir,

(b) Agreement was reached on 31st
Januery, 1968 for the restoration of
telecommunication services and on the
11th February, 1968 for the resump-
tion of Postal Services.

{c) For coordination in regard to
restoration of telecommunication eclr-
cuits and to fix the earliest dates for
this by direct consultations, Liaison
Officers were to be nominated by both
gides. For the resumption of Postal
Services it was agreed that mails be
exchanged as follows:—

For West Pakistan

By Bombay-Karachi sea routs and
Amritsar-Lahore land route. The
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maails are to be exchanged at Hus-
ssiniwala Bridge till train services to
Lahore are resumed,

For East Pakistan

The malls should be exchanged on
the Benapole-Patrapole route,

Increase in Book-Post Charges

1451 Shri Madhu Limaye: Will the
Minister of Communications be pleas-
ed to state:

(a) whether Government have
received any representationg and pro-
tests from public organizations about
the increase in Book-Post charges;
and

(b) if so, the reaction of Govern-
ment thereto?

The Minister of State in the Depart-
ments of Parllamentary Affalrs and
Communications (Shri Jaganatha
Rao): (a) Yes, Sir,

(b) It was explalned that the rates
vave only been revised in the case of
ook, pattern and szmple packets but
ot for book packets containing print-
d books and periodicals.

Extry Duty Allowancy for Exira
Departmental Employees of P&T
Deptt.

1452, Shri Jedhe: Will the Minis-
ter of Ceommunfeations be pleased to
state:

(a) whether it is a fact that the
regular Class IV eioployees of the
P&T Deptt. are paid Extra Duty
allowance when called on duty on the
26th January and the 15th August and
other gazetted public holidays under
the Negotiable Instruments Aect;

(by whether it is also m fact that
the Extra Departmental Employees of
the P&T Deptt, are not paid any
Extra Duty sllowance when celled on
duty on the 26th January, and the
15th August or other gazetted public
holidays under the Negotiable Instru-
ments Act; and
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(¢) if 8o, the reasons therefor?

The Minister of State In the Depart-
ments of ParHamengary Affairs and
Communicationy; (Shri  Jaganatha
Rao): () The regular Class IV emp-
loyees are paid overtime allowance
and not extra duty allowance for duty
done on the National Holidays in
accordance with the Overtlme Allo-
wance Rules issued by the Govt. For
other effective halidays they wre
granted compensatory off as far as
possible. Otherwise they are paid
overtime allowance,

(b) The Extra Departmental em-
ployees are not entitled to qvéttime
or any Extra duty allowance and as
such they are not paid the same.

(c) The benefit of overtime allow-
ance is admissible only to the regular
departmental staff who are whole-
time govt. servants, The [Extra
Departmental employeces who are not
regular whole-time government em-
ployees, are paid a consolidated allo-
wance based on the nature and
quantum of work entrusted to them
and the question of payment of extra
duty allowance doea not arise.

Extra Departmental Employees of

Posts and Telegraphs Depit. in

EKaraal Distriet

1488. 8hri Jedhe: Will the Minister
of Communications be pleased to state:

(a) the mumber of Extra Depart-
menta] Employeeg (Category-wise) in
the Posts and Telegraphs Department
in Karnal Division (Punjab circle)
who have put in more than 3 years
cantinuous service as on the lst Feb-
ruary, 1966 and have not been com-
firmed; and

(b) the reasong for not declaring
these posts ag permanent so far?

The Minister of 8tate in the Depart-
ments of Parliamentary Affairs and
Communications (Shrj Jaganatha Rao):
(a) The Extra Departmental Agents
are not regular employees but only
agents who perform certain functions
of the post offices and are pald com-
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solidated sums for the performance of
such work, The question of confirm-
ing them does not therefore, arise.
However, the number of E.D. em-
ployees in the various categories who
have put in more than 3 years contin-
uous service ag on 1st February, 1866
is as follows:

1. Extra Departmental

Runncrs . . 41
2. Extra Departmental

Sub-Postmasters . H
3. Extra Departmenital

Branch Postmaters 1R
4. Extra Departmental

Delivery Agents " 55
5. Extra Departmental

Packers ) . 2
6 Extra Departmental

Stamp Vendors . 1

(b) The question does not arise.

Leave for Extra Departmental
Employees of P. & T. Deptt,

1454. Shri Jedhe: Will the Minister
of Communications be pleased to gtate:

(a) whether it is a fact that the
Extra Departmenta] Employees of the
Posts and Telegraphs Department are
entitled to Casual|Earned|Medical
leave on the same basis as are admis-
sible to the regular employees of the
Posts and Telegraphs Department;

(b) if not, how much casuallearned|
medica] leave is admissible to them
annually; and

(c) the reasons for this discrimina-
tion?

The Minister of State in the Depart-
ments of Parllamentary Affairs and
Communicationg (Shri Jaganatha
Rao): (a) No, Sir.

(b) Extra Departmental Agents are
not entitled to any kind of leave at
Government expense.

(c) There is no question of discri-
mination as Extra-Departmental
Agents are not regular Government
employees. They are merely agents
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having other sources of income, who
are paid an allowance for doing work
on behalf of the P. & T. Department
for a few hours,

Payment of Bonus in Mica Mines

1455. Dr, Ranen Sen: Will the
Minister of Labour, Employment and
Rehabilitation be pleased to state:

(a) whether it iz a fact that the
owners of Mica Mines and factories
in Bihar have refused to pay Bonus
to their employees disregarding the
provisiong of the Payment of the
Bonus Act, 19685; and

(b) if so, the steps taken by Gov-
ernment jn the matter?

The Minister of Labour, Employment
and Rebabilitation (Shri Jagjivan
Ram): (a) and (b). It is a fact that
the Owners of mica mines in Bihar
have not yet paid bonus to their work.
men in accordance with the provisions
of the Payment of Bonus Act, 1865,
The Regional Labour Commissioner is
at present engaged on Conciliation
proceedings.

As regards mica ‘'actories, the
matter concerns the State Govern-
ment and the Government of India
have no information.

Arrests during Kerala Agitation

1456. Shri Mohammad Elias:
8hri 8. M. Banerjee:
8hri Kolla Venkaiah:

Will the Minister of Home Affairs
be pleased to state:

(a) the total number of persons
arrested in Kerala during the recent
food agitation;

(b) under which Acts they were
arrested; and

(c) if so, the period for which they
will be kept under detention?

The Minister of State in the Minis-
try of Home Affairs amd Minister of
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Defence Supplies in the Ministry of
Defence (Shri Hathi); (a) 815 for in-
dulging in stone-throwing during the
period 28th Januery, 1866 to 2lst
February, 1966;

3. under rule 30(l1)(b) of DILR.
during the same period.

2307 for picketing Govt. offices
from Tth February, 1968 to 21st Feb-
ruary, 1966.

(b) (i) Indian Railways Act.

(ii) LP.C.

(iii) Kerala Police Act.
(iv) Indian Telegraph Act.
(v) Prohibition Act.

(c) It ig for the State Government
to review each case and take a deci-
sion in the light of existing circum-
stances.

Journalisis Arrested under D.LR.

Will the Minister of Home Affairs
be pleased to state:

(a) the number of prosecutions
made so far under the Defence of India
Rules (1982) ageinst the editors, prin-
ters, publishers or writers of news-
papers and jovrnals for the itemg of
news or articlcs published;

(b) the name+ of the newspapers
and journels involved; and

(¢) the n~lure of charges made
against each ol them?

The Minister of State in the Minls-
try of Home Affairg and Minister of
Defence Sapplies in the Ministry of
Defence (Bhri Hathi): (a) to (¢).
Information is being collected and
will be laid on +he Table of the House
in due courss.
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Chlosure of Spinning and Weaving
Mils in Coimbatore

1458, Shri Seshiyan:
Shri Rajaram:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether Government are aware
of the closure of the spinning and
weaving mills jn Coimbatore;

(b) whether ary relief hag been
given to the workers of ihe mills
rendered jobless; and

(c) the steps taken to reopen the
mills for norma' working?

The Minister of Labour, Employment
and Rehabililatien (Shri Jaglivan
Ram): (a) to (c), The matter is the
concern of the State Government.
The Governmenl of India have no
information on the subject.

Fertilizers Corporation, Gorakhpur

1458. Dr. Mahadeva Prasad: Will
the Minister of Petroleum and Chemi-
cals be pleased to state:

(a) whether it is a fact that recent-
ly copper pipes valued .at about
Rs. 10,000 were found missing from
the premises of the Fertiliser Corpora.
tion, Gorakhpur; and

(b) if so, the details thereof?

The Minister of Petrolenm and
Chemicals (Shri Alagesan): (a) Yes.

(b) A wooder case containing pieces
of fabricated copper pipes, bent in
different shapes, with welded flanges,
stocked at the factory site was tam-
pered with and part of the contents
stolen. Th: Juss was discovered on
1st January, 1966.

A case was registered with the
Police who are investigating into the
matter. Sime rccoveries have been
effected from two metal merchants
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A Committee to conduct a depart-
mental enquiry has been set up,

The theft of the pipes is not likely

to delay or dislscate erection work of
the factory

Hostols in Central Schools

1480. Shri P. C. Borooah:
Shri Eam Harkh Yadav:
Shri Mwrli Manohar:

Will be Minister of Edmeatien be
pleased to state:

(a) whether a scheme of subsidised
hoste] facilities has been introduced
in the Central residential schools for
the children of Central Government
Employees;

(b) if so, the details of the scheme;
and

(c) the names of the residential
schools covered by the scheme?

The Deputy Minister im the Minis-
try of Education (Shrimatl Soundaram
Ramachandran): (a), (b) and (c).
Sir, wherever facilities are available
and subject to awailability of funde,
the Central Schools are to be deve-
loped as partly residential. The
scheme of subsidised hostel facilities
introduced in such schools ig laid on
the Table of the House. [Placed in
Library. See No. LT-5864/668].

Such hostel 'facilities have already
been made available to the following
Central Schools:—

(1) Fatehgarh
{2) Bikaner

(3) ASC. Centre (South), Ban-
galore.

Calicut and Ernakulam Universities

1461. Shri Mohammed Koya: Will
the Minister of Education be pleased
to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made in the Convocation
Address of Kerala University by the
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Governor of Kerala about converting
the University Centres at Ernakulam

and Calicut into full-fledged Univer-
sities; and

(b if so,
thereto?

Government's reaction

The Minister of Education (Shri
M., C. Chagla): (a) Yes, Sir.

(b) While the views expressed by
the Governor of Kerala will be given
due consideration, the genera] policy
of the Government is that as far as
possible, no new University should be
started in the Fourth Five Year Plan
and the existing Universities should
first be consolidated.

Port Trusts and Dock Labour Boards

1462. Shri Kolla Venkaiah:
8hri P. C. Borooah:

Will the Minister of Labour, Em-
ployment and Rehabilitation be pleas-
ed to state:

(a) whether the Port, Dock and
Water-port Workers' Federation of
India in its recent session held in
Delhi demanded the establishment of
an integrated system of administra-
tion of the Port Trusts and Dock
Labour Boards under a single Gov-
ernment authority;

(b) if so, Government's decision on
this demand; and

() what were the other observa-
tions|suggestions made at the session
and Government's reaction thereto?

The Minister of Labour, Employment
and Rehabllitation (Shri Jagjivan
Ram): (a) Yes,

(b) The matter is under examina-
tion in consultation with the Ministry
of Transport and Aviation,

(¢) The other observations and gug-
gestions related to decasualisation of
all temporary and casual categories,
of port and dock labour, removal of
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grievances of 'A' category workers,
grant of adequate dearness allowance,
recognition of the Federation, aboli-
tion of stevedoring system, treining of
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workers, bonus for all workers, hous-’

ing and medical facilities, improved
safety measures and scrapping of ela-
borate schemes of mechanisation, are
also under examination.

12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED ATTACK BY Mizos ON GoOVERN-
MENT TREASURIEg ETC. AT ALJAL
AND LUNGLEH

Mr. Deputy-Speaker: Is the Home
Minister prepared to make the state-
ment on the “calling-ettention” notice?

Shri Hem Barua (Gauhati):
call his attention.

1 must

Shri S. M. Banerjee (Kanpur): Sir,
I rise on a point of order.

Mr, Deputy-Speaker: We have gone
to the next question.

st diere W dm (FeRT)
JqTeTE AEEW, WO OF =TEAT AT
T g

Mr. Deputy-Speaker: Before we
take up any other business there can-
not be a point of order.

Shri S. M. Banerjee: On the busi-
ness of the House.

Mr. Deputy-Speaker: We have taken
up the “calling attention” notice.

Shri Hem Barua: Sir, T call the
attention of the Minister of Home
Affairs to the Yollowing matter of
urgent public importance and I
request that he may make a statement
thereon:—

The reported attack by 10,000
Mizos of the Mizo National
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Front on Government treasu-
ries and armouries at Aijal
and Lungleh ot the Mizo dis-
trict.

The Minister of Home Aflairs (Shri
Nanda): I can give eome information
now, but jt may faciltate my giving
fuller information if it is taken up at
about 4.30,

Mr. Deputy-Speaker: Shall we have
it at 5 o'clock?

Shri Surendranath Dwivedy (Ken-
drapara): I am one of the signatories.
We have got a committee meeting
at 4 o'clock; so, can ft be at 3.307

Shri Nanda: Yes; I would be agree-
gble to 3.30.

Mr. Deputy-Speaker: We will take
it up at 3.30.

12044 hrs.

Re. CALLING ATTENTION
NOTICES—Query

Shri S, M. Banerjee (Kanpur): Sir,
1 rise on a point of order.

ot et wrw dowy ;. (wRT)
IqTEM WERW, AU UF  :TAeq €7
T R

ot gwn W TEna  (2a1H)
Jamews AEEE, At &w@r X wd
sqaeqr T WA ISMAT § | W TR¥
I8 ® gw @fum

Mr. Deputy-Speaker: On what
business?
ot wfwrt ww wow o K 7

1 egmareaer o &y 9o
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I WD ¢ W9 fFE €A
¥ Wragd Sweqr ¥ R IS0

argy & 7

st Wierc e aar: & 197
% wragw, fom ¥ &g omum ¢
“T1§ weEw, wemw A qF WA 6,
gfgeradg &% wger & fweft foe
9T ®AT 1 emw frem mRm W)
g dfwcs aatsy 2 g gT AR
% et awm ar fafg &1 asesw
& Ay gmw Wi owwT "

£9 ®F § Ag § OwgA Angal
# fs..

Mr. Deputy-Speaker: What I have
disallowed in the Chamber cannot be

raised on the floor of the House,

will not allow you to raise it here.

There is no point of order.

off iAW gw  (arEET)
IqrETH WIET, IH Y oW &I &g
grafag 2 7

ot gvR W wHEW  TTETE
AEILT, AT A are A g Al

ot oifeTe wrw dow ;26w
F1 Tuegra faard J9r ¥ Treaare
J df@am F AT 143 F1 FIGEHT
F@ gr arg A & faww
fear 1 a7 vt faegw A4 & 1 qvd
H frar gur & fir oemama 7,

IIerw AR : Tg F2IE A
v & | 77 B 9Er WE WIE
aff ¥ % 7 @ wfan o@ww
difenr w1 fegrams 77 fgam &

st gon wRA v . Afag
ORI 7T @A w0 faem
At 1 3¢ W dr www W
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¥ & ome wga gard gl wma gw
& oY v womr e §

ot Twdww gmw ¢ TOnTy
iRy, & 7 ox ww-IET wwad
feat & | wemow ® gro wuEgE
fearr wwr & avg wmew femd
mro Tisgqte #ee o#1 wfefafa
#

st wfere wm dowy:  dfaue
Tt AT 143 ¥ Teerwaw fpmr wan
i

Mr. Deputy-Speaker: Order, order,
Don't you hear me? 1 have dis-
allowed that.

oft R w= v
FEA Wigwi § (F. .

& fadaw

IR RN : WIET, wET

¥ g7 w1 feguars w7 fem

%
2
W ¥ AT F O &7 aiw F ae
£

st CWRwE  omw: IO
qEET, W7 vF fadew gw A4 |

ot gwR W wEgwW ;. IUEY
wagw, w & fAdw  gwrr fax
wral o7, afsw wmr g fRRew
GUE: o i

Mr. Deputy-Speaker: I will have to
ask you to go out. You cannot go on
like this. I have disallowed that. If
you are dissatisfied, you can come and
see me in the Chamber gnd convince
me and then I will see it.

off ywEww TEw : sqeEw
wEEg, AT famm faz qw & fx
o woq & FaraT WEgEen gL *

*Not recorded.
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Mr. Deputy-Speaker: Order, order.
.Al] these thingg will not be recorded.
(Interruptions) .*

Re. CA.

Mr, Deputy-Speaker: We will now
.go to the next business. (Interrup-
tions).

Dr. L. M. Singhvi (Jodhpur): May
I make a submission? This is a very
important matter. You may withhold
your decigsion till you have either
discussed it with us or till we have
had an occasion to explain to you the
aspects which entitle us to raise this
-question in the House, You cannot
give a final decision,

Mr. Deputy-Speaker: I am prepared
to reconsider it. You may come and
see me in the Chamber and if you
convince me, 1 am prepared to recon-
sider it

o T WATEY WY (FiamET) |
weTT WA, AU -JEUT FT AT
g

‘Mr. Deputy-Speaker: There iz no
point of now. (Interruptions),
Shri §, M, Banerjee rose—

Mr. Deputy-Speaker: The hon. Mem-
bers may please come and meet me.
{Interruptions).

Shri S, M. Banerjee: Kindly hear
me, Sir.

Mr. Deputy-Speaker: Order, order.

The Minister of Parlismentary
Affsirs and Communications (Bhrl
Batya Narayan Sinha) rose—

8Shri Raghunath Singh (Varanasi):
The Leader of the House should be
. allowed to speak. (Interruptions),

Mr. Deputy-Speaker: Order, order,
WMo YW wANEE Wifgw . TEA

T aarge wre oW A, 9w
& qr ag 917 gy § ) dfmaw
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F OGRT 256 WA TFT WO
wilt war § fF 0 nsy € awan
wt agt TAF 95t e o & waw
e #fagm & a0 256 6 §3%
il § | agt 9T Ter & T wY
AT Wl T . A T A
aft & g fzsal wwwiz & wigR
FET F YW g, qiEw 7€ & f%
fam T Fwaes adr udAr § OF
& "t ¥ qgar §—

“The executive power of every
State shall be so exercised as to
ensure compliance with the laws
made by Parliament and any exist-
ing laws which apply in that State,
and the executive power of the
Union shal] extend to the giving
of such directions to a State as
may appear to the Government of
India to be necessary for that pur-
pose.”

mi A AT 07 g v § fgm
arerT &t feEors & fF 51 Im &
FF & IA & AATEw  wedt &4
ot gTaTd SwAr qfgd o

Mr. Depuiy-Speaker: As may appear
to the Government of India to be
necessary for that purpose...

TMo M wAET wifgar w9
1 eraeqr & wiF gfag o “nfra
TV &1 woAd wHAE A T
gl wam w47 @Y7 [z 54T A oW i
"1A, g7 ¥ b, AR WA &
qVEE ST FH O N g
T®7seT 1 FwAr & =HswraEr
it & ;AT | IAOT FE 4T ag
@ 2 fr ¥ gwear w5 faara-
TNr H FrE AT T2 §, A
gary aiferrie & w7 € @1 wfqumw

FwE § oW ¥ @ § A oW

*Not recorded.
“2589 (Ai) LS—8.
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TR w1 FdE7 g omw g fw
THGTT T S faara-gar =Y
fzma % f& @ wmd-wrgAT = o
T gua wwad frar @ o Hf
W T T 999 wgeq &1 AGY
fawrr &, 9 fa¥ 25 Wi soe
T TWEIR § | UG B W AT &
S ¥ #! AERTH F FIC AT
W gEnT & | 39 fag & gy
FgAT qeri § fF o3gl 9T gwege
# Far ger, ¥ A4l gET, €W R
FIC AT T 9AM, IgF W AW T
977 fF 71 sad F qw fear @
gl AEl, THEEE H OFAL-FA W
®fram F1 qmem gwr & @ AE
W gg Afad g1 wiar & @Y gw
v ¥ for dae § f5 7 s
dm oo #, @t FaRFEE di
™ # 3F far mww @y A=
NI @El 97 § WK 99 97 %@
L 0
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Mr. Deputy-Speaker: I have already
said that...

et wy femd (i) ;o
wA wd@r g fin o7 & WX
A F1 A A ga qitug, o fw
gant gfez § & st

Mr. Deputy-Speaker: I have told
the hon. Members on a suggestion
made by Dr. Singhvi that I am pre-
pared to reconsider the question. The
hon. Members may please come and
discuss with me. If I am satisfled and
there i a case, then I will bring it up.

‘We should now go to the next busi-
ness. (Interruptions).

dt aht (feeme) ooy w9,
w@ W w0 |

MARCH 2, 1088

Mr. Deputy-Speaker: It Members go-
on like this, we cannot proceed with
the business.

Mr. Deputy-Speaker: Order, order.

Shri S. M. Banerjee: [ want to make
one submission....

Mr. Deputy-Speaker: Order, order.
Shri S, M. Banerjee may resume his
seat.

8hri 8. M. Banerjee: I want to speak
on something different.

Shri Shashi Ranjan (Pupri): My
we know whether the Chair is to take
directions from the Opposition Mem-
bers?

Mr. Deputy-Speaker:
to be Jaid op the Table,

Now, Papers

Shri Hem Barua (Gauhati): I think
the Leader of the House wanted to
say something,

12.16 hre.
PAPERS LAID ON THE TABLE

Annuar RerorT oF UGC ror 1904-88

The Deputy Minister in the Minls-
try of Education (Shri Bhakt Darshan)
On behalf of Shri M. C, Chagla, I
to lay on the Table a of
Annua] Report of the Uhnfversity

"

11
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Grants Commission for the year 1964-
83, under section 18 of the University
Grants Commission Act, 1956. [Placed
in Library. See No. LT-5635/66]

AnNusL REPORTS OF PyRITES AND
CuemicrLes DEVELOPMENT CoMPANY
Lo, Fertmazer CORPORATION oOF
INpIa LiaD., INDIAN O1L CORPORATION
Lrp., HinvusTAN OrGANIc CHEMI-
cALs LamTep, Orn aNp NATURAL
GAs COMMISSION AND REVIEWS DY
GOVERNMENT ON THE WORKING THERE-
or.

The Minister of Petroleum .and
Chemicals (Shri Alagesan): I beg to
lay on the Table a copy each ¢! the
following papers:

(1) (i) Annual Report of the
Pyrites and Chemicals Deve-
lopment Company Limited,
New Delhi, for the year
1964-85 along with the Audited
Account; and the comments
of the Comptroller and
Auditor-General thereon,
under sub-section (1) of see-
tion 619A of the Companies
Act, 1956,

(ii) Review by the Governmecnt on
the working of the above
Company. [Placed in Library.
Sep No. LT-5636/66].

(2) (i) Annua] Report of the
Fertilizer = Corporation of
India Limited, New Delhi, for
the year 1964-65 along with
the Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section (1) of sec-
tion B19A of the Companies
Act, 1956.

(il) Review by the Government on
the working of the above
Company. [Placed in Library.
See No. LT-5637/86).

(3) (i) Annual Report of the
Indian 0il Corporation
Limited, Bombay, for the year
1964-85 along with the Audit-
ed Accounts and the com=-
ments of the Comptroller and
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Auditor-General thereon,
under sub-section (1) of
section 619A of the Companies
Act, 1956,

(ii) Review by the Government
on the working of the above
C_nmpany. [Placed in Library.
See No. LT-5638/66].

(4) (i) Annual Report of the
Hindustan Organic Chemicals
Limited, Rasayani, for the
year 1964-65 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor-General thereon,
under sub-section (1) of sec~
tion 819A of the Companies
Act, 1956;

(ii) Review by the Government
on the working of the above
Company. [Placed in Library.
See No. LT-5639/66].

(5) Annual Report of the Qil and
Natural Gas Commission for
the year 1964-65 wunder sub-
section (3) of section 23 of
the Oil and Natural Gas Com-

mission Act, 1859. [Placed in
Library. See No. LT-5640/
66].

Shri S. M. Banerjee (Kanpur): I
want to make one submission, Sir.
Kindly hear me.

Mr. Deputy-Speaker: 1 shall have
to ask the hon. Member to go out. He
is obstructing the proceedings of the
House,

Shri 5. M. Banerjee: Kindly hear
me. 1 want to say something on a
different matter.

Mr. Deputy-Speaker: I shall hear
him in that case afterwards.

st TwWRwE Tew (@)
T ¥ oW g Aifed, oA
wg W § 7

Mr. Deputy-Speaker: Order, order.
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FrrreenTH REPORT oFf UPSC  awnD
MEMORANDUM EXPLAINING REASONS
FOR NON-ACCEPTANCE BY GOVERNMENT
oF COMMISSION'S ADVICE, AND NOTIFI-
CATIONS UNDER DEFENCE OF INDIA
AcT.

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathi): I beg to lay on
the Table—

(1) A copy each of the following
paper under article 323 (1) of the
Constitution:—

(i) Fifteenth Report of the Union
Public Service Commission
for the period 1st April, 1964
to 3ist March, 1985

(ii) Memorandum explaining the
reasong for non-acceptance by
Government of the Commis-
sion’s advice in the cuse
referred to jn para 33 of the
Report. [Placed in Library.
See No. LT-5641/66].

(2) A copy each of the following
Notifications under seclion 41 of the
Defence of India Act 1962:—

(i) The Defence of India (Sixth
Amendment) Rules, 1965,
published ifi Notification No.
GSR. 1833 in Gazette of India

dated the 11th  Deccmber,
1985;
(ii) The Defence of India

Seventh Amendment) Rules,
1965 published in Notification
No. GSR. 1893 in Gazette of
India dated the 27th Decem-
ber, 1965;

(iii) The Defence of India (Eighth
Amendment) Rules, 1865, pub-
lished in  Notification No.
GSR. 1884 in Gazette of India
dated the 29th  December,
1965. [Placed in Library. See
No. LT-5642/66].

NOTIFICATION UNDER COPYRIGHT ACT

Shri Bhakt Darshan: 1 beg to lay
an the Table a copy of the Interna-
tional Copyright (Fifth Amendment)
Order. 1965, published in Notification
No, SO. 3781 in Guzette of India dated

MARCH 2, 1968
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the 1st December, 1965, under section
43 of the Copyright Act, 1857. [Placed
in Library. See No, LT-5643/66].

st gen W FEEE () -
qreTe wERT, qE A TE §, WA
T ¥ T OIAR 1@ G e |

Mr, Deputy-Speaker: Shri Hukam
Thand Kachhavaiya is obstrucling the
proceedings of the House. 1 ask him
te go out,

st PR W wgETT  SUTeRw
qEET, ...

Mr. Deputy-Speaker; The hon.
Member may please go out. We can-
not tolerate this kind of thing. The
House cannot go on like this,

off geR W AW ¢ AT T
oA oz R
Mr. Deputy-Speaker: 1 would ask

the hon. Member to go out now, Let
him please go out,

5 g¥R w9 wgEy g
ATl & WA ...

Mr. Deputy-Speaker: T am not pre-
pared {p hear anything more from
the hon. Member. Let him please go
out.

[Shri Hukam Chand Kachhavaiya left
the House].

ot 7y femd (97) @ fadew
oz ¢ fF oM @ ewawqr & W
g qdwr
Mr, Deputy-Speaker:

prepared to hear the hon.
Let him please sif down.

No, T am not
Member.

ot wy fomdt : & wrgar § f
MY W OgA L.
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Mr. Deputy-Speaker: Let him please
sit down. He is obstructing the pro-
ceedings of the House.

st vy fawy : IEay WERA. ..

Mr. Deputy-Speaker: I shall not
bear the hon, Member, Let him re-
sume his seat,

AnnuAL REPoRT OF NATIONAL RESEARCH
DEVELOPMENT CORPORATION OF INDIA

The Deputy Minister in the Ministry
of Education (Shrimati Soundaram
Ramachandran): I beg to lay on the
Table a copy of Annual Report of the
National Research Development Cor-
poration of India, New Delhi, for the
year ending the 31st March, 1885,
along with Audited Accounts and the
comments of the Comptroller and
Auditor-General thereon, under sub-
section (1) of section 618A of the
Companies Act, 1956, [Placed in
Library. See No, LT-5644/66].

st TWdEE aray: ag sgEEdT
® 9 2.
Mr. Deputy-Speaker: Shri Ram

Bewak Yadav is obstructing the Pro-
ceedings of the House. I ask him to
go out, Let him please go out,

ot TARAw araw 0 g A
ar g

Mr. Deputy-Speaker: I usk the hon.
Member to go out, Let him please go
out. We cannot go on like this.

(Shri Ram Sewak Yadav left the
House)

«t Ir'rsui (femmx) @ forsy
T grgw, Wy gfAw & o=
WITH w97 faveE @ gwl g,
w o am g7 96 %

Mr. Deputy-Speaker: Shri Bagri is

obstructing the proceeding of the
House, Let him please go out.
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Papers Laid
(Btt.)

Wt At W a® A §F F
frrer zifaw, W& W9 @ A )

Mr. Deputy-Speaker: Let Shri Bagri
go out. We cannot go on like this.
This is not a fish-market. There must
be some dignity in the House and
some order in the House.

ot wrey o AfEw W St g
=ifgg 1
Mr. Deputy-Speaker: Shri Bagrl

may please go out. Is he obeying the
Chair or not?
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At oam$t ;AT § oA E
TR
Mr. Deputy-Speaker: I do not want

to hear him, I have asked him to go
out, Let him please go out,

Tt
g

(Shri Bagri left the House)

st aw fowg : fam d@o 376

F w27 & oF sgIET F WWT IIEAT
g1

Mr. Deputy-Speaker: 1 am not go-

ing to hear the hon. Member. 1t is all

over now. If there is anything, the

hon, Member may please come and

discuss it with me, We cannot go on
like this,

it 7y faed ;e o e
T A g 7

Mr, Deputy-Speaker: I have con-
sidered all that. Now, the hon. Law
Minister,

g @ wEEr

1219 hrs.

STATEMENT RE. RIGHT OF
MEMBER ON PAROLE TO
ATTEND HOUSE

The Minister of Law (Shrl G, 8.
Pathak): I am making a statement in
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[Shri G. S. Pathak]

obedience to the Chair's order which
wus given yesterday, It is well estab-
lished that a person who is detained
ander a valid detention order cannot
anjoy his right to attend the Parlia-
ment so long as the delention order is
in force,

Shri 8. M. Banerjee
Under what rule?

(Kanpur):

Shri G. 5. Pathak: How far this
position is affected by the fact that the
detenu is on parole is the question. A
parole order operates as a conditional
release and is in its nature of a tem-
porary character,

An hon. Member:
conditions?

What are the

Shri G, S. Pathak: It may limit the
temporary freedom to a specified
place or to a spccified purpose. A
parole order by its goperation and
effect may take away the frecdom to
attend Parliament. In such a cuse, the
Member of Parliament is deprived of
his right to attend thé House in the
same way as in the case of delention
under a detention order when the
detenu is on parole. The principle is
that the right of a Member cannot
prevail against the operation of cri-
minal laws or detentions. The parole
order is passed under Rule 30B of the
Defence of India Rules,

In the prescent case. . . .
st Wy fed (7T)
g wifay |

Shrl G, S. Pathak: How does he
know that 1 do not wont to read it?

: ag faw

MARCH 2, 1966

Member on Parole
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fear WX & 7 wg fs fqaw &1
9@ sifey gardr s & fag
@ g e g

o TH AAET Wifga (Fea@mR)
su fom 33 w1 3R fag
UF U TTF & g7 rfwe &1 owar
gr

Mr, Deputy-Speaker: If he does not
read, afterwards the hon. Member
can ruise that point.

Shri G. S, Pathak: There is no ques-
tion of my being angry. I am merely
suggesting that if the hon. Member
waits, he will hear the order also,

In the present case, the conditions
imposed on the detenu under the
parole order—which 1 will read out
presently--are inconsistent with the
clatm of the MP to attend the House,
and in their effect und operation pre-
vent him from doing su. Consequently,
Shri R. Uknanath, MF, cannot claim
the right to attend Parliament even
during the period when he is on
parole.

Now I will read the order:
“The Government™—

that is, the Madras Government. ...

stag famd : & sgw g fs
2 fom fraw & o=v gEw
fasem wqT 9 9@ Wng 9T A
g9 @1 S |

Shri Priya Gupta (Katihar): Has the
Madras Governmen! a separate slatus
and svpavate rales?

Ms, Deputy-Speaker; He may read
the rule also.

Shri G, 8. Pathak: May I read the
rule first or order first? g

1 am reading Rule 30B:

“The Ceniral Government or the
State Government, as the case may
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be, ‘may, by order, direct that any
person detained in pursuance of
an order under clause (b) of sub-
rule (1) of rule 30 may be releas-
ed for sny specified period either
without conditions or upon such
conditions specified in the order as
that person accepts, “and may
at any time by order cancel
his release. (2) In directing the
releasp of any person under
sub-rule (1), the Central Gov-
ermnment or the State Govern-
ment may require him to enter
into a bond with or without
sureties for the due observance
of the condilions specified in the
«direction. (3) Any person released
under this rule shal] surrender
‘himself at the time and place and
to the authority specified in the
order, directing his release or
cancelling his release as the case
may be .(4) If any person fails
without sufficient couse to gur-
render himself in the manner
specified in the order referred to
in sub-rule (3) he shall be
punishable with imprisonment for
a term which may extend to five
years or with fine or with both
(5) If any person releazed under
this rule fails to fulfil any of the
conditions specified in the order
directing his  releass or in the
bond entered inip by him. the
bond shall be declared to be for-
feited to Government and  any
person bound thereby shall be
liable to pay the penalty thereof.”

Now 1 shall read the order which was
passed by the Madras Government
under the rule which I have read just
now.

Shrl Maarya (Aligarh): I would
like to knuw the interprctation of
“with or without condition™.

Mr. Deputy-Speaker: Let us hear
him fuly.
Shri G. S. Pathak: The order reads.
“The Governmen: direct that:
security prisoner Shri R. Uma-

nath, detained in the Central Jail,
Cuddalore, under the Defence of

. Parole (Stt.)
India Rules, 1962, be released
temporarily on parole for g period
of one month to enable him to
attend to his ailing wife in Tiru-
chirapalli, subject to the condi-
tions that:

(1) he gives a3 written under-
taking that he will surrender
himself to the Superinten-
dent, Centra) Jail, Cuddalore,
immediately on the expiry of
the parole period or imme-
diately on “the cancellation of

his release on parole;

(2) he wil] report daily before
the concern <l police au ho-

rities.

Shri Vasudevan Nair (Ambale-

puzha): Is it daily?

Some hon. Members: Shame.

Shri S. M. Banerjee: A man of his
calibre would never have accepted it.
He should have asked the Madras

Government.

Shri G. §. Pathak: I am merely

reading 'it.

“(3) he will not during the peri-
od of parole take part in any
political, labour or kisan acti-
vities or any subwversive acti-
vities either  directly or
through intermediaries or ad-
dres anv public meeling; and

“.4) he will at  any time during
the period of his parole be
liable to he  arrested by the
District Magistrate, the Addi-
tiona]l District Magistrate or
the Commissicner  of Police,

Madras, if the said officer
satisfied that he failed to fu

is
1-

fi] any of the above conditions

of temporary releasec.

“The Superintendent of Police,
Tiruchirapalli, is requested 1o
keep a close watch on the move-
ments and activities of the se-
curity prisoner ....
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Dr. L. M. Singhvi (Jodhpur): The
Law Minister has made out the
strongest case against DIR by reading
these orders.

Shrl G. S. Pathak: “....during the
period of his parole and to send a
report to Government regarding his
conduct during the parole period.”

Now, Sir, so far as the position em-
erging from this parole order is con-
cerned, I have read that order also—
this was the sta'ement which I pro-
mised to make yesterday.

Shri Harl Vishnu Kamath: (Hosh-
angabad): Mr. Deputy-Speaker, Sir,
I raised the issue yesterday. May 1
submit tha: there is before the House
an issue of greaut constitutional im-
portance with which is inextiricably
linked the issue of Members' rights
and privileges. The hon. Minis.er has
the advantage of many years of ex-
perience at the bar and on the Bench.
I am suffering from a handicap so far
as that is concerned but as regards
Parliament, I suppose I have a little
more experience than he has.

May I at the outset read from the
Concise Oxford Dictionary, 1964
edition, to show what is parole.
‘Parole’ is defined as follows:

Shrl G, S. Pathak: I have seen it;
I have go: the extract from the Ox-
ford dictionary and Jouritt's Legal
dictionary as to what is meant by
‘Parole’.

Shri Hari Vishnu Kamath: You did
not read it then?

May I for those who are interested
in knowing it read out what it exactly
means?

Mr. Deputy-Speaker:
an.

He may go

Shri Hari Vishnu Kamath: If you
have some pa ience, you will under-
stand; kindly bear with me. ‘Parole’
comes etymologically, from a french
word, meaning word. “Parole’ means
word of honour, especially military,

Attendance by  MARCH. 3, 1068 Member on Paorole
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it ig stated here in the dictionary;
prisoner’s promise that he will not
attempt escape or will return to
custody if liberated; so the main con-
tent of parole is that he should re-
turn to custody if liberated; he will
not attempt to escape.

Now, the Minister hag read out in
the House an order passed wunder
rule 30(B), capital B, as he says. The
conditions imposed also are now
known to the House. Now, may I
refer ty article 105 of the Constitu-
tion? Please take up vour copy of the
Constitution, Sir.....

An hon. Member:
heart.

Shri Hari Vishnu Kamath: T am
glad he knows it by heart, if so0, he
need pot take the trouble of looking
into the Constitution. It js too late in
ithe day to labour the proposition that
the privileges, rights and immunities
of Parliament Members are
coterminus with those of the Mem-
bers of the House of Commons under
article 105(3). The hon. Minister
said at the outset that g security
prisoner or a detenu once he is
detained under the DIR A-t or
the rules thereunder is deprived
of his rights and privileges as g Mem-
ber of the House. Let us examine this
matter g little more closely Al] de-
tenues as far as we are aware served
with or receive the President’s sum-
mons to attend Parliament. That
has been going for the last one year
or more since the DIR came into foree.
Every Member, who is detenu or se-
curity prisoner receives the President’s
summbons to attend Parliament gnd in
pursuance of that presidential writ of
summons, every Member who is de-
tained or whoe is a security prisoner
in any part of the country is entitled,
has got the right to send notices of
questions. You will see almost every
day my hon. colleauge Shri A. K
Gopalan’s name in this list.

He knows it by

Shri S. M. Banerjes: Today it is
here also.

Shri Harl Vishnu Eamath: It tope
the list of unstarred gquestions.
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Shri Tyagl (Dehradun): Clerical er-
ror. (Interruptiom),

Shri Harl Vishnou Eamath: I am
sorry something has happened to my
hon. friend Shri Tyagi since he re-
signed. It is mnot so much clerical
error as something worse. Now, the
Presiden’s writ  summons, having
reached the Members, they are re-
invested, sp to say, if they have been
deprived earlier, with the pight to at-
tend the session of the House aof
which he or she iz a Member gt the
time. The President, the executive
head of the Indianp Union, summons
a Member to attend the session of the
House at the place and on the date
aforesaid, You know the wording of
the summons and so I do not want to
quote the wording here; it is well
known. Hig questions are admitted;
the Member sends the questions and
the answers are given. I do not know
whether the answers are sent to him
in jail or wherever he is. T hope they
are sent by the Secretariat of this
House to the Member—the written
answers to the questions.

Now, where do we go from here?
Let us see what good old MAY has got
to say. Erskine MAY's Parliamentary
Practice, 1Tth edition—

An hon, Member: Date of publica-
tion?

Shri Harl Vishnu Kamath: When
I mentioned the edition its quite
sufficient. 17th edition. Is that enough?

Shri Shashi Ranjan (Pupri): The
place at which it was printed?
Shri Harl Vishnu Kamath: I am

sorry he does not know MAY at all.
I would not go wery far—(Interrup-
tion).

Mr. Deputy-Speaker: Order, order.
Shrl Harl Vishnu Kamath: I am
sorry that he has been in the House

for four years, yet he has not heard
of Erskine May. (Interruption).

MHember on 3350
Parole (Stt.)
Shri G, S. Pathak: If my hon

friend Shri Kamath has no objection—

Shri Hari Vishou Kamath: I am.
not yielding . (Interruption). Let
him point out the rule. Under what
rule he is intervening, Sir?

Shri ¢. K. Bhattacharyya (Rai-
ganj): May I put a question? Under
what rule is Shri Kamath speaking
here?

Shri Harl Vishnu Kamath: Debate.
The debate is going on. He is sleep-
ing or somnolent.

Snri C. K. Bhattacharyya: A
Daniel has come to judgment! (Inter-
ruption).

Shri Hari Vishnu Kamath: 1 will
quote the page from MAY's Parlia-
mentary Practice, for Shri Shashi
Ranjan; not the year but the page. It
is page 121. At page 121 it is held
very clearly. “It is g breach of privi-
leg to molest a member of either
House while attending such House
or when coming to or going from it".

Shrj Hem Barua (Gauhati): Was
he a woman Member?

Shri Harl Vishnu Kamath: Man In-
cludes woman. Now, the order read
out by the Minister—

Shri €. K. Bhattacharyya: The
whole House is being molested now.

Shri Harl Vishnu Kamath: I think
my hon. friend Shri Bhatiacharyya
should come to the rescue, and if he
is also molested he should quit the
House. Now, the Member concerned,
Shri Umanath, was served with an
order. I wish the Minister had laid a
copy of that order on the Table of the
House, berause we would have had
access to it readily. Bu' anywayv, I
have made some notes. He has been
released on parole to attend on his
ailing wife and he has been debarred
from participating in  any political
activity, poli'ical. labour, kisan and
subversive activity. I hope we have
not come to that stage where it may
be held by anv sensible, reasonabie
person, that attending the session of
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[Shri Hari Vishnu Kamath]
Parliament is subversive activity!
Nor is it gtated in the orders specifi-
cally, categdrically, clearly, unequi-
wocally, unambiguously....

Shri C, E Bhattacharyya: Empha-
tically.

Shri Hari Vishno Kamath:....that
he has been released only to attend
on his ailing wife. It is also, negatively,
not specified in the order that he
should not take part in the sessions
of the Lok Sabha. The activities
tabooed are political activity, kisan
activity, labour aclivity and subver-
.sive agetivities.

An hon. Member: Altending Lok
:Sabha is a political activily.

M™r. Deputy-Speaker: When he is
not prohibited, why does he pot come

“here?

Shri Harl Vishou Kamath: I do not
know whether you were here when
we raised it yesterday.

Mr. Deputy-Speaker: When he is
not  prohibited, why does ke not
cattend?

Bhri Hari Vishnu Kamath: That is
.exactly ‘what he wants to  know.
through a ruling of the Speaker.
*The President having summoned him,
he has got a right to attend the
Parllament, as he has been released
.on parole during the scssion. Hg has
held himself responsible for surrende-
ring after the period of parole—one
month or  whatever it is ‘What
wil] happen o our great democracy,
Sir, if the President'nl summons s

sought to be sct at ntught by  some
oty panjandrum  functioning m
Sla'.;‘ or elaewhero? Ts that our con-
ception of a greal democracy?  The
Presidest summons a member; he is
detained «wumewhere. And, he iz re-
leased op parole  The Oxford Die-
tionary makes it clear what parole

I am sure the Law Minisier
‘knows what parole means equally
well or even better than that. He
.must have examined many cases of

yparole.

-means.

MARCH 2, 19668 Member on Parole
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I warn you, Sir, if this issue is not
decided correctly, properly and after
careful consideration, the future will
judge us for what we are. I hope the
judgment will be favourable to us.
(Interruptions). It is not a laughing
matter. Shri Jaganatha Rao is get-
ting impatient. If he is feeling hungry,
he may go vut.

The Minister of State in the Minis-

try of Parliam Affairs and
Communications (Shri  Jaganatha
Rao): No. No.

Shri Hem Barua: Hungry for pro-
motion!

Shri Harl Vishnu EKamath: In Eng-
land al+o, it has been held in the
House of -Commons that so far as de-
tention is concerned, under their De-
fence of the Realm Act, 1838, that
does not constitute a breach of privi-
lege. But here he has been released on
parole and he has given a bond that
he will go back to the jail after the
period of parole is over. Except for
the conditions mentioned specifica.ly
and categorically in that order of

parole, he has freedom ....
An hon. Member: No.

Shri Harl Vishnu Kamath: You may
+huut no, but that would not make it
no. Except for the conditions  laid
down in the order namely political
aclivity, kisan activity, labour activity
and subversive activity

“Shri Shinkre (Marmagoa): He has
to report daily to the police.

Shri Hari Vishou Kamath: There is
police here also; he can report  to
them,  Police does not meun Madras
police.  Delhi police is also part «f our
police.

Therefore, I for one venture to sug-
gest that if he attends the session,
during which he has been released on
parole, he will not be committing a
breach of any of the condilions that
he has accepted when the order of
parole was served uptn him. T there-
fore, request ‘you to rule that during
thé period of ‘parole, he is permittad,



3353 Attendance by FHALGUNA 11, 1887 (SAKA)

be is at liberty, he is entitled, if his
ailing wife permits him to do so, to
come to Delhi and take part in the
session, and go back after the period
of parole is over.

Shri H, N. Mukerjee (Cal.uita Cen-
tral): Sir, we cannot leave the mat-
ter at this stage where the Law Mi-
nister hag thrown it Mr. Umanath,
the member concerned, in spite of
whatever prohibitions are there on
him as a detenu, has today figured in
-our Question List: in Unstarred Ques-
tions Nos. 1333, 1395 and 1396. He is
there. Here, to-day he is taking part
in parliamentary activities. Therefore,
the inclusion of the clause that he is
not to perform any  political work
should not be extended to mean par-
liamentary work.

Secondly, Sir, I referred, yesterday,
to a matter which I am repeating and
more clearly. In the case of g detenu
in the Punjab, a member of the Pun-
jab Legislative Assembly belonging to
my party, who wag released on parole
conditionally, in the way in which Shri
Umanath is being released, who was
asked to confing himself to a certain
area in the Punjab, he was permitted
‘by our own Speaker, as the Chairman
of the Punjabi Subg Committee, to
come beciore the Commitlee under ne-
vessary police escort and give evi-
dence. The Government of India, when
told by the Speaker about his inten-
tion, immedialely secured the concur-
rence of the Government of the Pun-
jab and arranged that, in gpite of
‘wnatever conditions therg might or
might not have becn in the parvic
order. that member of the Punjab
Assembly was to be cnabled to come to
Dethi and take part in the discussion
hefore the Committee. This is what
has  happened already in one case.
Here a Member of our House is heing
released on parole for z long enough
period. He is being released primarily
to look after his ailing wi'e It may
verv possibly be that the climate of
Delhi in thig particular time would
be very suitable for his ailing wife.
Particularly whep he is a Member of
Parliament and he is in a posd-

Member on
Parole (Stt.) —
tion to bring her up here to this salu-
brious climate, it may very well be
in the interest of all concerned and
completely in  conformity with the
terms of the order if he comes to Delhj
in order to look after his ailing wife.
[t would be, in the nature of things,
better for him to come to Delhi, where
he éan come with a railway pass in
hig pocket, where he has got the dates
etc., and where he can come to this
House and take part in the proceed-
ings provided the Speaker and this
House provide facilities in favour of

In view of, therefore, what our own
Speaker has already dong by a  very
courageoug gesture, in view of what
the Government of India has glready
done with regard to persuading the
Government of Punjab in very quick
time—in a matter of 24 hours changes
were made in the order—what trans-
pired behind the sceneg I do not know
—so0 that Shri Harikrishen Singh Sur-
ject, M.LLA., was enabled to come
before the Punjabi Suba Committee,
talk to all of us, to give evidence, to
answer ques ion and to do whatever
was necessary—at that point of time
there was no police escort inside the
Committee room, there were only the
memberg of the Committee—this is
what happened—in view of al] that, it
is very necoessary that the Speaker and
this House takes this matter into con=
sideration. Law should not be de-
penerated into logomachy playving with
technical terms here and there. Law
coes not continue to be, in the Repub-
lic of India. the same sor. of thing
which it was envisaged to be in the
Indinn Pena) Code and whatever other
iegis'alions  were fashioned on that
pattern. ‘Therefore the spirit of the
law, no merely the letter of it, is
very much to be taken inlo conside-
ration. particularly in matters of par-
liamentary propriety, and here is
something which the Speaker and the
House should decide in  conformity
with parliamen‘ary interest.

Dr. L. M. Singhvl: Sir. the matter
is of profound significance. It should
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be lovked at from two points of view.
One is the strict lega] position in this
case and the other is the larger juris-
prudential quustion as alsp the politi=
ca| question brought with it. It is evi-
dent that by the very reading of the
order of parole the hon. Law Minister
built up a poweriu] case against the
DIR and its continuance, and that our
citizens and Mcmbers of Parliament
should be subjecied to these humiliai-
ing, tp these unwarranted conditions
Is a matter of abiding shame for us.
The law of parvle as expounded by
the Law Minister is evidently draco-
nian and ouit-dated. There is no need
for the law and practice of parole in
this country to continue to stick to the
precedents of an age when we were a
colony of a foreign country. It ig a fact
that even in the instant case it is nou
incumbpent upon g person released
temporarily on specified condi.ions to
be precluded from  attending the
House. Take the instance of g Mem-
ber who happens to reside in Delhi
and who is in detention in Delhi. He
would be able to report to Delhi police
as required by the parole order. He
would be able to fulfli the various
conditions laid down in the parole
order and there would be nothing to
preclude him from coming to  this
Parliament gs 3 Member to participate
in the proceedings of this House.
Therefore, the order in so far as it
prevents him from participating in the
proceedings of the House because he
uuppens to live in a distant place is
wholly Inconsistent and unjustified. It
is only proper that by and large the
practice or parole in our country, par-
ticularly for Members of Parliament
and other Legislators should be
such that they should be permit-
ted to participate in ihe proceed-
ings of the House. If parole can
be granted to enable him to
attend to his ailing wife, there is
no reason why parole cannot normal-
1y be granted to a legislator to attend
tn hig parliamentary or legislative
duty. I think it is in the light of
these considerations that the guestion
ehanld he Aeided. I alss hope that
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the Government would see tp it that
the letter and practice of parole in
this country is sui.ably and, if neces-
sary, radically amended and modified

Shri P. K. Deo (Kalahandi): I as-
sociate mysclf with the sentiments ex-
pressed by my fricnas, Shri Kamath,
Professor Mukerjee and Dr. Singhvi.
Yesterday we moved an amendment to
the Motion of Thanks on the Presi-,
dent's Address that it is high time that
the state of emergency is lifted and
this black Act is removed from our
statute book. The very wording of the
order of parole is sp nauseating and
suffocating that we are all unanimous
in our demand that it js high time
that the Decfence of Indig Rules are
revoked. The parole order very clear-
ly says that Shri Umanath is not to
take part in any subversive activity or
political activily. That does not bar
him from attending this House for
which he has been summoned by the
President, If it is interpreted that he
is to be barred from participating in
the proceedings of the House it would
amount to flouting the summons of
the President who has ordered him to
be present here. In & sense, he has
already been participa‘ing in the pro-
ceedings of the House as can be seen
by the unstarred questions given no-
uce of by him. So, I most respectfulty
submit to you, and through you 1o
the Government, that Shri Umanath
may be given permission to participate
in the proceedings of the House.

Shri Tyagi: T would suggest that the
Government  should take g liberal
view in this matter.

sitay g @ wwimer e,
fraw mqe & ¥ gwfem @ fear
wife from & sa1 ofomer @ o
# ot wTgeT @1 7 fF ST qEEw
Wi | IR A1 W faan g
i Sgm 1 F91 & faen g
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Shri Harish Chandra Mathur
(Jalore): Mr, Dcputy-Speaker, Sir, 1
think the Government would be well=
advised to consider this question in
the light of what the Prime Minister
stated yesterday, in the light of back
ground of the discussion on the De-
fence of India Rules themselveg and
in the light of the strong opinion ex-
pressed on the floor of this House, in
courts and outside by the leading
citizens. Government have already
made a statement that they are going
to liberalise its rigours and that they
are nol going lo apply it even against
profiteers and that type of people. That
background should be borne in mind.
I think the Law Minister will concede
that anyhody who is participating in
the proceedings of this House cannot
be termed as  participating in  any
undesirable activity, When a man is
released on parole certain conditions
are imposed. The object of those
conditions is to ensure that he may
not exploit his release on parole for
indulging in undesirable activities. 1
think by no stretch of imagination can
anybody say that participation in the
proceedings of the House is an un-
desirable activity.

Shri G. 8. Pathak: I will not say
that.

Shri Harish Chandra Mathur: If
it is mot gn undesirable gctivity by
any stretch of imagination, then, in
the light of the strong criticism
offercd in this House, both by this side
ag well as by the Opposition,
in the light of the great con-
cern expressed by al] the lead-
ing lights in  the country, in the
light of the fact that the prime Minis-
ter herself has felt saying that
she will have to review the entire
matter, this matter has got to be exa-
mined, particularly in a very limited
sense whether the legislators who are
on parole cannot participate in  the
proceedings of the House, We are
not to go very rigidly by the rules. As
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a2 matter of fact, who will be able to
support such an order of parole in
respect of 3 Member of Parliament if
it imposes such a restriction? There-
fore, Government have got to consider
it in that line.

The Minister of Parliamentary
Affairs and Communications  (Shri
Satya Narayan Sinha); Very strong
feelings have been expressed in  this
House, by both sides and we have
already spent about an hour on it
So ,I would request the House through
you, Sir....

Shri Harl Vishno Kamath: Not
wasted the time, I hope.

Shri Satya Narayan Slnha: I  said
that we spent one hour, We have gl-
ready spent it. In view of the opin-
lons expressed here, 1T would make a
suggestion to the House through you
that it is not neressary to have any
further discussion on this. Let the
Government consider this matter We
shall contact the Madras Government
on this matter and take a decision
soon.... (Interruptions).

Dr. L, M. Singhvi: A report should
be made available to the House in
respect of the outcome of the consi-
deration of this matter by Govern-
ment.

Shri Satya Narayan Sinha: Certain-
ly.

Shri Harl Vishnu Kamath: I want
an assuarnce that this will be taken
up ag a separale issue, because Gov-
ernment might take two or three
months to consider the general gques-
tion; I do not know how long they
will take. It is separate from the
genera] issue of lifting the emergency,
Their decision should be made know
well before the period of parole ex-
pires, not after some months,

Dr. L. M, Singhvi: Tomorrow or
the day after.

Shri Satya Narayan Sinha: I think
it is only ordinary common gense....
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Shri Harl Vishnu Kamath: Govern-
ment is not always guided by common
sense,

8Shri Satya Narayan Sinha: What is
the use of coming to adecision after
the period of the parcle order has
expired?

Shri Hari Vishnu Kamath: That is
what you do mostly.

13 hrs.

Mr. Deputy-Speaker: The Law
Minister will make a report at the
earliest possible opportunity, say,
next Monday,

Shri Satya Narayan Sinha: On
Tuesday—Monday is a holiday—after
Holi, when we meet, you will have the
stalement.

Shri S. M. Banerjee: What ubout
your observation?. ... (Interruption)
I am not going to be dictated to by
them, You cannot control them....
(Interruption).

Mr. Deputy-Speaker: Order, order.

Shri §, M. Banerjee;: You cannot
control them. You can control us
only.

Mr. Deputy-Speaker: What is it that
you want?

Shri A, P. Sharma (Buxar): After
the statement of the Leader of
the House there should be no discus-
sion.

Shri 5. M. Banerjee: I want to
say something on your observation.

Mr. Deputy-Speaker: Is it about

the same thing?

Bhri §. M. Banerjee: It is about the
same thing.

Mr. Deputy-Speaker: No, no; now
we will go on to the next business.
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Shri S. M. Banerjee: Is this a House
or a bucharkhana?

Mr. Deputy-Speaker: Order, order.
Shri 8, M. Banerjee: Is it demo-
eracy?
13,01 hrs.

PRIVATE MEMBERS' BILLS AND
RESOLUTIONS COMMITTEE

SEVENTY-NINTH REPORT

Shri A. S, Alva (Mangalore): Sir,
I beg to present the Seventy-ninth Re-
port of the Committee on Private
Members' Bills and Resolutions.

131} hrs.
BUSINESS ADVISORY COMMITTEE
FourTy-FoURTH REPORT

The Minister of State in the Depart-

ts of Parli tary Affairs anil

Communications (Shri Jaganatha
Rao): Sir, I beg to move:—

“That this House agrees with
the Forty-fourth  Report of the
Business Advisory Committee pre-
sented to the House on the 1st
March, 1966."

Mr. Deputy-Speaker: The question

“That this House agrees with
the Forty-fourth Report of the
Business Advisory Committee pre-
sented to the House on the 1st
March, 1866."

The motion was adopted.

13.02 hrs.

RE: CALLING ATTENTION NOTICE
(Query).

Mr. Deputy-Speaker: The House
will now take up General Discussion
on the Budget (Railways) for 1966-87,

PHALGUNA 11, 1887 (SAKA)

Re. CA. 3361.

Shri 8. M. Banerjee (Kanpur): What
about my point of order? You said
that it will be taken up after some
time.

Mr, Deputy-Speaker: What is your
point of order?

Shri S. M. Banerjee: My point of
order is this.

Mr, Deputy-Speaker;: On what?

An hon. Member: Let him say what
it is.

Shri 8. M, Banerjee: I want to raise
an issue . . .

Mr. Deputy-Speaker: What issue?

Shri 8. M, Banerjee: My calling-
atlention nolice is pending and it has
not been rejected. I was asked by the
hon. Speaker to show cause how this
can become a Centra] matter. 1 gave
another calling-attention notice quot-
ing article 353 of the Constitution. Be-
fore I read out article 353, may I tell
you the backpground of it?

I and some of my friends gave notice
of an adjournment motion and also
of ecalling attention on the general
strike of textile workers in Bombay
involving more than two lakhs of
workers. That was rejected and 1
was asked to give reasons how this can
become g Central matter, I stated in
my note addressed to the hon, Speaker
that this is arising out of two issues.
One was bonus dispute arising out of
the Central legislation which we pas-
sed in this House giving what the
quantum of bonus should be and so
on. The second things was loss of
production affecting the target of the
Fourth Plan.

Shri P. K, Deo (Kalahandi): There-
is nobody on the Treasury Benches.

Mr. Deputy-Speaker: Dr. Ram:
Subhag Singh is there.

5bri 8. M. Banerjee: This is how we
are dreated In this House. The
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Labour Minister was here a little
while ago and that is why I wanted to
raise it then; anyhow, you will kindly
convey it to him,

The third thing was that labour is
& subject in the Concurrent List as
well. The hon. Speaker or the Labour
Minister were not satisfied and the
hon, Minister was not willing to make
a statement. Today I have tabled a
calling-attention notice under article
-353 of the Constitution which reads:—

“notwithstanding anything in
this Constitution, the executive
power of the Union shall extend
to the giving of dire:tions to any
Statc as to the manner in which
the executive power thereof is to
be cxercised;”.

My submission is only this. There
is an cmergency as all of us know,
‘though we sincerely want this to be
withdrawn; the strike is going on in
Bombay involving two lakhs of wor-
kers and in today's newspapers it is
given that all textile mills are closed
excepting one. The textile industry
has come to a standstill; so, I will re-
quest you that the Labour Minister
may be asked to make a statement
and to advise properly the State Gov-
ernment on how to do it.

Previosuly under article 353 many
~calling-attention notices were admit-
ted because there is an emergeney and
the Centre has got the power to give
directions to the States. We fee] that
-today, when such a strike is going
on which is affecting production of
cloth, we may be in need of it. So,
I will request the Labour Minister to
.make g statement on it and he should
«larify his position.

T should like to protest to you about
one thing. The Labour Minister Tully
knew that a calling-attention notice
was pending. He fully knew that he
was asked to show reason why it
should not be admitted. They treat
4his House with contempt Tomorrow
of the day after when the who'e thing
will become a story, we will sit in
4he House and do post mortem. I
“have raised it several times,
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Shri Vasodevan Nalr (Ambalapu-
zha): I am also a signatory to the no-
tice and I was also asked by the
Speaker to argue how it comes up in
this House. One of the issues that
is agitating the minds of the workers
and is the cause of the strike is that
some {extile mills were closed for
some time and on many occasions
previously in this House the Com-
merce Minister had taken up that sub-
ject, answered questions and had pro-
mised this House and the country that
he would take steps by several me-
thods to sec that these mills are open-
ed; but, T understand that many of his
promises and assurances have not been
fulfilled. This is one of the issues in-
volved in this strike in gddition to the
bonus issus and other questions which
were raized by my hon, friend, Shri
Bancrjee. So, we have every right to
get a statement from the Central Gov-
ernment, It is a very vital and im-
portant issue.

Mr, Deputy-Speaker: The matter has
been referred to the Labour Minister
and as soon as he is ready, he will
make a statement. He will find out
what the position is and then we will
consider it. This has been kept pen-
ding.

13.07 hrs.

PERMISSION TO MEMBERS WHO
WERE ASKED TO LEAVE THE
HOUSE TO RETURN

Mo TA wANFT ANfgar (FeaTa):
IITEA AT, F1 ATAAIT G287 T8
frarr 2 2, ¥ a § & oz feamw
AT qEar g fE w33 w1 arm
gar &, #ify q@ FA0F swaeqr w1
g9 TEAT 4, A wEA ¥ Iy oar &
g1 wrrwm awAd E fs oy aR
JA F DT FT OATHA & AFAT E, A
& w97 wmar § W1 W9 39 WA
gzel ®Y gy Aifq, a9t B fow #
75 wewr @ fr ¥t aaw B oA W
frerer faar mar o
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Mr, Deputy-Speaker: Would the
House like to permit them to come
in?

Some hon. Members: Yes, yes.

Mr. Deputy-Speaker: They may be
called in; but the only thing is that
they should behave well,

o W W itgT Sfgar : & wryar
T[A WA IATE |

13.08 hra,

RAILWAY BUDGET—GENERAL
DISCUSSION—contd.

Mr. Deputy-Speaker: The House
will now take up General Discussion
on the Budget (Railways) for 1066-67.
Shri Priya Gupta may continue his
speech

ot WY (wdg) oA, fae

FuT @A Graa g O Famamiw

mar g ?

Shri Priya Guptia (Katihar): Mr,
Deputy-Speaker, Sir, yesterday 1 was
talking about bonus, but before I start
talking about that may I draw the
attention of the Ministry of Railways,
through you, to the agreement between
the Ministry of Railways angd the All-
India Railwaymen's Federation on the
discussions held on 18th November,
1851 ang 23rd August, 1851 in which
it was agreed that as the third tier
of the PNM machinery—

“A tribunal would be set yp at
the Centre consisting of equal re-
prescntation from labour and Rail-
ways with an impartial Chairman
which will be empowered to in-
vestigate any dispute between the
Railway Board and the AIRF
which may be referred to them.”
My question is: Why has this not
‘been implemented as yet? All the
disputes of railwaymen which were
‘being disc d at the d tier of
‘the Railway Board —there is no agree-
ment on most of the points—are kept
in cold storage,

Now, I would remind you of a recent
speech of a man of the stature of the
President of India, the Head of the

2589 (Al) L8—"7.
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State, Dr. Radhakrishnan, who sald; —

“Labour must have its due place
in industry, No real progress in
industry could be achieved unless
the workers were treated as human
beings and not merely as commo=
dities,"

When he was inaugurating the Central
Labour’ Institute conslructed at a cost
of Rs. 35 lakhs. The question is whe-
ther these things will remain simply
in big words or whether these things
will be implemented.

Then, I come fo the question of
bonus. The railwaymen fulfil both the
conditions. The first condition is that
the industry should make profits and
the second condition is that the in-
dustry must have competition with the
other mode of transport. The Rail-
ways are making profils and there is
also competition with the road trans-
port. I know in the circulars issued
by the Railway Board in respect of
the North-Eastern Railway gnd the
Northern Railway, some special efforts
weTe to be made for making good the
possible loss of traffic income in com-
petition with the road trensport in
U.P. This is a fact. Both the condi-
tions are fulfilled by the railwaymen.
The Government comes out to say
that the railwaymen cannot be given
bonus at par with other public sector
undertaking employees because they
are departmental workers, In the
various Ministries, the Ministry of
Finance, the Ministry of Labour, the
Ministry of Defence, etc, there are
clerkse who are given a special type
of concesslon in respect of calculation
of overtime allowance. When the All
India Railwaymen's Federation de-
manded the same principle for ecaleu-
lation of overtime allowance, the reply
of the Minister was that the clerks in
the Railways are industrial workers
whereas the clerks in the other Mini-
stries are departmental workers. It
is by this argument that that facility
was not extended to them. But when
they demand bonus, the Government
of India says that they are departmen-
tal workers and that bonus can only
be given to the industria] workers.
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On thig point, I had a discussion
with Mr. Sanjivayya, the ex-Minister
of Labour, on the 10th of December
last and he agreed in principle and
promised that in the shape of bonus
something will be given to the rail-
waymen. I wrote to him on the 3rd
January, 1966. Now, we have to write
to Mr. Jagjivan Ram who recently took
over as the Minister of Labour. The
Railway Minister should do something
in the matter.

About the setting up of the Perma-
nent Wage board, I may say that this
is a very important issue. In India,
there is one criterion for calculation
of the wage which is completely diffe-
rent from that of the rest of the coun-
tries in the world. In the other coun-
tries, the criterion is the requirement
of minimum necessities of life for the
workers. In 18043, when there was a
great famine in Bengal, there came a
question as to how it happened. A
commission was set up by the then
British Government and it was found
that the wages were very poor and it
was due to the cumulative effect of
mal-nutrition since many years past
that so many people died in that great
famine. Therefore, they correctly laid
down the principle that the wage
should be fixed on the basis of the
minimum wage required by the wor-
kers for maintaining themselves with
the mnimum of necessities of life.
Of course, afterwards, the capitalists
agitated and made it convenient for
them and the Government laid down
the principle of the capacity of the
industry to pay as the criterion for fix-
ing the wages. The Government
should come forward to accept the
principle of the setting up of the wage
board. Simply setting up Commission
or wage Board ang giving Rs. 2 or
Rs, § or Rs. 10 is no solution for the
Railway workers in India, most of
whom stagnate in jnitial grade with-
out having any upgrading in the
cadre,

Then comes the question of automa-
tion, electrification, Dieselisation, cen-
tralised traffic control, Simplification
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of accounis and the Statistical work
done by computers. This is a thing
which is borroweg from other Euro-
pean countries. They are very short
of man-power and they want efficiency
and, therefore, they use the machines.
But in our country which is a develop-
ing country, we are already having
unemployment as a headache, and
there are 2 crores of educated unem-
ployed. It is no wuse introducing
automation in the name of efficiency
only. The Government only says that
there will be no retrenchment but that
does not prevent their officiating em-
ployees to be reverted to the substan-
tive posts and in some cases two or
three stages lower. As you know,
the Supreme Court in respect of the
promotions of scheduled caste em-
ployees has already held that even a
promotion is an appointment. There-
fore, reversion is also retrenchement
from the officiating post itself. There
should be proper safegaurds and it
should be done in a planned way,

In the project works also, on the
N.F. Railway, the employees of the
Survey & Construction projects, the
Broad-Gauge projects, the D.BXK.
projects, who have rendered conti=-
nuous service of 5 to 10 years have
been rendered surplus and some dis-
charged whereas in the other zonal
railways and the workshops, they have
made direct recruitment without absor-
bing them.

As regards the Dearness Allowance,
it has got two aspects. One is the
neutralisation formula which has been
partly recommended by the Das Com-
mission. We wanted full neutralisa-
tion but even the part neutralisation
formula has not been followed while
increasing the dearness allowance. The
sccond thing is the compilation of the
all-Tndia price index which has not
been done and it is for want of that
that the full neutralisation cannot be
calculated ag to what is the real short=-
fall in the real wage of the employee.

Then Sir, we have been bringing to
to the notice of the Finance Ministry,
through you, on very many occasions
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about different D.A. glab system for
different categories and we want to
draw the attention of the Railway
Ministry also to that. The slabs of the
dearness allowance should not be
varying as between Class IV, Class III,
Class II and Class I employees because
nowadays when the rice is being sold
at Rs. 3 to Rs. 5 per kg. and wheat is
also being sold at a very high price,
the purchaser, whether it is a Class
IV employee or a Class III employee
or a Class II or Class I officer, has got
the same hardship. Therefore, there
should be no discrimination in rates
in giving the dearness allowance to
various categories of employees, There
should not be different slabs of dear-
ness allowance if the Government fails
to arrest the spiralling rise in prices.

Then, the Casual Labour system
should be abolished. On the floor of
this august House, the State Minister
of Railways, Dr. Ram Subhag Singh,
in reply to a question from a Member
on this side of the House, categorically
said that Rs, 2 has been given as the
dailv wage rate for cach casual labour
uniformly all over the Indian Rail-
ways. But wg have pointedly drawn
his attention to the fact that there are
different rates of Rs. 1/4/-, Rs. 1/8/-
and Rs. 1/12/- in the same district of
the same province on the same rail-
way. Apart from that, we want to
ask why for the same work, where
there are regular employees for it in
the Railways, casual Labour is engag-
ed, T say, the system of casual labour
should be abolished and that it should
be run by regular employees.

13.19 hrs.

[Surr Snwam LaL SARAF in the Chair]

Then. I come to the Contract Labour.
We have secn that for carrying of the
parcels and for clearing the ashpits
and loading the goods, the Rallway
Administration employs private con-
tractors for supplying labourers. This
work should be taken over by the
employees themselves. In many cases,
we find that the contractors do not
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The country has adopted the Cons-
titution of India, but I want to point
out that the Service Conduct Rules
have no relevance with the provisions
of the Constitution. One Mr. Mukund
Parekh, C.G.I. in the Western Railway
Accounts Department, Bhavnagar, had
to lose his job. The matter was
raised in this House and also in the
Rajya Sabha. A delegation of MPs, I
was also there, went to meet Mr.
Patil. Mr, Patil wanted to help the
case if the party went to the court
of law. But he does not want to re-
view the case departmentally because
it has become a question of prestige of
the General Manager, I want a
candid reply whether Mr, Parekh was
officially sanctioned leave to contest
the Municipality elections; after con-
testing and when he won the elec-
tions, how is it that his services were
terminated by giving him a charge-
sheet. The Railway Minister has
never come forward with a reply to
this. They have been beating about
the bush and have bepn giving ficti-
tious replies here and there, I do not
mean any insinuation but they have
avoided many points about it.

I now come to the gquestion of pro-
viding all employees with Railway
quarters, at least, two-roomed icne-
ments. T remember, once the late
Prime Minister Nehru also said that
nobody should be given a single room
tenement. The Medical Board also
decideq that, in a single room tene-
ment, a family cannot remain with
grown-up children and that this was
not desirable not only from the point
of view of social customs but also
from the point of view of health it-
self. Then the Railway Board de-
cided to have two-roomed tenements
for Class IV Staff also. It was going
on for some time. Then all of a
sudden in the name of austerity, the
two-roomed tenements were reduced
to single-room tenements. Surely
austerity does not mean taking away
the minimum required from the point
of view of health.
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About quarters, I also want to say
that there are many quarters which
have outlived their assessed life and
the capital cost of those should not
be taken into account for purposes of
calculation of pooled rent. I am
astonished to see another anomaly.
Whenever subscription to Provident
Fund is made, by Railway Employees,
Government calcuate interest at the
rate of 4-5%, but when they take the
rent from the employees for the quar-
ters, they calculate on the capital cost
at a rate of 6'5%. There should not

be two standards in respect of this
calculation.
Regarding  Medical facilities it

has been shown that very many medi-
cal facilities are given to the staff,
but I am sorry to point out that, out
of 2,000 doctors in the whole of Rail-
ways, only one-fifth of the cadre is
for outdoor dispensaries; if the report
of the Railway Minister is correct,
then for 1,10,000 patients per day,
there are only 400 outdoor doctors.
That is, in 3€0 minutes, as many a8
275 patients have to be seen by a
doctor, i.e., just a minute for one
patient to be attended to, How is it
possible for the doctor to examine a
patient in a minute and how will they
give medicines to these Class III and
Class IV staff?

Regarding leave, Second Pay Com-
mission recommended that everybody
should be allowed to go on leave on
a programmed basis. Unfortunately
today the position is that nobody is
given leave. You can check it up. All
the leave is wasted because of the
ceiling limit on arcumulation of leave.

Then I come to medically incapa-
citated stalf, It has been stated in the
report; there is a provision for pro-
fessional sickness. You will be asto=
nished to know that when the running
staff—the guards and drivers—are
medically incapacitated, they are not
declared lo bc under occupational
disease and there is no protection of
the emoluments of the staff. A man
drawing Rs, 350, becauge he is medi-
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cally incapacitated, i.e., failed in
colour vision, but otherwise fit to see,
is put to work as khalasi or peon at
Rs. 70 since he is a non-matric. The
All India Railwaymen's Federation has
held that such cases of medical in-
capacitance should be protected under
occupational disease and there should
not be any loss to them in their emo-
luments,

Lastly I want to submit that the
eight point charter of demands in-
cluding subsidised grainshops, sub-
mitted by the All India Railwaymen's
Federation should be considered by the
Government of India ang something
should be done in respect of that,

Shri Hanomanthalya (Bangalore
City): 1 want to deal in the first
place, with the points made by Mr.
Priva Cupta, the previous speaker.
Being a labour leader, he is naturally
prompted by the consideration to
make the labourers happy.

st gem w= wgmy (AT ¢
09 WS FFT A9 1 § AfHT grew
¥ q9TH HAATT qae WY WY # ww
ATER T YT F@IE @1 SamT

w1 BN |

Shri Hanumanthaiya: The previous
speaker was making out a case to
protect the interests of the labour
employed in the Railways on all
fronts, We, who represent the con-
sumers and the people at large, wel-
come the idea of giving the maximum
possible amenities and wages to this
labour class, but at the same time
we have to remember the present
prevailing trend.

When I come to this Parliament, I
see pasted so many posters all over
the walls that several sections of
government employees are going on
strike. The latest threat is that about
three to four lakhs of employees of
the Auditor-General's office and
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Accountant-General's offices through-
out India are going on strike; the State
Government employees are going on
strike; doctors are going on strike;
and even within one sector like the
Railways, this happens: [ have a
representation  here, circulated to
Members of Parliament, of the Indian
Railways Engincering Inspectors’
Association. This category of em-
ployees complain that some other set
of people have got better emoluments
but not they. I obscrve that in all the
demands, that every one looks up to
somebody above and asks for wages
or emoluments of the higher category
and that nobody turns towards his
own labourer who is getting less and
who is one step below him. The
Central Government employees want
more never looking for a moment at
what the State Government em-
ployces get. The State Government
employces do not look at their in-
ferior staff for a moment and they
go on asking for more and more. It
is these demands for more &nd more
that is ultimately responsible for the
inflation we are suffering from. It
is this demand that has made the rupee
g0 valueless as to demand devaluation.
Even as Shri Priva Gupta sug-
gests that there should be a wage
board for one sector, I would also
suggest in all seriousness—that every
member of the Cabinet must consider
this seriously, that there must be a
national wage board, When any
parti-ular sector of Government ser-
vice demands higher wages, that must
be related to the wage structure of
the whole set of Government em-
ployees, whether in Government ser-
vice proper or in the public under-
takings. Now, the demand has run
riot. Tt is almost pell-mell, and all
the time they never sympathise with
the classes below them,

You may remember the famous say-
ing that a general was able to inspire
real courage and loyalty in the minds
of the soldiers by saying that in
the battle-field when he saw a soldier

dying . . . i
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Mr. Chairman: There is no quorum:,
Shri Hanumanthaiya may resume his
seat for a while. The bell is being
rung—Now, there is quorum, Shri
Hanumanthaiya may now resume his
speech,

Shri Hanumanthaiya: A  soldier
was almost dying on the battle-field
and he needed water. There was only
ong cup of water available. The
General who was also wounded want-
ed water, but instead of himself tak-
ing the water, he said to the soldier
‘Thy need is grealer’, but the soldier
saig ‘Sir, thy need is greater’, It was
that mutually obliging spirit that was
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responsible for the vietory of the
Army and the great name that it
earned,

Here is my labour friend asking

for a wage board, But nobody locks
at the man who is unfortunately
placed below him either in status or
in emoluments; all the time they are
only looking up and up. There Is what
is called a general demoralisation in
the wage structure of this country.
There is already a very frightening
prospect, that this wage increase re-
sults in the rising of prices or as it
is called inflation, and this in turn
results in the demand for wage in-
crease, This vicious circle, as the
economists know and even a layman
knows, is a circle within which the
Indian economy is caught. Some
brave lcader or administrator has to
break this vicious circle, If socialism
means anything, it means equitable
distribution of national wealth; it is
on that basis that the wage structure
must be built, whether it is for the
railwaymen or for any other sector.

As you know, the average per capita
income is Rs. 300 or so. On that
basis, the average income per month
could only be about Rs. 30. Many of
these people get two to three times
the per capita income. This is known
to Government and the labour asso-
ciations, Where is the rest of the
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[Shri Hanumanthaiya]
money to come from? In order to
pay the salaried classes of this coun-
try, they have necessarily to take
away so much of the national income
from the rural sector and from the
other people who have not organised
themselves in this vociferous manner.

ot geR W wgEw : gWald
wET, § WOR SATqT ARATE |
gz § g adi &
Mr, Chairman: Shri Hanumanthaiya
may resume his seat for a while.

There is no quorum. The bell is be-
ing rung—

Now, there is quorum.  Shri
Hanumanthaiya may resume his
speech now.

Shri Hanumanthaiya: So, T sug-
gest that even as there is the Supreme
Court established under the Constitu-
tion in India, so must a high-powered
wage board be appointed in India to
see thai every sector of society and
Government servants inter se get
wages related to the national income
and a proper and equitable distribu-
tion thereof, Otherwise, the Indian
economy would be going the way of
Indonesian economy.

Shri Hari Vishou Kamath (Hoshan-
gabad): It is in the doldrums now,

Shri Hanumanthalya: Everybody is
asking for more, and the demonstra-
tions compel the governmental
authorities, whether in the railways
or in the other sectors, to concede
their demands, because these people
hold a particular sector at gunpoint.
If socialism meang anything it is not
robbing the many to pay a few; it
means equitable distribution  of
wealth. Many a Member of Parlia-
ment or many a Member who is in
charge of administration does not
realise that it is the imbalance in the
equitable distribution of national in-
come, particularly in the agricultural
sector, that has made us suffer on
the fooq fromt. Every sector except
the agricultural sector gets the maxi-
mum possible emoluments. How can
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you have a particular sector produee
more when you make it the least re-
munerative sector?

Then, my hon, friend claims for the
workers the right to strike. That is
a right that has been enjoyed for a
long time. But 1 would plead with
you to realise that it is an outmoded
right; it is a right belonging almost to
the middle ages, In the old days, if
there was any quarrel on property
or any other dispute between two in-
dividuals, they used to resort to what
was called a duel; they used to fight
it out, and whoever won was declar-
ed to be the man who had justice on
his side, In the subsequent genera-
tions civilisation evolved, and it was
said that entrusting it to a person
called a judge, to arbitrate between
two people or two sets of people was
the best, civilised, way of disposing
of disputes. If that is the sign of
civilisation, then that must be made
applicable to all industrial disputes,

1 wholeheartedly welcome the com-
pulsory arbitration that has almost
been accepted by the Central Gov-
ernment employees. There is nothing
like a right to strike any more than
there is a right to a particular indi-
vidual to take the law into his own
hands. It is a feature of the capitalist
economy to strike, I have been to
Russia and I have travelled all over
Russia. In a communist ecountry,
whether it be Russia or any other
satellite country, there is no right to
strike. Therefore, the labour leaders
who claim that the right to strike is
one of the fundamental rights for-
get at the same time that they are
pleading for the establishment of
socialism, [ might say, however, that
I am not against increase in wages
according to the necessities of the
situation, but that must be done
rationally and judiciously. Let there
be a national wage board, that I
have suggested, for the whole com-
munity, and let the methods of set-
tlement of disputes be determined,
and let there be no question of strike
or lock-out.
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Both are equally anti-social. They
affect production; they adversely af-
fect the nationa] interest, Whoever re-
soris to a strike or lockout must be
deplared to be unpatriotic, and public
opinion must exercise itself so correct-
ly that nobody will be able to strike,
or lockout. Even as a man whose rela-
tive is murdered cannot have recourse
to his own pistol or gun in order to
wreak vengeance, no labourer or wor-
ker or government employee must
have the right tp strike. But they must
be given compulsory arbitration facili-
ties such as judicia] tribunal or some
other tribunal to settle disputes. In
this way, all strikes must be eliminat-
ed.

Mr. Chairman: Then you have to
amend the law.

Shri Hanumanthaiya: We have
to.

Dr. M. 8. Aney (Nagpur): Amend
the Government. If a labour govern-
ment comeg into power, this  kind
vf thing wil] never come about.

Shri Hari Vishnu Eamath: He will
amend the Government too by and
by.

Shri Hanumanthaiya: If members
of Parliament agree with this ap-
proach to the problem, the day will
not be far off when we wil] get such
a government and our law too will
be amended.

So far gs the railwayg are concern-
ed, all these 18 years and three Plans,
whatever they have done is more by
way of a patching up rather than
real planning, planned progress of
railway build-up or railway distribu-
tion, The first thing that has to be
done i to make gll lines of one gauge,
that is, broad gauge. I do not want to
argue  about it because there are
enough facts and figures to show that
broad gauge nperales more eronomica'-
ly and better than the metre gauge.
All the metre gauge lines today are
more or less running at a loss. It is
only the broad gauge lineg that are
paying. 1 do not want to dilate on
that because there is enough literature
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is the thing that pays and thsr met:=
gauge is the thing that dues not.

It is not that I plead that in a
single year all the metre gauge should
be converted into broad gauge. That
is g physical impossibility. Some be-
ginning must be made. Today the Rail-
way Ministry must lay down itg po-
licy in thig direction, that definitely
a beginning wil] be made to imple-
ment the policy of converting all the
non-broad  gauge lines /into broad
gauge lines, Throughout India there
must be only one gauge.

So far ag South Indig is concerned,
1 am sorry to say that the railway
system is perfunctory, haphazard and
inadequate. In the old days—the map
before me shows this—all this
railway system wa~ bused on what
was called the presidency towns sys-
tem. In the British days, the im-
perialist power established their hold
on Calcutta, Bombay and Madras—
called their forts. The railway train
system converged on these three
towns., But today even after three
Plans, we have not evep modified that
set-up. Hence we are pul to the neces-
sity of pleading that port and rail-
way facilities are not enough to take
the American wheat that is coming in
ships, and distribute it in time. The
harbours are cluttered up and the
railway system is not able to cope
with the traflc. Why? Because every
railway system has to take delivery
either at Madrag or at Bombay or at
Calcutta or one or two sther ports. On
the other hand, nature has blessed
India with a very long coastline.
There are dozens and dozens of ports
apart from these {hree presidency
ports.

Shri Parashar (Shivpuri): On »
point of order, Has the map. to which
the hon. Member is referring. been
laid on the Table?

Mr. Chairman:

"Shrl Hanumanthaiya: This raj'wsr
map has not only been placed op the
Table; it has been placed in his hands
repeatedly, which he has not seen.

3378

Not nocessary.
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Mr. Chairman: Betrays his ignor-
ance; can't help it.

Shri Hanumanthaiya: I have been
urging upon the Ministry, the trunk
line hag to run from Trivandrum to
Bangalore, to Hyderabad to Nagpur to
Delhi and upto Srinagar.

The  reorganisation of States has
taken place, Today Bangalore City
ig the capital of a bigger State than
Madras. All the {ime you are under
the impression that the whole of the
south is Madras. In North India the
ignorance is so colossa] that whenever
they look at me they usk if I am a
Madrasi. Their knowledge of geogra-
phy is so poor that they do not know
that there is Kecrala, there i Mysore,
there is Andhra, there is Maharash-
tra and probably Orissa.

Now the political system s so
cnanged that there are i4 States and
14 State capitals. The railway system
must be so based as to make the State
capitals the focus towards which all
the railway lines converge in their
respective areas. ‘The idea of mak-
ing only three States permanent im-
perial powers, economic powers and
political powers, is not conducive
either to socialism or to a true pat-
tern of democratic set-up.

Now they are constructing the Sa-
lem-Bangalore line. They can as well
convert the metre gauge they are
now building into broad gauge and
exteng the same upto Trivandrum

Mr. Chairman: The time is up,

Shri Hanumanthalya: The railways
are loo long.

8hrl Hari Vishnu KEamath: But

there should be speeding up of tihe
train.
Shri Hanumanthaiya: In every

mantra, we say Aa Sethu Himachal
That is the mantra of national integra-
non adumbrated not today but thous-
ands and thousands of yearg ago. It 1s
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that that hag kept up Indian unity.
Therefore, 1 want the Grand Trunk
of the Indiap con.inent to start from
Cape Comerin or Kanyakumari; then
let it come 1o Trivandrum, then Bane-
galore, then Hyderabad, then Nagpur,
then Bhopal, then Delhi and reach the
terminus at Srinagar.

The Minister of State in the Mi-
nistry of Railways (Dr. Ram Su-
bhag Singh): No, no, Chashul and
then Damchok.

Shri Hanumanthaiya: A beginning
must be made now, That is all I .ay.

Mr., Chairman: He is conveniently
far getting the east and west.

Shri Hanumanthaiya: For the
east and west, it is already there. From
Bombay to Calcutta there are reveral
lines; there is no necessity to add to

it. Therefore, I have advisedly left
it out.
Shri N. Sreekantan Nair (Quilon):

They are overfed already,

An hon. Member:
rugarh.

Shri Hanumanthaiya: This trunk
system which reaches, litera'ly and
figuratively, from sethu to the Hima-
layas, would be the true visible sym-
bol of national unity.

Bombay to Dib-

So far ag ports are concerned. why
not Improve Goa and connect Go. by
broad gauge with Guntakal and Boin-
bay and Bangalore, If we do that, the
whole gystem from Goa to Madras
will be made broad gauge. If we con-
vert the line from Bangalore to Gun-
takal into broad gauge, the system
will be complete.

Bhri Hari Vishnu Kamath:
want Goa to merge in Mysore?

Shri Hanumanthaiya: Therefore,
the policy that I am advocating,
nsmely of converting all lines into
broad gauge, must begin here. Let it
not begin in my State, I am nnt so
selfish, let it begin at Cape Comerin,

You
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let it go to Trivandrum, let it come
to Bangalore and then go to Hydera-
bad and Nagpur and upto Srinagar.

1 have one point more, and after
tbuching that point I will close. Kind-
ly permit me to gpeak. Though I
have severa] points, I will speak only
on that.

There is what ig called departmen-
ta]l catering in the railways. For the
first time, the hon. Minister has an-
nounced that there is a small profit. Do
you know after how much luss this
smal] profit hag resulted? These seven
or eight years, more than Rs. 1%
crores has been lost and the consu-
mer has paid through hiz ncse—either
the traveller or the person who eals
at this deparimental catering. And
mind you, if these catering eslablish-
ments had been auctioned, they them-
selveg would have brougnt prubably
a crore of rupees or mor?. Therefore,
the net loss is much more than a
crore of rupees.

Mer. Chairman: Please wind up.

Shri Hanumanthaiya: I thought the
catering should be wound up.

Shri Hari Vishnu Kamath: Not far
WIOng.

Shri Hanumanthaiya: Let anybody
say that this departmental catered
food is Dbetter than what was
being supplied by the contractors.
‘The real reason 1 tell you is this.
I have also travelled a lot.
This is another illegal facility afford-
ed tp many railway employees. Cer-
tain categories of peole get free sup-
ply of coffe and vther eatables from
thig departmental catering. Therefore
what I propose is this. 1 do not want
private people to exploit this food
and make profit. I am socialist ¢n-
ough to concede that point. At the
same time, departmental catering
must be done in such a way that co-
operatives must be estab'ished and
they must be given facilities to run on
a commercial basis but if there is loss,
a proportionate cut in their pay must
be effected. It ig only then that
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people will wake up. Now whether
it ends in a loss, whether the food is
good or bad, the concerned penple
get their pay, their promiotion, their
facilities, their provident fund and
their pension. This is exactly the psy=-
chology that is pervading the whole
Indian administration thal is respon-
sible for the plan failures as the
Prime Minister says and as the pre-
vious Prime Minister said, Nobody
is held responsible for anything.
Their pay and emoluments are guar-
anteed, whether the service thcy do
is good, bad, inefficient gr indifferent.
This attitude towards departmental
catering must be changed inio one of
practical commercial proposijion.
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ofuT T TE g 1 @R # wfuw
giaad WM T ¥ T Wy
=W g A | AT T fawmr #
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AETET # AT AT A TE FA0H wrww §
& gf7an & (et W 3w A1 9% " s N
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¥ a3 T T fF o 3w wdY
frar & | wa gATL g T AT
A AT 0, TEA 95 A7 F O
FIAT FT 7797 €1, 5% TN oF A
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# Fg wgan g % T mw 91 mfan
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g I+ gfezwmr & WY 97 oo @
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fafrem w1 & o aft aET § wod
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AT FHAT, FIHAAT FT I TAC FgT AT
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o & 39 fome At & ot #
AT WETT E, A EETC WU &F WY
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AIEAT § | X AT qERE FT AT F IH
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oF &1 emr fawrrar AT @ F=EA aE
U1 ¥ ¥ ad #t %y fm weEet
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ferar smx

Toeq 1 UF S WE AT
¥ X ¥ & fde v @O § ) 9
are amafor gfe & aga et & o
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T 1 3fte & a5 g Ty AR |
Saea? ¥ Wt word § arfeena
& gy v 7€ oY | 37 gAY AT
1 gfee & aga ) forwwr g & 1wt
FA TR E AT A LY T AT §
agt ®ri WY SyEEqT HT A ATETET WY
@ g & fraw waa g oo o
gfiz ¥ ag oF agi weeAg W fAw g
qu_fedeq 1 at qan T & Afew gt
7 @ W & ¥ W A A R
o ot Tt arAt §, e faw
7 1 X7 WTET F7 77 waw F A H o
form e rat & 1 g & fde s
g f wad ant ¥ oft Wi e 3| R
fafeea ®0 & 5@ G ®1 ot W g¥Fw
ﬂtmﬁf«rmﬁﬂu{@hﬂ
e gy
Shri Man Sinh P. Patel (Mehsana):
Sir,'1 would like first of all to congra-
tulate the Railway Minister and the
railway Board on their successful
achievements. It has been the good
fortune of this minister that in the
initial stages Tmormally, success has
been proved by material facts. As it
has- been sald, during- the emergency,
the railwey gdministration -vwas much
2509 (Ai) LS—8.
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more efficient, for which I would like
to compliment all the members of the
Railway staff, the Railway Board and
the Minister.

The minister has said in his speech
that they have achieved self-sufficiency
in wagons and coaches, but they are
trying to achieve self-sufficiency in all
other aspects also. When I look at this,
I would like to mention that there was
once a proposal for construction of
wagons by a private enterprise in
Gujarat State which was being recom-
mended by the Gujarat Government.
I am not worried how the industries
are being located as far as the rall-
ways are concerned. But looking to
the emergency, from the point of view
of . self-sufficlency in wagons and
coaches, if it were equitably distribut-
eq in the four regions of the country,
it will be ultlmately much more
advantageous for the safety of the
country. I would not like to go Into
further details of the general speech
of the. minister, but I would like to
refer to some of the major items like
passenger services. There is a long
paragraph on it and a pamphlet has
been given to us—Forwards Better
Conditions of Travel. Where are the
better conditions of travel being
brought in? I come from a part of
the country served by metre gauge.
The minister is not accustomed to
travel by train; he travels by air. But
it he desires to travel some day by
train, he should travel in a metre
gauge train and see the conditions
there. 'There are two specific divisions
in this country—brosd gauge and metre
gaug, In’this pamphlet, there is not
a slngie photograph nhow!ng the metre
gauge railway. I ‘fing there Black
Diamond E:rpress Taj Express, Air-
conditioned Deluxe trn{ns, ete. What
are fhese expresses? Year ‘before last,
when T had the opportunity to particl-
pate in this discussion, I  said this.
There is not a single alr-conditioned
trnln In the whole of the metre gauge
rallway of this country. Does the
minisfer, who has foresight and imag-
ination, contﬂnp‘llte any air-condition-
ed train in the metre gauge, so that
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a large part of the country can atleast
see o third clase air-conditioned
coach?

The Minister of Railways (Shri
S. K. Patil): There are air-conditioned
coaches in the metre gauge.

Shri Map Sinh P. Patel: Where?
Probably he is referring to the first
class air-conditioned coaches in the
metre gauge. It Is our misfortune that
people who travel by first clasy alr-
conditioned coaches are pegligible—a
thouysandth part of the travelling popu-
latipn. 1 sm more concernedq with
people who travel in third class. I
have a first class pass, but my econo-
mi¢ condition is not guch that I can
travel in first class with my entire
tamily. When there are only 17 lakh
people who pay incometax in this
country, what will be the percentage
of people who travel in first class or in
air-conditioned coaches? My only
anxiety is for third-class passengers
only. It has been already decided to
increase the number of third-class
coaches for conditioned travel in broad
guage. I only wish that before there
is a reshuffling of the cabinet and he
gets a higher portfolio, the minister
should see that third class-air-condi-
tioned travel is made possible on the
metre gauge preferably on Delhi-
Jalpyur-Ahmedabad, so that the people
al large may benefit from it.

Now, Sir, I come to the proposals
where he has given some coneessions
10 the essential commodities or certain
high rated commodities. In this book
where those proposals are explained,
on page 4, under item 3, for ghee the
existing classificationg are 100-B for
smalls and 92.5-B for wagon loads.
The proposed classifications are B83.B
(special) and 75-B (special) respec-
tively. Both these high rated classifi-
catlons are proposed to be reduced to
a lower classification. The itam men-
tioned is ghee. But ghee I prepared
out of milk. First comes milk and
then ghee. As the hon. Minister
knows. Gujarat supplies 33 per cent
of the total consumption of milk in
Greater Bambay. There are also milk
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products and milk powder which are
ulso required for the defence person-
nel. Therefore, in this proposal to
reduce the classification in the case of
certain  high rated commodities like
ghee, I would suggest that milk, pro-
ducts and milk powder should also be
included so that it will help the com-
mon people if milk which is the first
need of the common people is put
under a lower classification. All urban
areas are getting milk from suburban
areas within a distance of 40 or 50
kilometres.

Then I come to the question of
amenities for the passengers. In one
paragraph, I find, it ls saild that depart-
mental catering has now come to a
stage where it has earned some profit.
I think it is an accepted prineiple of
the Railway Board and the Ministry
1o run this department on a no-loss
no-profit basis. When they have earn-
ed some profit, 1 can say that they
have achieved some balanced admi-
nistration. But there ls a distinction
between the departmental catering on
the broad gauge lines and that in the
metre gauge lines. I would request
the hon, Minister of State, Dr. Ram
Subhag Singh, to visit the New Delhl
Station and the Delhi Main Station.
There are two trains, the Frontier Mail
and the Ahmedabad Mail. One i{s on
the broad gauge and the other on the
metre gauge. ‘There is a substantial
difference in catering. You may say
that there is only 20 per cent differ-
ence, but there is that difference in the
ordinary vegetarian thali served in
these two trains. Ts profit to be earn-
ed in this wav, T do not know? On
the contrary. substantial precaution
should be taken to see that better food.-
stuff is being served to the passengers
on all trains,

Sometimes we find that the staff of
caterlng  department pgolng with
the trains have no powers to make
local purchases and there are no
arrangements for making local pur-
chasey at wav-side stations in between
functions. T was a victim of this dif-
cultvy only a week back. T was travel-
ling by the Southern Expreas from
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Delhi to Madras and Bangalore. The
train was delayed by six hours. The
train which was to reach st 6.00 reach-
ed only at 12.00. The dining car man
came and explained to us that there
was no arrangement for local purchase
nearby Madrag or Vijayawada stations
and therefore they werg unable to
serve any food to us because they had
cxhausted everything that they had.
I think this sort of restrictions for
making local purchases by the depart-
mental catering staff should be waived
whenever the trains are running late,
when the journey is beyond a distance
covering 24 hours and when passengers
are put to inconvenience by the late
running of the train. Because there
were restrictions on their making local
purchases they could not give us any
food. This happened only a week
back. I started on the 14th of this
month and I hag this experience on
the 16th at Vijayawada. ‘The hon.
Minister may kindly enquire as to
how this happened on the 16th. This
happened at about 1100 when the
passcngers were asking for food. We
were told that there was no arrange-
ment for local purchase and therefore
we will have to go without food,

1 would like to congratulate the hon.
Minister and the Railway Board for
giving better facilities to the third class

passengers—you may call it there-
tier or two-tler compartments.
Especially in  respect of the metre

gauge trains I find that the Railway
Ministry are carrying out the sugges-
tion that I made on a previous occa-
sion They are increasing the length
of the third class berths to 6 feet
Previously the arrangement was—you
can still see that in the old coaches—
there was one single seat on one side
and one berth on the other leaving
some way in between with the result
that the length of the berth was only
4-3/4 Ft. The process of removing
the single seat and making it a Tong
berth of 8 feet has started, but I desire
that this process should be made a
little faster. Tt may mean that some
of the existing coaches have to be re-
placed or they have to be re-modelled
according to the new standards. There
iz now difference between metre gauge
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and broad gauge, three-tier and two-
tier, air-conditioned and non-air-
conditioned coaches. Therefore, this
process of increasing the length of the
third-class sleeper berths should be
carried out at a faster rate,

1 now come to the main point in
regard to asccidents. I am happy to
read the pamphlet issued by the Mini-
stry of Railways—A Review of accl-
dents on Indian Government Railways.
We can be proud of the efficient mana-
gement of the Indian Railways. At
least the accident have been reduced.
It can be due to the help of nature or
it can be due to better and efficient
management. I take it that it is due
to better and efficient management.
Even then I find from page 8 of this
samphlet that nearly 60 per cent of
:he accidents due to derailments have
been due to failure on the part of the
railway staff. Out of a total number
of 1033 derailments, 822 were due to
failure of railway staff. This shows
that somewhera there is dissatisfaction
among the staff inadvertence on the
part of the staff, negligence on the
part of the staff or the full strength of
the staff is not available at certain
places and they arg required to serve
the master somewhere else. I suggest
that a detailed enquiry into this should
be made. My other suggestion is that
whatever is possible should be given to
the lowest grade staff whereby they
will feel happy, théere will be less
accidents and travel will become a
little more safer.

Then, there Is a slight sluggish
approach on the part of the railways
to convert existing flag stations into
small normal stations. In the amall
Rajkot Division of Western Rallway,
in Mehsana District, in between Vija-
pur and Amliasan, there is the
Gawada—Melosan flag station. It has
been In existence for the last 22 years.
T have suggested its conversion into a
normal station. Though there is no
circuitous road nearby and the total
population 1s about 17,000, they have
now a wvery good reason, a sensible
reason to give for not converting it
into a normal station. They say be-
cause of the emergency nothing can
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be done. Simply because of this I
desire that the emergency should be
lifted, If the Government, even for
these “small jobs like converting a flag
station into a mnormal station, gives
this excuse of emergency, I think it
should be lifted. Even after 22 years
it remains a flag station because of
this emergency.

Then, a passenger shed was to be
constructed at Makakhad station bet-
ween Kalol and Vijapur. A donation
of Rs, 5000 was offered 14 years back.
That has been.taken back by the donor
after 8 years—some two years back—
because the passenger shed did not
come up. The donation was made by
the well known philanthropist of
Bumhny Lallubhai Hukam Chand of
Messrs, Lallubhai Aminchang Ltd., of
Bombay. He had to take back "the
donation because of the sluggish atti-
tude of the railway officers at the
Divisional level,

Finally, in my last speech, Sir, I
had ‘suggested one small sh‘lion at
Bhesana in between Linch-Jotana on
the Mehsnim-\'iramglm Hne." During
this one year no action has been taken
on that. That means I have to follow
it up. 1 will take my own course of
following it up. But once again I
have to mention ‘about the flag station.
It has been found worthy of considera-
tion to have a flag station, but it is
not taken up because the emergency
comes in the way. ‘There are also
other items like construction of over-
bridges at level crossing, manned or
unmanned, in the district of Mehsana.
I hope all these small items will be
better attended to at. the lower divi-
sional level.

.Shri 8, M. Banerjee (Kanpur); Mr.
Chgirman,- Sir, I congratulate the
Railway Ministry and the railway
workers -for the good work done in
some- of the spheres of the adminis-
tration and on the rallway lines.
Whan 1 congratulate them it does not
mean that I-do not criticise them for
their fallure, certain.failures-which are
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genuine and certain failures which
could have been avoided if the Railway
Board or the Ministry were much more
vigilant.

1 am happy that some new trains
have been introduced, or are likely to
be introduced, by which the conges-
tion in the third class and other classes
is. gaing to be minimised. I feel that
even today with so many trains there
is considerable congestion in the third
class with. the result that sometimes
we find that a particular bogie which
is meant only for 32 or 36 passengers
carries 80 or 86 passengers. That, I
am sure, is.the worst type of black-
marketing by the railway administra-
tion because they get fares from 86
passengers whereas they provide seat-
ing capacity only for 38 passengers.
What is the solution? We are told by
the Railway Minister, by the Members
of the Railway Board including the
Chairman, that more people have start-
ed travelling. I do npt know why they
travel. With the growth of popula-
tion, with the growth of organisation.
and industrialisation, more people are
bound to travel. If they travel it
should mean that there is congestion.
The answer is the introduction of more
traing. My suggestion to the hon.
Railway Minister in this connection
would be to do away with air-condi-
tioneg coaches in some of the trains
because, according to me, such coahes
are not the need of the hour. Espe-
cially when we have an emergency
and every time we are given sermons
about austerity, why should there be
air-conditioned coaches meant for a
handful of users? So, these coaches
should be completely abolished and
their place should be taken b!’ ﬂ:ird
class &leeping coaches.

I am one with the hon Minister
when he says that the three-tier
coaches should be done away with. I
know the origin of these three-tier
coaches. They were actually meant
for exporting. goods to Nepal. . But
then we -started manufacturing. them
as sleeper coaches. It is. very diffi-
cult to sit in that compartment. .I am
sure that.if the hon. Minister or the
Minister of State climb to the upper
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berth he will not be able to come down
without the help of a coolie, The
sleeper coach should be of the proper
siza and height When thig size is
not accepted by other countries, why
should it be thrust on our poor passen-
gers? Even though there is conges-
tion in our railways, we cannot do
away with sleeper coaches, but in
future there should be only two-tier
coaches, not sitting-cum-sleeper but
entirely sleeper. After all, the maxi-
mum revenug comes from the third
class passengers. So, why should you
not give them some amenities? The
amenity can only be in the form of
accommodation. So, more third class
Janata trains should be run from big
cities like Calcutta, Delhi, Bombay and
Madras and, if I may say so, from
Kanpur also,

Coming to the problem of the rail-
way employees, whenever we ask for
a wage board immediately the answer
comes that the railway employees are
getting certain benefits, are they pre-
pared to forego those benefits, Per-
haps, my hon. friend, Shri Peter
Alvares may plead their case in a
better way. Why is the wage board
denied to them? When we ask for a
Central Pay Commission for all Cen-
tral Government employees we are
told that it is not possible to have such
a commission at present because of
the financial position of the Govern-
ment. When we ask for & wage board
for the railway employees we are
told: why do you want a wage board
when the railway employees are better
off as compared to other employees.
It is the burning demand of the railway
employees to have a wage board. Who
should judge whether their salaries,
allowances and working conditions are
adequate ang reasonable? Should it
be done by the hon, Minister, the
Railway Board or by a High Court
Judge of a tribunal. Only a tribunal
can give an impartial judgment in the
dispute between the railways and their
employees. That is why we want a
tribunal. Then there will be job
analysis, job evaluation and fixation
of falr remuneration.
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Then I come to the provision of
cheap grain shops. The other day the
hon. Financg Minister was making a
statement ip response to a calling
attention notice which stated that the
additional dearness allowance which
has been sanctioned is inadeguate.
After making a long statement he said
that an increase of Rs. b ig not the real
solution unless the prices come down.
But who is responsible for it? Are the
railway employees numbering 12 lakhs
responsible for not holding the price-
line? No, they are mnot responsible
for it. It is the responsibility of the
entire government, If for the last 17
years during which they ruled the
country they could not hold the price-
line, surely the railway employees are
not to suffer for it. Since the dearness
allowance is not linked up with the
cost of living, since that theory has not
been accepted—the recommendation of
even the Das Commission was that it
should be neutralised to the tune of
90 per cent in the case of the lowest-
paid employees—since neutralisation
has been done only to the tune of 70
per cent and they are paid Rs, 08—
according to my calculation it comes to
Rs. 6580 but that is a different matter—
I would plead with the Government,
particularly with the Railway Minister
that the railways should provide
cheap grain shops to their employees,
as they were having during the British
time. We know that the grant of Rs. 3
or 10 will not solve the problem. We
are aware of it; we may not be able
to help them that way. We know from
practical experience that whenever
Rs. 5 is sanctioned as additional dear-
ness allowance, the market price goes
up by Rs. 10 with the result that one
has to spend Rs, 5 extra from his own
pocket in addition to what additional
dearness allowance he gets.

Shri Hanomanthalya: What is the
remedy?
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Shri S. M. Banerjee: You should
provide them cheap grain shops where
you- supply them 20 or 24 important
basic items of food. The details can
be: discussed between the railways and
the federations as to what those items
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should be. It was done during the
British period. I do not know why it
has been denied to the rallway em-
ployees when we have our own gov-
ernment.

Then | come to the problem of the
casual employees. I must congratu-
late the railways, particularly Dr, Ram
Subhag Singh, for taking a decision to
de-casualise the casual employees, One
letter which has been issued by the
Railway Board to the General Mana-
gers has solved the problem to a great
extent. I would say that any em-
ployee who works continuoualy for a
period of six months or more should
be regularised. It is done in other
Ministries like Defen:e and Works and
Housing. Why should there be any
difficulty in the railways following this
procedure?

They may very well say that those
who arc engaged in construction work
cannot be regarded as regular employ-
ees. But ] am not talking of construc-
tion work alone. If the workload is
a stable one and it is likely to continue
for quite some time why should the
men engaged in that work be denied
the benefits which a regular employee
gets? So, I would request that this
be done on the railways, specially on
the South Eastern Railway have refer-
red this matter to the railways. I am
happy thai the Minister has taken
some decision. It should be adopted
on an all-India level.

Then | come to the mass-scale
transfer of accounts staff from the
South Bastern Railway, I have dis-
cussed this matter with him. On the
basis of job analysis, some accounts
officer or financial adviser—I am not
imputing any motive to the financial
adviser—had a brainwave that there is
surplus staff and certain posts were
reduced. But pot a single officer has
been declared surplus or transferred.
These officers are borne on the per-
manent cadre. They are never tem-
porary. From the time they are in
the wombs of their mothers they be-
comg permanent. This Is a sad eom-
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mentary on the running of the admi-
nistration. Thousands of accounts
staff are being transferred on the
ground that those posts have been gur-
rendered, or are likely to be surren-
dered. So, I would request that these
transfers be kept in abeyance till the
hon, Minister or the Railway Board
takes a fing] decision in the matter,

Then I come to the Garden Reach
Workshop. During the emergency the
working hours of every establishment
were increased by hall an hour. In
the case of Garden Reach which is the
head office of the South-Eastern Rail-
way it was increased by one hour.
Today there is no pressing erhergecy,
This morning Shrimati Savitri Nigam
forgot that there was any emergency
and asked a question: what is the use
of such and such a thing when there
is no emergency. Similarly, once Shri
A. P. Jain also forgot that there was &n
emergency. [Even the Congressmen
are slowly forgetting that there is an
emergency because emergency has
become a big joke with us today. So,
1 would suggest that in the case of
Garden Reach also the increase in
werking hours should be only half an
hour. Why should they alone work

one hour extra?

Then, about the discontinusnce of
the shuttle. In a place like Calcutta
where the population has increased,
where the least benefit is given to any
employees, where men have to stake
their lives practically every day for
coming in the buses and trams—the
manner in which they travel I hope
you have also seen—where during the
peak hour there is no accommodation
for passengers, I am sory to say that
the shuttle running from a particular
place to Gardem Reach has been dis-
econtinued and we are told that because
the Port C issi d ded a
huge amount from the Railways, it hes
been discomtinued. ] will urge upon
the Railway Minister and Dr. Ram
Subhag Singh to see that it is restored.

The other thing is about two em-
ployees who were detalned under the
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DIR. I am all against the DIR. And
what did these two employees, Laksh-
minarayana and MN Chakraverti, do
during the emergency at the time of
the Chinese aggression? They collect-
ed money for the National Defence
Fund and asked the workers to work
more. They have been arrested. Ome
of them has been sacked ang even the
allowance which was being paid by
the Railways hey been stopped. These
two employees are as loyal as the hon.
Minister; that is why I request that
Shri Lakshminarayana and Shri M. N.
Chakraverti should be released imme-
diately. The Railway Minister shoula
take the initiative and tell our
all-powerful Home  Minister, Shri
Nanda, about it because every time
we see Shri P. C, Sen, he says that it
is the Centre’'s responsibility and
when we come to the Centre, they say
that it is the State subject, and I as
the President of the Organisation move
like a Shuttlecock between the Centre
and the State. I do not know who
smashes me most; but it is the Home
Minister who smashes me the most and
I am out of the court. So, I request
that this case should be looked into
and immediate action should be taken.

Then, there are many employees who
are discharged under the rule under
article 311(2) (b) and there is no re-
med, for this. I would request that
these caseg should be r idered by
the Railway Ministry.

There are two points more and 1
have done. 1 would put a straight
question to the hon. Minister. Why
has the waorkers' union in Chittaranjan,
which is the only representative union,
1ot been recognised? No outsider is
Laere; it is run by the employee and
il is run so efficiently. Ewven the
furcign countries have started envying
our Chittaranjan Locomotives. Long
live Chittaranjan workers! Why is
this particular union, which represents
90 per cent of the employees and where
there is no outside influence, not recog-
nised? A memorandum was presented
to Shri 8. K. Patil when he went there
and he promised to consider this. Dr.
tam Subhag Singh also promised this.
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I would request and urge upon him
that this should be definitely done.

Then, night duty allowance should
be paid to all the employees.

Then, the last point is about over-
bridges in- Kanpur., The Central
Government has sanctioned the
amount but the State Government has
not given the matching grant of 50 per
cent. [ am told, “why do you not
meet the Chief Minister?” When I go
to Lucknow, 1 see that there is a pecu-
liar Ramlile there, 1 do not Know
whom to approach. So, I request that
the Central Government should ap-
proach our Chief Minister and see that
over-bridges are provided in Kanpur.

o fagfe frw o (WifereTir):
avafa #AgeE, § A Tow wef W
Wi Rama w1 gifes geaae g3m
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TqT & T fom qeddy & g A0 A
1 feaT 3 9q W garf) fawg & da |
I e fgemi 4
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g fe oo moft S @ @1 st Y
farma At grft e o a7 1§ wiw
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AT 2 1 39 & fAw aww f A vy
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Shri K. L. More (Hatakanangle):
Mr. Chairman, Sir, I am grateful to
you for giving me this opportunity.

Al the outset, I would like to cong-
ratulate the hon. Railway Minister,
Shri S, K. Patil, the hon, Minister of
State, Dr. Ram Subhag Singh, the
Deputy Minister and the Railway Ad-
ministration for the &dmirable and
spectacular performance which the
Hailways have given so far. Our na-
tion cannot forget the valuable gervices
rendered by our Railways so effectively
ang promptly at the most crucial and
cmergent times of Chinese and Pakls-
fani aggreasion.

QOur nation cannot also forget the
most precious role that is being played
increasingly by the Railways in the
lield of the country's economic deve-
lop t and p 1ger services,

The present budget is a glowing in-
dication of the Railways' brilliant
performance. Many instanceg cap be
vited in support of my statement, but
| have no time to go into them. With
your permiseion, I would like to make
une or two observations

With regard to one line, which has
already been referred by the Mini-
ster—the Hon. Minister has been kind
enough to refer to Miraj-Kolhapur
branch line—with regard to that
line it is said that the surveys
have been completedq and reports are
under preparation on the outlays need-
ed for conversion of the Miraj-Kolha-
pur branch line. I am grateful for
this but it has not gone or it has not
progressed beyond surveys and re-
ports. Nobody knows when the eon-
struction of thig line would be taken
up. The greatly increasing traffic
needs on this line,—the long standing
grievance of the people of that area
and even the original surveys of the
Rallways have shown that it is most
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practicable to take up this Kolhapur-
Mira) une, amligned with the Muiraj-
Poona line, O1r course, with regard to
ius Muraj-Poona line, the construc-
lion has been already started and a
reterence to this lne is also made in
the tollowing words;—

“The Poona-Miraj section is also
being converted to broag gauge to
cater adequately for the increase
in trattic consequent mainly on the
compietion of the Koyna Project
in the area.”

In this connection I would like to
submit that it is absolutely useless and
impracucable to go on with thig Poona-
Muraj conversion of metre gauge into
broad gauge without taking up the
Kolnapur-puraj line, This is because
80% of the tratlic is from the Kolhapur
region. 1 have, on many occasions,
druwn the attention of the hon. Mini-
vler as well as the Railway adminis-
tration to this need. The tratfic re-
quirements on this line are very heavy.
There a@are six co-Operative Sugar
tactories and they are producing more
than ten lakhs bags of sugar. Simi-
larly gur is the most important com-
midity in this region and more than
ten lakhs of lumps of gur are exported
lo Gujarat and other parts of the
country. Another thing is that this
area is very important from the point
of view of small scale industries:
diesel-oil engines, water pumps, parts
of automobile engines and so many
small engines are manufactured in this
urea; they are manufactured in a large
scale and the export of these is also
very important. To handle this heavy
trafic, the Railways must come to
their aid. If the conversion of this
Miraj-Kolhapur line is not completed,
if this line which is only 48 kilometres
is left out for sometime to come, then
{here would be a great loss not only to
the Railways but also to the people of
those areas because the whole traffic
would be stranded at Miraj, and the
loss would be such that within that
amount, the construction of that line
could be taken up.
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15.13 hrs.
MR, DEPUTY-SPEAKER in the Chairl

One thing that I would like to say
18 tlus. ] cannot appreciate the obser-
vations made by the hon, Mimusier, the
reason that he has given for taking up
the roona-Miraj line, which is nearly
452 kilometres, 18 thg development of
the Koyna Froject. Koyna Froject is
a future thing; it has yet to
be deveioped, but the traffic in Kolha-
pur region is already there and there
is a great need to handle the traffic
there. 1 would, therelore, most humb-
ly urge that the hon, Minister and the
Hailway administration ghould take up
this line as urgently as possible and
relieve the hardships of that region,

1 would also like o place one more
thing before the hon. Minister for his
kind consideration. That is, with re-
gard to the increased freight on coal
and coke. One hon. Member has said
that there should be no increase on
salt, but there can be increase on coal
and coke. 1 do not agree with him.
He has become sentimental. He must
take into consideration the industries
first. Now those industries which are
lying beyond 800 kilometres will
suffer from this increase. This is &
clear discrimination. 1 request the
hon, Minister not to make this diseri-
mination because Maharashtra, Guja-
rat, Rajasthan and Punjab are deve-
loping small-scale industries and they
will be put to many hardships,

1 have many points to cover, but
since I have no time, I would only say
that the Railway Budget is most weal-
come and I support it.

Shri Shinkre (Marmagoa): As &
rule, if repeated praises are showered
on a. person, that person tends to be-
come a little complacent and take too
many things for granted and I believe
that my hon. friend, Shri Patil, is no
exception to this rule,

Ever since Independence, we have
been, in this House and elsewhere,
praising the performance of the Rail-
way administration and the successlve
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Railway Ministers in such a manner
that most Railway Ministers and the
Railway Administration have almost
come to think that they have really
achieved something wonderful and
extraordinary.

An hon. Member:
You are here.

Not so long as

8hrl Shinkre: Therefore, I want to
sound a slightly different note, a
slightly discordant note, and be some-
what critical of my hon. friend, Shri
Patil.

There are several reasons why I
want to be critical of him. First and
foremost, he is a very intelligent per-
son. He has very broad shoulders and
is thick-skinned. Should my ecriticism
be unjustified or wrong, he can hit
back at me more harshly and should
my criticism be justified and correct,
I expect Shri Patil, a very intelligent
man, a resourceful man, a man with
enough power behind him, to make
himself bold to take whatever radical
and revolutionary decisions may be
required to be taken to make our
Railways something worthwhile or
more than what they presently are.

Shri Surendranath Dwivedy (Ken-
drapara): Does my hon. friend want
Mr. Patll to make & revolution?

Shri Shinkre: A revolution in the
railways. I know that he is not capa-
ble of doing any revolution elsewhere
because he belongs to such a group of
persons as believe very much in con-
servatism. May God help him! But
within his own limitations, let us see
how he has done the budgeting. -

First of all, I want to refer to the
budget itself. What sort of a budget
has Shri 8, K. Patil presented? Is it
a surplus budget? Is it a deflcit bud-
get? Ig it a well-balanced budget?

Shri Surendranath Dwivedy: It is a
commercial budget.

Shri Shinkre: I know that accord-
ing to his speech it is a surplus bud-
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get, because the estimated revenues
are more than the estimated expendi-
ture. But the papers that have been
circulated on behalf of the Railway
Ministry, at least to a layman like me,
make very little sense, and I wonder
very much whether they have made
enough sense to Shri S, K. Pati], be-
cause I know he does not have enough
time to go into the details of these
numbers and flgures, and as a rule it
is a very intelligent device to present
too many numbers, a jungle of num-
bers and keep many people quiet be-
cause they know very well that they
have in front a real jungle of num-
bers, and so most people let them pass;
and especially in a matter llke the
railways, when the rallways can be ex-
pected to have first-class accounting
and first-class auditors, everybody Is
liable to take for granted that every-
thing must be correct at this front.

What I want to say is this, namely
that whereas the budget in general
shows g total revenue estimated at
Rs. 795 odg crores, the demands total
something llke Rs. 1455 odd crores.
Nowhere in the so many papers cir-
culated on behalf of the Ministry has
it been shown how this difference will
be assessed and from what sources
this difference will eventually be paid.
If Shri 5. K. Patil thinks that this ex-
planatory memorandum makes any
sense to laymen like us, he is mis-
taken; then I would like to say that I
do not think that the Railway Minis-
try expects every Member of Parlia-
ment to be an expert in finance and
accouting and audit; we are mostly
common men, laymen who have only
been taught that two plus two make
four in arithmetics. So many expla-
natory notes have been given after
each head, but I confess that I could
not make any head or tail out of it.

Shri N, Sreekantan Nair: That is the
purpose.

Shri Shinkre: My hon, friend, Shri
N. Sreekantan Nair, gays that that is
the purpose. That might really be the

purpose, because I do not know where
this difference of more than Rs. 830
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crores is to come from. It cannot come
from the estimated revenues which are
only Rs. 795 odd crores. There may be
some difference this side or that side,
but that difference will not go up or
cannot be expected to go up to Rs.
1455 crores. Is it to be met from the
several funds that the railways have
accumulated over the years, or is it to
be taken on loan from the Govern-
ment of India or the Central ex-
chequer? I know that it has to be
taken from all these three sources.
But there has been s purpose, if 1
might say so, not to make this per-
fectly clear. 1 do not kow why. It is
time that the Railway Ministry shou'd
think in terms of giving laymen like
us something more clear and more ex-
plicit so that we know how much
exactly the railways are earning, and
how much they are spending out of
the earnings, and how much they will
eventually require in the course of the
year from the funds which have ac-
crued or which have been credited to
their accounts after several years, as
well as from the public exchequer.

Greneral'y, the Railway Ministers,
one after the other, would turn down
any suggestion for any new lines or
new improvements in case they feel
that they would not be very remune-
rative, on the slock argument that the
railways are being operated on a com-
mercial basis and they are not a cha-
rity institution and they cannot under-
take this project or that project be-
cause it would not be remunerative.

So, I think that if we assess the
railways' performance only on the
basis assumed by the Railway Admi-
nistration that It is a commercial pro-
position or a commercial undertaking
and come to a certain result whereby
we shall be in a position to say that
the railways' performance is not that
good, then I hope or expect that Shri
5. K. Patil will accept the blame and
will agree with me that his perfor-
mance -as the Railway Minister or the
performance of the Rallway Adminis-
tration so far has not been so good as
he wants us to believe,
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It has been said in this House and
elsewherg by no lesg a person than
just one of his own Cabinet collea-
gucs whom some Member of Parlia-
ment who was sitting close to me at
that time called a new convert, but
whom—I do not want to call people
bad names, especially people of that
stature—I would cell him a new pro-
phet who is going to save this ruling
party from economic disaster. He has
said that all public undertakings can
be reasonably expected to give to the
country a return of 12 per cent, ana
if they give a 12 per cent return they
should be considered as doing well.
So, let us apply this very yard-stick
to the performance of the railways.
According to the papers circulated, we
know that the railways have a total
asget estimated at Ra. 3401 crores;
I suy this subject to correction, because
they have mede here again a bungling.
At one place they have shown that the
total mssets are of the value of Rs.
2800 odd crores; they have added one
explanatory note there to say thav
whatever money or capital has
acerued or has been credited to the
railways az a result of various funds
has not been included therein; else-
where when they have given a balance
sheet they have shown this very
figure; namely Rs. 3481 odd crores as
the total assets of the Indian Govern-
ment railways. Assuming that the
fotal assets of the railways are Rs.
3491 crores, straight arithmetic will
show that the rallways must return
to the pub'ic exchequer something like
Rs. 420—unfortunately—crores.

An hon. Member: Why ‘unfortuna-
tely'? i !

Shri Shinkre: It comes to Ra. 420
crores odd. I do not want the railways
to become ‘420'. From my own point
of view, the Indian Railways must
return to the public exchequer much
more, because the railways are about
110 years old and it is a set principle
in any industrial undertaking that
after the initial ten years they must
without ay difficulty show a profit of
between 15 to 20 per cent.
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Shrimati Savitri Nigam (Bombay):
They are also expanding every year.

Shri Shinkre: They may expand,
but they must be self-financing. I
they cannot be self-financing even after
110 years, then what is the sense in it?
1 would ask Shri S. K. Patil one ques-
tion in this connection. Hg is a very
powerful man. Suppose tomorrow this
Parlinment decides to hand over the
railways to some privaie operator and
Shri 8 K. Patil himself is appointed
the plenipotentiary to negotiate this
deal; he knows that the railways
mean to the country a cepital outlay
of R6 3491 odd crores. What js the
minimum royalty that he would ask
for from the private operator?! No-
body would agree with him if he went
anywhere less than 15 per cent. But
let us assume that 12 per cent is the
figure as given by that wizard.

An hon. Member: Who is that wi-
zard?

Shri Shinkre: Why should T cite
names? The names are too well knowp
to be cited here.

Mr. Deputy-Speaker: The hon.
Member may continue a little later.
Now, we shall be taking up the cal-
ling-attention-notice.

15.30 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
ATrAck By MiIzZOs ON GOVERNMENT
TREASURIES ETC. LUNCLER.—contd.
Bhri Hem Barua (Gauhati): [ call
the attention of the Minister of Home
Affairs to the following matter of ur-
fent public importance and request
that he may make a statement thereon:

The reported attack by 10,000
Mizos of the Mizo National Front
on Government treasuries and ar-
mouries at Aijal and Lungleh of the
Mizo district.
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\/‘ﬁne Minister of Home Affairs (Shri
Nanda): Sir, we have been in cons-
tant touch with thy Government of
Assam in regard to certain seri-
ous incidents that have occurred
on the night of 28th February
and 1st March in the Mizo Hills
district. The position as as.erfained
from the State Government is that bet-
ween 10°30 P. M. on 28th February
and 3 A. M. on Ist March, some tri-
also resorted to acts of lawlessness
and violence at Lungleh, Aijal, Eay-
rangte, Chawmgte tnd Chinlunang in
their attempt Lo disrupt communica-
tions ad overawe public servants. The
total number who took part in all
these places is about 800-1300. We
have reasonable grounds to belicve
that these tribals are led by extremist
clements in the Mizo National Front.
The first attack was at about 10-30
P. M. on the 28th February on the sub-
treasury at Lung'eh. A gang 3500 to
1000 strong attacked g camp of Secu-
rity Forces and an Assam Rifles Post.
This attack was beaten back and
same of the attackers are stated to
have been killed on our side, two
men of the Assam Rifles were
killed and three wounded. The where-
abouts of the Sub Divisional Officer of
Lungleh who was surrounded are still
not known. The latest reports to
reach from Lungleh indicate that the
situation there is under control.

At about 200 A. M. on the Ist
March, a number of persons attacked
the Telephone Exchange at Aijal and
an hour later the District Treasury
was also attacked by about 100 to 130
persons who took away ten rifles, two
bayonets, some rounds of ‘303
ammunition and cash fromi the single
lock of the Treasury, They tried to
break open the double lock but did
not succeed.

At about 130 A. M. on the Ist
March, a gang of 100 to 150 people
armed with lathis surrounded the
S. D. O, P. WD, at Eayrangte and
asked him to get out of the district.
The mob took the key from the Chow-
kidar and took over the departmen-
tal stores and the jeep. There were
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similar encounters at Chinluang and
Chawmgte at which a number of per-
sons belonging to the Mizo Natlonal
Front were killed Full details of
these incidents are yet to be gathered,
but 1 learn from the Chiet Minister
that the situation at Aijal is now fully
under control. The Commissioner of
Silchar Division, the Inspector Gene-
ra] of the Assam Rifles and a senior
army officer have flown to Aijal to
make an on-the-spot assessment on
receipt of which the Government of
Assam will take whatever action is
called for to assert the authority of
civil administration and to ensure pro-
tection of life and property of citizens.

While the full picture of the inci-
dents of these two days is yet to
emerge, there is enough evidence to
come tg the conclusion that thege acts
are part of a campaign by misguided
extremist elements in the Mizo Na-
tional Front to back their demand for
independence. I can assure the House
that any resort to lawlessness and
violence from whatever quarter will
be put down firmly. The Government
is always willing to look ito gemuine
grievances, if any, in regard to econo-
mic development and other welfare
measures in the area but will not
tolerate spreading of disaffectlon and
deflance of authority.

Shri Hem Barua; This is a very
gerious situation. The softpedalling
of the Naga issue by Government has
served as a spring-board to these anti-
nationa] elements organised inte what
they call the Mizo National Front.
They are openly going to Pakistan and
carrying back arms from there. This
attack on the tremsuries and armou-
rieg is part of their grand strategy to
achieve independence. In that con-
text, may I know if Government are
convinced that stern measures must
be taken against these anti-national
elements so that they might not be
able to reenact the entire Nagaland
drama in the Mizo district? If they
are, why is it that Government are
vacillating to take stern action against
them?
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Shri Nanda: I fully agree with the
hon. Member. Without connecting it
with any other situation and any other
developments, I think the situation is
serious, more than these figures and
these incidents will reveal, the seri-
ousnesg lies behind it and under-
neath it. Therefore, I fully agree with
the hon. Member that stern action has
to be taken, and there has to be no
delay in dealing with it. I am sure
that all these steps will be taken,

Shri Hem Barua: My information
is that the Assam Government asked
the Union Ministry of Home Affairs
to take stern action agalnst those who
are going to Pakistan and collecting
arms, but the Union Home Ministry
is not moving in this direction.

Shri Nanda: It is moving in that
direction.

Shri Suréendranath Dwivedy
(Kendrapara): From the statement

of the Chief Minister of Assam, It
appears that gome of the ex-service-
men were also involved in these
raids. May I know whether they
belong to the Mizp tribe or are
outsiders and whether Government
have thought of taking any strong
action against the ex-servicemen
who indulge in those lawless activities,
by way of suspension of their pen-
sion, if necessary, in order to pre-
vent them from such violent gctivi-
ties?

Shri Nanda: The hon. Member's
information is correct. There are
ex-servicemen and they are also
part of this force, the Mizo National
Front. Therefore, al] that is called
for will be done in this matter.
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Bhri Himatsingka (Godda): Have
Government made any inquiry if there
ig any other organisation behind this
anti-national hill tribe hélping them?

Shri. Swell (Assam—Autonomous
Districts): I strongly object to the ex-
pression of the hon. Member. What
does he mean by ‘anti-national hill
tribes'? He should explain jt. I am
a member of the hill tribes. Am I anti-
national?

Some hon, Members: No, no.

Shri Hem Barua: He used the word

‘this’ anti-nationa] hill tribe. Why
should he get angry?

Shri Swell: If hon. Members of this
House do not know how to use Eng-
lish properly, they should better use
their own language.

Mr. Deputy-Speaker: It does not ap-
Ply to him. Why should he get angry?

Shri Ravindra Varma (Tiruvella):
The hon. Member asked whether there
was any other anti-nationa] organisa-
tion behind this. He was perfectly
within his rights in doing so.

Shri Nanda: There is another or-
ganisation; it is the Mizo National
Coungcil.

Dr. L. M. Singhvi (Jodhpur): The
statement made by the hon. Minister
makes it clear that the menace is of
alarming proportions. We would like
to know specifically whether there is
any truth in the reports that the
number of those who raided the trea-
suries was as large as 10,000 and cer-
tain officials had been kidnapped and
are still in the custody of these rebels
and that there is a Pakistan's compli-
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city, particularly in the matter ol
supplying arms, If this is so, what
have Government got to say in respect
of the observance by Pakistan of that
clause concerning non-interference in
the internal affairs of the other
country? Can't they hold them to
this promise?

Shri Nanda: So far as the numbers
are concerned, I have given the infor-
malion gnd I have also said that an
officer has disappeared. We do not
know his whereabouts,

It ig true that in the earlier months
these people got arms from Pakistan.
Some of them were tralned In Pakis-
tan, We knew all that was happening.
This non-Interference is a later
affair. '

Shri Hem Barua: Yet you did not
do anything.

Shri Nanda No. no. [ cannot give
all the details. But things were
being done. Now I am sure that with
the expectation that on the political
level things will ba settled, thig pro-
blem will be overcome.

Shri Surendranath Dwivedy: Has
this matter been taken up with Pakis-
tan, that they should not help these
people?

Shri Nanda: The question about
non-interference, that clause, came in
later. Thig happened earlier.

Dr. L. M. Singhvl: 1 agked Whether
this matter would be taken up with
the Government of Pakistan. Can we
not hold them down to this assurance
contained in the Tashkent Declaration?
Also what about the exact number of
those who participated jn the raldes?
Newspapers say il ig 10,000.

Shri Nanda: No, Sir. that is not
true, it is not 10,000. The total
number involved, the upper limit, may
be 1.300 may be 200 more, that is all.
We know how many persons, armed
persons, there are. The others are
lathi-bearing people. But so far &s
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Pakistan is concerned, certainly we
will enforce all our rights.

Shri Hem Barua: Are we Lo under-
s.and that the arms came earlier and
the clause in the Tashkent Declaration
later?

~ Shrimati Jyotsna Chanda (Cachar):
May 1 know whether Government is
aware that a big bulk of the mem-
bers of the Assam Riffes are composed
of Mizo people? I also want to know
from the Government whether they
are aware that one Hragnawna, ex-
MP. of Burma, with his followers
is staying in Mizo District with a
businessman, who is propritor of
Zangeng and brothers?

Shri Nanda: So far as the Assam
Rifles are concerned, there are Mizos
in it, and it is a good thing there are
Mozos in the police as well as in the
Assam Rifles. They have proved their
loyalty on all these occasions. There-
fore, it is a welcome thing that they
are there. About the specific case, 1
would like to ascertain.

Dr. M. S. Aney (Nagpur): M.y I ask
one question?

Mr. Deputy-Speaker: No, he is not a
signatory.

Shri P. C. Borooah (Sibsagar): May
I know whether it js a fact that Mizo
National Front is a militant vrganisa-
tion demanding an independent.
sovereign Mizo State, and that a
large number of its members, who are
just now stated to be ex-servicemen,
belong to the Mizo Regiment which
was disbanded by the British in the
late forties on account of some gross
offences committed by them?

Shri Nanda: It is known that a
considerable element belongs io that
seciion, that is ex-servicemen, and
had been disbanded before.

Shri P. C. Borooah: My qguestion
was whether they are demanding an
indepedent Mizo State?

Shri Nanda: Yes, that is it.
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Shri Swell: To begin with, the
Home Minister fully knows that the
Mizos were one with the other hill
people of Assam in demanding a sepa-

rate State for the hill areas within
the Union of India. In response to
that, the late Prime Minister, Shri

Jawaharlal Nehru, offered full auto-
nomy to these people and also agreed
to the establishment of a University
in that area tn meet the desire of
those people for higher education,

Mr. Deputy-Speaker: What is you.
question?

Shri Swell: Now, until teday this
Government have not done anything
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lo fulfi] these commitments, and to all
intents and purposes seem to be drag-
ging their feet. In the context of all
this, would it be fair for the Home
Minister and the Government of India
to blame the Mizos alone for the pre-
sent development? And what do they
propose to do to bring the situation
intg normalcy?

Shri Nanda: I can understend the
hon. Members solicitude, it is very
natural, for the welfare of those peo-
ple in the district, but how can any-
thing at all arise that because of that,
because of any grievance, anybody
can be justified in asking for sepera-
tion from this country? It is incon-
ceivable that such a thing should at
al] be entertained, and there is no

question of dragging feet. All thesc
things are being done. Action 19
being taken, in several directions.

Regarding the demand for autonomy,
the hon. Mémber knows that therc
ts a Commission which is véry soon
going to conclude its deliberations.

8hri S8well: For two or threc years
nothing has been done.

Shri Nanda: The hon. Member
knows better than many others that
this Commission has been working
continuously for the last few months
and that it is going to conclude its
work. And then the Mizo Union

people ....
ot ng fomd : IEF I T FA-
T | TA FHNE § I ET FHA |
Shri Nanda: Commissions and com-

mittees or individuals are required
to lock into the grievances.

Shri Tyagl (Dehradun): To avoid

the situation.

Shri Nanda: And then aclion has
tg be taken, is being taken on this.
And the Mizo Union have been ask-
ing for ....

Shri Swell: 1 would ‘make a sug-
gestion. The Home Minister is in con-
tro] of this, und it would be wrong,
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and I think it i not in keeping with
the dignity of the Home Minister, to
be prompted by some body else.

Shri Nanda: I do not know what
question of prompting there is, There
is no question of any prompting at all.
If there is any action which is being
taken, of which any colleague has
more information, for example if the
hon. colleague who has come from
Assam gives me more information im-
mediately, certainly I can utilise it,
and there can be no question about
that.

Shri Hem Barua: We have also
come from Assam. Why do you for-
get us?

Shri Nanda: The hon, Member has
given very usefu] information in his
firs. question. I do not deny  his
right to do that. ] think whatever
is required to done, attention Is
being given to it, and I think we
have to take more vigorous action
regarding the development of Mizo
District so far as c¢ommunications
and other welfare facilties are con-
cerned.

Shrimati Renuka Barkataki (Bar-
peta): May I know whether it is a
fact that the militants of the Mizo
National Front have been raising
and training a rebel army in the
Burma-Mizo border with the help
of the Burmese tribal rebels and the
communist rebels of Burma; if so,
may I know whether any steps have
been taken by Government to draw
the attention of the Burmese Gov-
ernment to this collusion of the Naga
hostiles, Mizo hostiles and other tri-
bal and commmunist rebels in the
Indo-Burma frontier, and  whether
Government has sought the Burmese
Government's co-operation in com-
bing these areas?

Shri Manda: Yes, Sir. The Govern-
ment has sought the co-operation of
the Burmese Government, and it has
been offered regarding all these mat-
ters. The Mizo National Front peo-

ple have got contacts on both sides,
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Pakistan side as well as Burmese side
and they believe that there are
Mizos on both sides whom they want
to bring in the comprehensive ides
of independence, which, of course,
is absurd.

Shrimati Renuka Barkataki: May I
whether they are raising an  army
of the rebels in that front?

Shri Nanda: There is no army on
the Burmese side so far g the Mizos
are concerned.

oft wqreft : #=1 7 avwar € € fF

FE F 0@ gw i v fgw qfer
I qgt T TAT g1, Teeht FiawT
™ g1, Y WA A we, A8 v
TR 97 AT g & Afew 9w ¥ A
arg et Jwer gfaa o o e few
Fifew & foredmre & o7 qraT ¥ €,
FEA o ¥7 v w1 agee e
Y geraT &1 Y AEY AT 9T Tw
Y srqar av2 Tar gAY wfawe 5 g
orEHt T T ¥ Ay o1 w7 9w
¥ 1% quT TEAAT F) gfae § ag A
wrar fa @TeE &7 A1 AT 9T &
IFIT ATHHAT FT @F arart F AT
T FT Few (a1 7 ow gay 39 F vy
a1 gfamt s Ty §, Tmwsw Wwr A
3 1 w1f mifeda Gwdy /7 agt & T
Ffrw o ot gfqare s o a1 & g
wrgai g 6 maddz wfaw @A wd
o1 FTAT W AT FAT T 4 TATHE
W #1 7% dudrew ¥ awt &, O Ay
% a%dl & fF atg #ev fear a7 fRaew
Farg wr§ d@fg adf w7 wAr o
(¥reesia)

wk wrfra e qret Ad grew
wfexr 1
it gt @ & Tt & qrdf g v

q& qiw AT X we 7ey ¥
qr | gl UETEA RSl g T,
anfEt # wha #1947 g 7 WX
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TEARE & ®AT 9 F & wEr ft, W
gawra Al fFa, 39 w1 o A, A
T TAAA: grIE &1 g axrT faer
#waT § fF Az w91 fear = afai
*F g guATy 1 aw adf el 7
faqamm #1 Fhet = fean s

off WY : TT WH ¥ Ag W &
e ® ot A7 wre AW & grg
gTEAE 79 & fou wdaw fear o
@1 & W< ag v o @ ¢ wgt
g fm s mmemag &
wr § | TH ¥ wene o7 6T agh w1
CAATH § WA TLHEA ® AT A A
s gfers w1, 39 F1 R SAqTRT qoaw
T & fag o wzw Ty 07

ot mwft ;s & v foar ar
a4 & sAw fsy 7 (fEenw)

ot A & e T ()

i TWdwe oww (STOEET)
T A% ¥ F@ R 1 ()

stewit & wgw @A afew
T g qfF weE Wt AT e
@ e

ot v ;. FAvE 51 fagyT w4 w7,
g aF AT FAT &, 9 ALY T |
Iq g F1 & 5« L @E | A FD
Tgt &Y @1 1, A I R A
e F At ¥ A 3w d At ¥ ag
gt oY wE a1 W T A §
W AW 9T | OF AET THAqE X A
491 | §9 3} oF ag ufede 99 H,
Hret Fvme we ¥ Aifw dwie § Wi
ANfE aroFe w8 STgar Iw T e
woe qr Afea wifgen wifgen gt
A EY T W OF FE AT 37 7
I T owET wH G Agr § | I A

wifaw ¥ ot ver dawdifee qfede
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2 AT W A3 T AR IW F ama
e o o1 @y & 1 A T we
a1 T whwe &1 arawre fFar mr o
At e afs A afes AT
e § w1 I g Wy A & g
agam wff fom W uw ag fawma
T qT IH T Irg 14 qg 71 FF qrawre
far afer 17 g2 2 & wifew &
awiwr A e ag S gt ) &
$% J WA BT 47 ag T faa o

ot |l : OF A WY F wE) fE
ot 2 Y | warH g i &, & xw oW
wrifeder  wrgar § fe vy,
T &% F fear Wi 3w § qEmen
Wt it N, g 2w & ar w7

st weey - wY A )

Shri Krishnapal Singh  (Jalesar):
The hon. Home Minister just said
that it was not a solitary instance
but there were a series of incidents.
We have a large number of security
forces, armed constabulary, Assam
Rifles and quite 8 number of army
units. In view of this is the hon.
Home Minister sure that the govern-
ment in Assam is functioning satis-
factorily and the administration is
run properly? Were not the govern-
ment forewarned of these incidents?
If they had any system of intelligence
they could forestal] the activities of
the rebels.

Shri Nanda: I may make this
clear; it is not that there were inci-
dents occurring there in that part.
This is the begining and therefore we
do not want to allow it 1o develop,
The need for army and other things 1s
there and that is fully in our mind
and action is being taken in all these
directions.

ot g9 WA wewwm (391A)
wiadfry  HdY ¥ swwrm & oy w=%
wed W [T §. G WIT T TR A1 84T
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[ gww == weam]
ITH GS3F Hed AT FT AT FawrT Faam
I # 7g Wt 7 gar 5 §o Fhaare
AwT ury § @1 99 & foq w9 7 FE
Fraay @ 4§ 1 7

oY 7=y Gy T A faeg wvdardy
F AT EN IS R E

Wt JEH W WA . Al T
g T iy 39% art ¥ wo ¥
w7 fwar 7

TqTeqA MEWW . FFAT fAr T}
LA

H§t THEEE aEy T A
IaT wTE A& wEr g ...

IS WEAW . ATEY, WTET |
At wfadt faaw o

Shrimatl Savitri Nigam (Banda):
In view of the fact that a very large
number of people who belong to
Mizo council and Miro Union have
indulged in this arson, loot and mur-
der, what steps iz the government
intending to take to  punish them
properly and also declare these or-
ganisations illegal and put collective
fines on all those people who have
indulged in this?

Shri Nanda: This distinction must
be kept in mind. The Mizo union
is not an organisation which indulges
in acts of viol Its d d is
for a separate State within the
Indian Union; it has been going on
with ils work on constitutional lines.

st gen =X wogwrn - AT T
aar ¢ o1

We have seen that
organisation; we

Shri Nanda:
there |8 another
have mentioned it,
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Shrimatl Savitri Nigam: I asked
about collective fines and other

things.

Shri Nanda: That will be done, it
necessary.

Shri N. R. Laskar (Karimganj):
We are very much disturbed about
such sort of activities by the hostile
elements; we want that they should
be curbed and crushed immediately.
In these circumstances, I want to
know whether any steps have been
taken for the safety of these people,
civilians and people from  outside
the district and also whether rein-
forcements had been sent to crush
the rebels.

Shri Nanda: Reinforcements
been arranged and other help
is required is being given.

have
that

16 hrs,

RAILWAY BUDGET-GENERAL DIS-
CUSSION—cond,

Shri Shinkre: As I was saying ear-
lier, the railways have a very peculiar
manner of accounting. In sppendix 12
of this explanatory memorandum they
have given the balance sheet of the
Indian Railways; liabilities are given
first and assels, next. ....(Interrup-
tions.) 1 am speaking on the Railway
Hudget, not about the Mizos. You
want railway lines there also. Under
the heading ‘liabilities’ they  have
given flve items. I do not know why
some of these items have been clas-
sified as liabilities. Item 1(b) refers
t» something called machinery and
equipment received free of cost, If
they are received free of cost how do
they become liabilities? I cannot
make any sense out of it. Jf it came
free of cost to the railways, it be-
came an asset for the railways. If
somebody makes a gift to me the
gift becomes my asset and it iz no-
body's liability. If it is ubject to tax
the tax may be written separately
as limbility.
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Again, under item 2, there are annum, because that is even below

the Depreciation Reserve Fund, what Shri Asoka Mehta stated as &

Revenue Reserve Fund, Develop-
ment Fund, Pension Fund and so on.

16.01 hrs.
[SHRI SHAM LAL SARAF in the Chair]

How do these funds become the lia-
bility of the railways, I cannot un-
derstand. In straight logic, and in
straight arithmetic, they are assels;
Dr. Ram Subhag Singh will try to en-
lighten me when it comes to his turn
to reply. These reserve funds, which
have been credited alresdy to  the
railways, after several years, now be-
come the liability of the railway. If
they are liabilities under the heading
“Liabilities”, how do the same funds
become gassets under the heading
“Assets”? This is very funny. In
the same balance-sheet, the same
items become liabilities as well as as-
sets. The same is the case with re-
gard to banking accounts also.

Mr. Chairman: It has escaped
notice of the auditors also!

Shri Sinkre: 1 do not presume 30;
if it has to make some sense for &
map like Dr. Ram Subhag Singh, he
should be kind enough to tell us how
the railway reserve fund, the machi-
nery received free of cost and the
banking account that is, money lying
at the credit of the railways, become
liabilities. They are simple assets, and
as assets they have been written
down under the “Assets” heading also.
What T feel about this sort of accourn-
ting is, to say the least, it is mislead-
ing, and if there is any confusion,
this sort of accounting only makes
the confuion worse confounded, as
the saying goes

Mr. Chairman: You are tamng me
full time of your party, are you?

Shri Shinkre: I think so. As 1 said
earlier. if the railways are to be con-
sidered asa well-managed undertak-
ing, an undertaking operated on com-
mercial basis, then the least that the
country can reasonably expect from
the railwayg is that they should con-
tribute towards the national exche-
quer a minimum of Rs. 350 crores per

reasonable return on public under-
takings. But what do we see? With
a great fanfare, the Railway Con-
vention Committee opassed a resolu-
tion last December according to which
only Rs. 133 crores odd was the
amount-to be contributed to the gene-
ral revenues, and they considered
this to be something very extraordi-
nary. [ know that they will retort
back by saying that besides this there
i the depreciation fund and other
funds, but all of them will not eXx-
ceed, to my mind, Rs 250 crores.
There is a doubt Wwhether all this
amount wil] come straight out of the
estimated revenue or it will come out
in parts, that is from traffic earning
of the railways, and again a part
thereof also from the Central Gov-
ernment loans and so on. So, I think
it is time that the railways set to
themselveg g very clear-cut task that
under no circumstances they will
leave in their credit balance less than
10 per cent of the total investment in=
volved in the railways. So, in straight
figures, that would amount to some-
thing between Rs. 350 cores and Rs
420 ecrores. I want Dr. Ram Subhag
Singh to bear these facts in mind.
They will say that the railways can-
not afford to do so, because I know
very well that it is not wnly for ele=
ctioneering purposes that they have
not increased passenger fares this
time, because they know that the
bulk of the railway fares is paid by
the third-class passenger and the ab-
ility and the capacity of the third-
class passengers have already rea-
ched saturation point; there cannot
be any further increase of fare under
the existing circumstances. Some in-
crease may be possible in the goods
iraffic. bul even if we assume some
increase in the goods traffic, I do not
foresee in the next 10 to 15 years the
total revenue of the railways to g0
anywhere beyond Rs. 1,000 crores.
Even on that pasis—the basis of 2
thousand crores of rupecs—they
would not be im a position to con-
tribute to the Central revenues. the
public exchequer, the figures that 1
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mentioned. Why? It i worth while
considering this aspect.

At the very outset I may say that
the only reason for their inability to
contribute this reasonable percentage
is that they have this top heavy ad-
ministration, an sdministration which
consumes and absorbs the better part
of their revenues. You will permit
me to treat thig subject in greater de-
tail. Now, it is a well-known fact that
the administrative coets as such in
fny undertaking, whether private or
public, after it has had more than 100
years of life, should never go anv~
where more than 10 per cent. To be
a little more liberal, J am prepared to
allow them even 15 per cent as ad-
ministrative cost out of the tota!
earnings of the railways per annum.
That means, the total adminstrative
cost of our railways should net be
more than Rs. B0 cores per annum be-
cause the total estimated revenue is
slightly less than Rs. 800 crores, and
at 15 per cent, the total administra-
tive expenditure should not exceed
Rs. 120 crores. 1 am prepared to al-
low some margin above and in excess
of this sum of Rs. 80 crores, if they
set this target before them. Turt
what do we see in the figures that

they have presented? Only for
administrative purposes, they
require a very large amount. For

instance, for Working Expenses—
Administration, under Demand No. 4,

they want Rs. 58 odd crores; then,
under Demand No. 6—Working Ex-
penses—Operating  Staff—the sum

required is Rs. 119, 96, 68,000. (Inter-
ruption) The salary bill is alsg in-
cluded. Again, under other heads
such ag Working Expenses—Opera-
tion other than Staff and Fuel, and
Working Expenses—Miscellaneous Ex-
penses, we know very well that a
large part of these amounts will even-
tually go for administrative purpose.

An hon, Member: The Railway
Board also.

Shrl Shinkre: I will come to the
Railway Board. So, even in straight
language, thig workg but to about Rs.
200 cores by way of administrative
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expenditure. That means, about 36
per cent of the total railway revenues
8o only as expenditure on adminis-
tration, and salary bill is included in
it. I know Shri 8. K. Patil will im-
mediately retort by saying that
whereas al] their railways elsewhere
are making losses, ours at least is
giving this much profit, and this fact
cannot be overlooked. That cap be
said easily. But I want to take up
the issue with him and tell him that
whatever he might have seen in ad-
vanced and affluent countries in
Eurpoe and America should not be
taken as any term of comparison or
yardstick to measure our railways'
achievement or success, because, as
we know very well, in most advanced
countries in Europe, railway travel] to-
day hag almost become a luxury; in
most cases they are very small coun-
tries with a first-class road network;
most people are in g position to afford
automobiles; automobile fuel is damn
cheap, and railway iravel is restored
to only by people who want to have
some leisure. Most of the transport in
passenger traffic in  countries of
Europe is done by motorised vehicles.

Again regarding goods traffic also,
Dr. Ram Subhag Singh certainly
knows that in Europe today, motorised
transport is standing as a very succ-
essful competitor to the railways, be-
cause, the giant truckg hauling at =
time 100 tons of goods are easily pre-
ferred to the railway traffic. So, im
most countries . . . .

Mr. Chairman:
ber's time is up.

The hon, Mem-
Shri Shinkre: How long have 1
taken, Sir?

Mr. Chairman: In
please wind up.

two minutes,

Shri Shinkre: Then I will have to
wind up before 1 have concluded
some of my other remarks.

I will come to specific points
having & direct bearing on Goa. It is
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well knowg to both the ministers that
Goa has only about 40 to 50 miles of
single metre gauge line. They also
know that Goa exports 8 tg 7 million
tonnes of iron ore per year, out of
which only g little more than I mil-
lion tonnes are today transported by
rail. So, there is an urgent and pres-
sing need for at least broad-gauging

this section, I am not saying
this for any direct benefit to
the Goans as such but ths

would bring more revenues to the

railways. No where else the same
position obtains. In Goa, the total
rail mileage is only 40. But in Bail-
adila and other places where new

projectg are coming up, the rail mile-
age involved is easily more than 200.
So, I request the minister to give top
priority to broad-gauging the Goa
section,

Kerala ought to have been given
top priority in the matter of extend-
ing the railway lines for good reasons,
mainly to avoid famine conditions
which  appear there. If there
are enough railways, there would
be more employment. Dr. Ram
Subhag Singh may be unaware of
what might happen in Kerala, because
neither I nor he come from there. In
the rest of the country, we have an
average of 8.5 miles or railway per
lakh of population. But in Kerals,
it is only 3.5 miles. Commercial cen-
tres like Quilon and Cochin have no
connection with Alleppey, which is a
coastal place and a flourishing com-
mercia] centre, according to the in-
formation I have received from Shri
Sreekantan Nair. I hope the minister
wil] take these points intg considera-
tion.

As long as the railways do not
give very serious thought tg reducing
the top heavy administration by abo-
lishing first of all the superfluous
super-structure called the Railway
Board. and giving more autonomous
powers at the Zonal levels to the
General Managers, they are not going
to reduce their expenditure.

PHALGUNA 11, 1887 (SAKA)
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Shri Balgovind Verma (Kheri):

Sir, at the outset, I would like to ex-
tend my congratulations to the rail=
way administration for the steady
progress gnd efficient performance of
the railways. They have done well
during the days 'of the emergency.
Much ha¢ been said about it and I do-
not want to say anything further ex-
cept to congratulate g]] those railway-
men who were working at the fronts-
and who laig down their liveg for the
sake of their motherland, putting
national interests above their own in-
terest. I am sure the administration
will not forget them and they will
not be left uncared for.

I would like to congratulate the
minister for thig budget although I
have got some differences with him.
1 would like to say that some taxes
like those on salt and coal do not be-
hove us well. Mr. Bhibuti Mishra and
others have said much about it and 1
hope these taxes on coal and salt at-
least will be withdrawn.

The minister has skilfully presented
the budget showing an earning .
Rs. 798.83 crores. After meeting all
the expenses and contribution to the
general revenues, he has shown g sur-
plus of Rs. 22,19 crores. It is very
good, but I think they can do more.
The luminoug picture of the railways
is being eclipsed by some black spots
which are there. If they are removed
no enterprise in the world can match
the performance of our railways.

I would like tg point out how this
surplus can be increased considerably.
Firstly, they should tighten up the
checking of ticketless travel, which
is very much prevalent on the branch
lines than on the maip lines. I drew
the attention of the officers of the NE
Railway regarding the branch line
from Pallia tp Dudwa, which is very
famous for iicketless travelling. The
TTEs and other staff there reap rich
and bumper crops. If thig and pther
lines are checked, the surplus will
swel] considerably.

Then, the department should Jook
to the pilferage and theft on the cail-
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ways. Hardly any consignment reaches
the safe, especially those
eatables and precious things which
nnd a good place in the market. This
fact is not hidden from anybody;
everybody knows it. I have personal-
Iy mentioned about this to the former
Minister. Once my relation sent me
fwo baskets of mangoes, but hardly a
few reached me; the others were
taken away. Every merchant and in-
dustrialist has got thig complaint. We
hear these complaints but we have no
power; we can only convey our feel-
ings to the Ministers. They may or
may not attend to it. We also convey
our feelings to the officers. And, why
should they care?

Regarding theft of propetry, 1 have
cuttings which bear testimony to Iy
statement. Thig has very much in-
creased. In road transport, not a sing-
le theft comes to light. They aiso
haul so much of goods from one cor-
ner to another of the coun'ry. There
is only one chaprasi or peon and he
15 able te control the entire aepot,
whereas there is a huge army of
pecple—police force and proteciion
force—in the railways and they are
not able to wateh over the material
which is there.

Other speakers have said enough
aboul bookings of parcels and deli-
very. This is a very nasty picture.
Nobody can hope to get their parcels
booked unless they grease the palm
of the booking cleark. They cannot
take delivery of the parcely unless
the same thing is done, unless some
money is given to the people con-
cerned. This thing has  got to be
looked into. Moreover, no person can
get wagons unless a sufficient amount®
of money is given to the person who
ig in charge of booking. It is some-
thing whick is a blot on the railway.
1 am sure the Railway Administra-
tion; particularly the Members of the
Board, will look into it because it
does not add to the golry and prestige
which they otherwise enjoy.

Severa] hon. Members have spoken
about corruption in the catering de-
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' partment, I only want to say that

« Wherever such cases have come ltomy
no.ice I have passed them on to the
officers concerned and also to the
Ministers. I am sorry to say that no
action is being taken except that the
person concerned is being transfer-
red from one place to another. That is
no punishment. When a person enters
service he is liable to be transferred
{rom one place to another. There-
fore, it does not matter to him if he
is transferred. Some rea] punishment
must be gwarded tg the culprits so
that it may strike terror in the minds
of others, other like-minded persons
and such things may no! be repeated.
] konw g case in Lucknow where cry-
«tal sugar was being taken to the
hlackmarket, He was captured red-
handed by the inspector of the cater-
ing department. But the case na3
been hushed up only because he hap-
pens to be the relation of a high
official. That should not be the case.
1f you cannot punish a person who is
vour own relation, how can you be
expected to do justice.

The Deputy Minister in the Minis-
try of Railways (Shrl Sham Nath):
What was his name?

Shri Balgovind Verma: Shri Baj-
payee was the manager of the cater-
ing department at Lucknow. The ACS
was his relation. 1 think his name
was Shri Mishra. Shri Bajpayee was
an ordinary clerk. He jumped from
that pos: to become the manager of
the catering department. This man
hag been caught severa] times but
left out only because he happens 10
be the relation of a high official. This
thing should not happen. If this hap-
pens, how can justice be expected.

I want to draw the attention of the
House to the most unfortunate people
who are known by the name “coolies'.
Unfortunately, this name was given
to them by the British imperialists.
This is the most degrading name. The
administration has not found any
suitable word in place of the word
“cooly™.

Shrimatl Jayaben Shah {Amre_‘llli

Suggest one.
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Shri Balgovind Verma: You wmay tions. This is mentioned in the In-
call them “Yatri Sahayak™ or “Bhar dian Observer dated 21-9-1065. 1If
vahak". “Cooly” is the ost de- the officers like they can see this.
garding word. Here I may tel] you Mr. Chairman: The hon. Member's

that when these railways were taken
over from the private entrepreneurs,
a letter was issued by the Railway
Department, letter No. 409-TG, New
Delhi, dated 2nd May, 1947. In that
letter gome facilities were promised
to be provided tu these poor people.
That letter lies dead and buried in
the offices of the railways and it has
no. seen the light of the day. If I am
permitted to do so, Sir, T would like
to place it on the Table of the House
50 that this letter may be revived and
action taken on that. In that letter it
was said that such and such facilities
would be given lo them, It was stated
there that a list of licensed porters
will be maintained, free medical
treatment would be given to them,
licence fee will be on g no-profit no-
loss basis and all that. There were so
many other things promised. I may
tell you that no medical facility is
given to them. The rates were fixed
many years ago. Only last year when
I raised g hue and cry here the rates
were revised and that too at impor-
tant stations. Here, I would like to
congratulate the administration of the
North-Eastern Railway because they
have done a lot to the pour people. INo
other railway has done that.

An hon, Member: Whal about West-
erp Railway?

Shri Balgoving Verma: I know ihat
1 happen to be the President of Lhe
National Federation of Railway Por-
ters and Vendors. Only the North-
Eastern Railway has done it at every
station. Whether it is a rura] station
or an urban station, everywhere they
have provided it. Every-where their
lot is wvery pitable. I may give you
some examples to show the Jot of
these poor porters. Here is g picture
of seventeen or eighteen coolies hud-
dled together intp wne single room.
If you permit me, Sir, T may place
this also on the Table of the House so
that it may be seen by all. I may
also like to tell you that the numbers
of three coolies are sold at the sta-

time is up. He must conclude now.

Shri Balgovind Verma: 1 will take
only two more minutes. Sir, ] have
been volving the demand of the peo-
ple of my constituency for a railway
line from Palig to Hsssanpur-Kotali
That portion of my distriet iz the most
backward area and it is cut off by the
river Sharda. Because of thig river
the people of that part ef the district
are not able to reach the other side
where the headquarters of {he district
lie. There is only one link railway—
Palia to Malani, but Palia is far awav
from that part of the district
Hassanpur-Kotali which is cut off by
the river Sharda. I wish that this rail-
way line ig opened there. A shed is
being put up at Palia station. To give
a better look and provide more con-
venience tp the public, it was re-
quested that the platform be raised.
That is not being done, I hope the
Railways will look into this.

sigen v wgmm - awikfa
wgEw, g #TEm O arfe
ER WEI A |

oft ww nifaw wwi @ 9%
T AT ¥ & ifad ) qlwaa
B

Mr. Chalrman: The hon. Member
might resume his seal. The bell is
ringing..... . Now there is quorum.
He might continue his speech. I may
inform him that permission is not
given to lay on the Table the pic-
ture which he was displaying. He
should conclude his speech pow.

8hri Balgovind Verma: There 1s
provision for a third-class waiting
hall at Palia station, but the construc-
tion work has not yet begun. So,
the travelling public are put to great
inconvenience.

sft e wre frart (wrarig) :
awafa =g, ¥ ©g amo w1 ad 3
¥ a1y gt f—fr & Yox & fiew form
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[Qﬂ Te Hle fﬂ"Tﬂ]

& F9T e fafreet & frdea &€
wiifs & ogreg gl § qOax WA &
A s s o g g ¥
39 ofwr ¥ war § o dge e
oA FY frred Fgard ot ar g2e-
T =1 famad wgamr ff | agi 9%
oW T FTE Lo 100 200 Hi &
© e wig sgiasfed i
Fage gowlaws & a1t § 4f sy
gt feafa & & ow faww v g qu
war  %g a1 Pefoarew € a7 weer
oo g g AfEw e
Fogag avt & sgmawm o §
fie o faewr o TarET § 3w O
fower gar & amaT Wy

aqugt & fave fasar dvw
ot wey & fog wfaz & fow & mrbil
®) fRelt e o wra A Wi &
g ITCF  gars W WY =1 & A
I ¥ 1 =T faded aneft § A £
At st agt 97 AT e faw & g
¢ afex =7 ¥ 08 70w a% wA A
fiear | 9 ofar & 7 A aft af
a § 1 fore owr ¥ dw91 @ o
fra faeear &1 7rf 9T age weY
wodt ' § fFaw foed grofan
vy foew g war 31 W
I oo A€t ¢ | max g AT
sfram arx mfsaiee # wrm § wifes
wifae 3 ¥ agi s #7 fa=me www
gt & 1 wafed wo frasa g fw
AT ¥ @wTdl aF sif 30 AT 35
e sTwacqEa g & Tgar g
fe & %7 w1 % ¥ 5 ¥ oy smy
afF mqug &1 finawa St w1
o W ¥ ¥ W 6 agr o
% ggfeae & a%
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TF FAEA AL qgT ¥ wigr & wfors-
TR WA AT qEFE
®TH WTEA T@T & w@ifw A o gETET
wH mirg 3 99 & +ff i1 F§
ard fedgEt axay q 71E ¥ grafud
g &, T ¥ B X A A Iq B
9T | W9, Weg WAW ¥ OF  q¥T
et g & wf § fom w7 1 w,
71 g A wafar o Sfea
o g afan & #i€ ot g
frdt eft & foro oY g W Y a1
frr v i ddadadfs
feest & #Y% gl ® @i o aar
AR TAREE W Y gu FEEAr
a1 fedft swg oA @% W@ OE
T wTER T Al o i wrfone-
AR A G A FACFCA L Haga
feat & g & fag wear w@r § WO wwr
% Tq U B wgrw ) femr @ oo
Wi qg gawr § wmor & &few dan
£ gu W sffs smar dR A qwar
1w fodr 9% gq ¥ AY oy smar o
ot av wron ¥ ¥ §vw wroar fw
wifat & o oo el 1 @1, TP
$& g garf aiat w1 gTa w,
T H T, T W T,
T s w1 foe wg 3, a1 7@ FElr
¢t Afew oz qF wer aff maw
[AC LA

# @ Haiww 1 59 49 & fag
aaae g v o o & ey
qT 3N FY yTVEEar ¥ a7 gt gw A
wOY PNl #1 9vET @l wa F
grEAl T Wy fafwe @mzg w1 A
et | gegin argw a7 fafmd o
aga w0 @A G w1 adifer
weu fFar gq fodr 2g gwi¥ wegmna
Faw &1 Afea & i ow g
BT WEgm g fF @ araw W g
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it & a7 g fafaeeT ¥ wE § oY
oY gfz #1 § 99 F grrw ¥ g T
g7 & fF ag s & gwaew § w5
Y FG7 1 " 97 & 9 qw ¥
T OF [IHT 91 I Ig AR &
W A FS A FTA

T ¥ a & @ Tl
I Fgar qa7 Wy § i qaddz foaar
& I FT KA FUI It & |
#7 TFeATh A feard qgdr wmAr |
[T THAAT OF AT G AW H FI
AR FZ 3512 T e f (R amm
FI THEAT g Z W AME (F W
faran wgt oY F47 F1 agi @A F1 &
Wi HT AT T5A | W F @ w1 1
FAl AT & TE T THC & FTE aHAT
2177 F faar #7€ g7 TO77 4R 7T
A& w1 W TAddE feet i o
a7 AT Ft arEr & & afer sy
F art § fuadt wdT &Y g e
wuTET AT T 1 gEre At aifew gw
FTH FT AAT A § A AW F o age
oY seFY Aty T § | & qwwar § fF
o7 ¥4 9T WA €T & |

7@ ag A1 fragT wxar & fw ww
T Ara a9 qEe OF AT A9 gAT 9T H 1™
TS TR §T FRMET AT HAIT AT
aRFas | g8 Kgafmd wiaarg e & 9w
TR AN AT AT AT T F
& g4 fadr & | o qF qoemar fE
R ¥ qdWTg oF w1 A 5T oA
g ar | afew oy wew o gyl oft
TE, WIS oF AGH a9 TR |

gaTe gt #rdY o o farde
EHT &1 IEH 900 AT AT & wraar
F @i § 1 7 FAT A1 I A7 A
FEAT 21 7 AZALATS FY ATEA T W0
SRA E A R AagT gr UT & 1 q®
#rfr argr fande & dhdy, ",
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frerelt s Y ¥ awaei g e oww ¥
W 100 1T KT F aw oA | §
wTHT T g R oW 5w 9T W ae
&

W & 9w aw fedr £ ot
I ahrg N T T AsR H Y
I Jgl 9T WR R @ T ¥
g & o ord 1 & wewar § e e
TFY Gl A0 FHET §1 g SO
¥ fay g fow awdft & 1 @t =R
e FETEG & ETH ¥ Y ow ¥ dw
&7 a9 fige €1 OF6T § | W ¥ sl
T TG 7%7 a7 A § fow ¥ afagy
# aft W omr & A% awr W i
"e wxt & 1w w9 frwtr € 5@
wTH 9T IX 9F 97 ¥ ¥ &) At owy
wHI ¥ JeET & TRT g1 awT
YT gaTdY Wy T g I ahar &

Tw faafe & 2o oz Y Fga1 &
f& ot a g F maw § gEd
wWET 97 AEf F7 gFaarew § wH foq
SATET 9 @ F1 ATt & fay geame
# goio &1 [F7 & 97 ®1 fwmen
¥ oWy F1 v E qifgd o wge ¥
ararw i ¥ e a7 wrer o @g
wTer & a7 39 &1 s & o wfaw
&Y wre § 1 ofoorty ag g & fF 9w
FT YT TGH A WG § | W & AT
qET g9 ALY FT & o 6F w0 g ¥H
W9 TAT &TF & I g T H agiaen
FL| W9 TE W & WIE FT
9 718 qt & awwan g i 2w & fonr
T W TIHT WY FIGT |

g 9@ ¥ qww ¥ oAk ¥ gy
g & arfaat T AT &) 3w WT A
Y S § Y i age B & | W Ay
I ¥ graed # A1 FErAT 1 ofray
Z aY agT Wewr FAM
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[ e e fimrdt)

TH AT F §H T T7 T8 THAA
2 fe =19 7 98 & w9 7009 50 F0T
®t wm wawrd & fawr faft e o
WIE F1 S0z 30T g0 | TW ¥ fed
"9 UAAAE & O B g s,
ox frde &, T FTFHE AT 24, 32
FII¥ {941 9T (6OT § et & AR
At aF ®1 ¢ 198. 88 FIIT KA |
AN I qF TR § AT @ AT
& A WY o¥ wmTH H G Wy oy Y
g ot ag o) feml snfal 5 oo
q § "I g 4 miedi § gu wi
T 9 § | T4 gafee & vy Wi g v
AT Wy Fai AT § e T
X 5T AR}, I3 FY wirg 7l Forery
2, T 9% " £ q1 77 IR AT
TAE F A G W AT} qE AHqH AL
BT 1| Al 9% T° W Wi w I
ZZY 3itg £ wwré & fow sava g1 wTw
A st wewr e | T| & o &Y
WY FgAT qEET § W T A www
gRATE il § 40 AT w7 g fE am
W AT | i

warafa sty st fagraw fag o

mwﬂm:mﬁw-
qft ggF F@r &1 wg |

Mr. Chairman: The bell is being
rung....now there is quorum, Shri
Sinhasan Singh.

ot Fergrer g (aye) - awmafir
WERA, A1 1952 ¥ FUT gH g
E a9z A FTOAATT gAT | siEh
1952 H K3 25 FUT H ga%T ATHIAT
qt, ag w9 770 FOF F FT 9g=r
& oY frgar & wfaw amedr o
&1 wdl & 2@ TE7 Qr OF wng feom
AEgg A AT AT F A F AR :
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“Yet, 1 would say that we are
in a mess at present, because our
planning has been faulty, our imple-
mentition has been faulty and be-
cause we have acted in a doctrinaire
method, Therefore, we have to re-
verse the gear now and see what we
can do to change the situation.”

W OF o7Tg I OF 0w IR
fr gl wow g At W
iy wor wro#

“In fact, they have been following &
philosophy of scarcity . . .

& g awiar gt § v chafedt
¥ 916 7 0k IgELy w7 Ny a9 FE
21N AT 9T §, a8 i § | AW TAH
T afl @ (W9 awr ® fween e
o oo & 1 afew we fF ot TR
ATy €1 &, W gw gt
& 1w e § e w51 wwfeee 40
9T & wTdd, a1 Afaee ST S 0§
ATREAT My foud) § wm F09 av
Tl sgEeTal ¥ § | IR W N w1
w1 A sfr =@t @ fana w4 wE)
A0 37 A g | R fwar w1 awe
2mr 98 wftma $F wrwRAt Il
R ¥ AT FWE G471 9 AT
YIEl & & | =9 8 9w ¥ W
e 39 ¥ R A gl amfwe
wRATHT &Y T HE & ZErhy fw
wFATHT &, ofemw dweT o1 § Alx
wrgaz bwee Y @ 1 Afew ofems et
# waq 7 g TEAE ag oA
Faw gt & 5 gura mad agy s
& o1 w71 Wt & 5 gw &Y AT W
¥ % T &, Afww Ja1 WA F |19 Ay
g9 ATHEAT WY 3 F | WY §F 5 9vHz
fefadz foar 773 & oix w7 6 9@z
woTER fFaT 2 4 T AT ANE
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F9 97 6 THE WY I9F AT & A §
IA 97 5. 5 WAL §1 | §O T FY A
2 1 Ffw ot o Fad # forrd gw
Ft %1 fr e ofes T & Q@
Riwwm & &9 14 779 yriwe AW
a3 afe §FeT T W | W gL
¢ ¥ wrom § ago Al & aw o
sfer FEia ¥ fomm, arat WY W
£ 1 1 T ai Wi A Wi 6 qRlT
T w2 % suie v § o wwl §
6 ¥ 7 W ¥t 7€ WHT WA 91T
aw &7t wfaw s w1 T owHW
wife wgl FIT 34 T w9qT T
¢ =z ¥ wfew ¥ ufis ofeaw wx
¥, Azw 9% §  wwar s wifge o
7g A1 IAE W § geT

o7 ¥ qter wrowT eqn afgny ¥
& fammar amgaT g 1wt ot T W
fw zrag4t afaga § a1, gev A gwa o
wgwe g fe e § 1 o e
at § & arq § geETeed 2% age
T ¢ 1 uF fez qw & ¥ wran
f& 7% w19 %1 2@ & fod qud wredt
e femadl FLari AY § ¥w3
AT ag frr | fowew o £ 2, TE
w7 2@y & fau el #= wiar @,
e mfegz dto woego o wmar @,
6T dte Tao wrie, v wfede
gafaae grar 8, 6T feedt gdifuax
waTg A fe DegfifraT awmn
grad@ros e F s wr 3w &
fau, a4 @ w= +F & fAg, TR
FITATEAT § | & gITETE i F7 dear
9T AT ARAT & 1 ATg Ao F A
A EN TR E ag ATHT AFF 9% Fgl
Fre gf Fnir agt sfewd #1 SO
WA 4 F a9@ 10 g T g
ag WY weEt g 2w A, fe faw
HAAE § FTCLT 94 § IH & FL A0
9 # @ s @@
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Wi wfus Fawre 173 @y @30 agt
w1 7&Y wdf @y AW, gl g W@
2 & 1w 5T T F e ema femar
qET g |

aw &% qorz ¥ ut f efaw § At
# wrgy wgr e ogi A1 O IwH F
wiT w9 ved § oagi W wek & f
Witz & 97 & FEET W HT 70w
Ffe & w0 <6 WO eare fewTeT
W f fe g WO Al Y we
v W i S AT KT Wi w3
wife fiiiz w1 W § T A
Err & | T ¥ s & aTE F) A
& ot diritz w1 @ g & o A
¥ ATE T gWT @ 1Ay -
o Faqs2y dw o g 0w
wOT AW, ST Tw, A LE R
o B, e g, 1 i W wTE A
qFET §, AT W T qEN &, W@
a1 v T e =T ot ww
Mz w1 AmT wF, & 5@ e
fir EurereTdt 3| W Y gR, g AR
g ¥fem ez g fe =i Afaw ave
AN A A w7 w4 fawEw qm oA
gura Gfemd¥e & #1 omg,  gEfew
o wgar ¢ fw Ak AT S
w1 § w% i i K AT aw A oy
At SYTRT WIST E1T |

w9 # "I &4TH UF 676 W7
feamr sget g 5 WY olw Y @
g€ | W T oY & g ag dde-
s w1t oafaEfedwT w78 o1 i
& 1 ¥fw foe ot uF wrg & w7 fF
gt ot wfhe misar & @w &,
TET AT A 9T AMTEFT ET AR FAE
¥ATH FIET, T 1A TE AT W TF1-
TR ISR A § Adt &) WU
o §o W7o GEI ATZw ¥ & 1 AT
ST AT & g7 FAEWT AE £ )
T FfY & o s FE FT @, 9%
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[T Fergrern ferg]

s ATEE A ¥, 1 & Ay
ST A J fear § fr 9a ¥ qi samw
& QAT FEH A T0F | K LA {1
] & nAfefe¥ay AT PSR
ot wwwr gfesorar g wf
qT § A qafefEeas § S
fragdaw ¥ | & ww § FOAT
AT aft Ay ¥ Y, T4 WA ¥
TR &Y, a1 T W g Al S e
Faff &1 o e i e g
¥ was & A9 QA ArgE
w55 w1 AR EH A &
0T FEF Al T W @ AvEw |
F7 & §fra ¢, gafaes & €fow &
A EFAE AT g oA § 1 FRTwd
w3l 337 wseT § fF o= @y i wlx
THEF T G IR, T Ay
& e a8 & oflT TETA 1 T &1 W
FAFAT AT AT AE § e Lfosr
T W E | FATAT ¥ WEAAE GF
gafET e fecsa kv ar  felw
7 a1 @ E ) FIEF AT 7 A I
wE FT AW THIT K AET AL H
ot st =fgd | ARy W g
Q¥ qIT 2T §, g ¥ f9g W qF
mdr NAr Fifgq 1 72t oA fevee-
LCERR (i ElEcia CECRE T I g
Tz A dfear § 1 A9 & FOAT
femrgady agi @ gafrg 3q Qfiar § oY
a1 Fed Argida s wwy

=+ a1 & wrewr e wRfae
FHrgk a A femrmr wmgr g 1 B A
37 % are # forar w1 g f5 37 Fam
gt errEat Y @ & | ag faaw o
oY & FHiaAe F96.9 § F g4 § sy
Gar g X § 1w ¥ fog F g
g4 FIAE, AT F AT A | TF F-
foraw #od fewe w7 1ew &, ww
TYH FY TEAAT §, FHAAT AT Wl G W
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AT AT T FET R | IR 6
wgr Fr et gt & | 9 € fafom
Faifafedwe &g &9 g, W gL

Aifsraz & g g | I A ¥ W

T § fro dro &, wifed wdw &
7 F1 o1 fafama nfafE @ &
e 37 #Y wrgw 97 & w8 g A=
w=gl § | YHWA FT [T A T
uYETE F9T ¢ | Y 1w U S @
WY FgT a1 M A FHTC wgAT g E
o wre feeft &Y $3w # drae OF
g1 @ gt a9 # ot s fedandr
FT FW F T TR § 37 71 wferr
aeeang. faerT wfgw, wiuw de fawen
At afe ag v Agt A w1 & |
T T WET qg HT @/ A9 fw
gt wréo dito THo & qETAH H oAl-
fradt #r avemg w0 g &, qOAT
ST g gefaEd &t s
1 91 w7 wivg fray 97 & § gafao
AT T @ g A dfE gy
wefafredfer wwerd &1 wrwdl w0
sifear 7@ & w=faw 97T 31 s
Tl Y 361 GG ¥ WA qg W "
g fr waforer @i 9f qafas &
T T4 ¢ TAM 10 9% faw
s giv zafe 3T daT @ &
w74 & Afww na A @ fe e
o9 FTA F WA 97 fRET #1 da9
qU aF T w0 a1 g I w9 4
gFT WifF o a7 ¥ W9 I -
A QT F4 & fag gfm F@
g AT Il THE A AAEE
g {F 5 w1y @ ot gy § e v
T | o 6 qafers & @fm g1 A1
forra fir grat & gorrdl v wrA g I AT
afz oo Ifeg s 7Y AT 100
150 &f 23X @1 %7 qr@s q3qr 6

Tz gafers & Ao @Y 9 FA1 Ji
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& ¥ og v oz o = f o
a7 fHT Fg41 91g7 § st wdaar
forelarr W9 F IO & | FOEHT
FAZT AT T A0T TCETI 77 91 WX
9 & oo AT foie | g1 41 1 9@y
o IT FTIAT A A AT IAE
ERTHEI &1 T F o § | F S
g %8 wxfmal asfendrsar fe §
qu i q AfeT ag 99 § g ey
w7 faf v | 9 ¥ W ¥ whEera A
T T i ag o A Y I
s fag dar For W} grwife ag 4d
¥ o ofaeT 99 ®Y 99 HHAT &7 AT
oft | W WY @Y FarRd fe ag Wt
¥ e 23 7 v Formet ar et §
N Y wiw ok g AT AT R
qoE dxr iAW ¥
wifee & g b gl & 1wy
rogaw & fr o

o Wi g T T W W
W19 %1 et fyevar g § 9 A
frar # wroe QT ET q@aT § waw
Wt feor @ fv e dew @Y fa
fogremm #g F@T fed | ST q9e
oo dvw AuF wig faar § 5
firet w1 fare o ofisfmge
Y R & e S 1 FTe R § T
#wT O 91 ofefogd @< | a3
o AF TR g | 9 W A
ST GIOEEEE 1 qF & a1 v e
7 A ST O WY & g § @ wman
g sz ofefoddr et ¢
W gUaquer wiehml o W
fogrearr 7Y fear smam wa® fag
oY ¥ qT gTe W1 A1 91 AfEw ol
2 % Far, o fafaedr & (@ ww
fa maetiie ¥ 200 gAOqTEE ArEfAEl
A e fFTmT g | WiT &
T H T NV G AR AR A A
#fwr ogt Wt afy grera R saTET &

g ML
gt iR g 6 e e o
T e &)

mfex & § @77 £ AT 77 FC
FH TEN | 3o I AW fag e
G & a0 fRaza & o mw § seaan
griiag MIF AR AT T ERY @
geR g Mfze | w9 §Nw F ag S
39, 9 w1 9T W W EET ¥

s § o fed) wifgy | W ag

waTaT T ot s § fr oF T
W a1 8, 10 g@ & & A
JoaT g W 6T & ¥ fesa i fo
@ & W g A f W) qEfe ow
R @ TwEww
T w5 d9E 8 ww g
wiferd | T T awa § ST H A
aff 0w avd § & g dew 6 IeW
ifrdr s 97 & 0 & wifeddy fomn

B e qifow fow ¥ owim s w1

T T e

¥to TR AN e : W7 w7 AW
wor Tfed

it Tergrew Ty : w9 s Eifd
wq o1 @ agl wmer  fafiet
g T aw § A sgar fewf 2ay
wTS 4FTE A WY A1 TR X & e
2wy gm0 g £ § 7 wE
e § ogd & I= a7 ar fw wit
W TF AU anE g o e § @
& forg are ¢ Sfer 73 AT gat andy
fafreda @@ omg 7 &9 1 W
W 4 a9 1% & R 1 aww g /e
foar & 9w awra ¥ arge e o
w1 fgma Y FTawar | wafag w9
¥4 &1 OF AET AT qAy | afew &
T8t 9X ag I sgm F 800 Ay
g € WA g4 &1 wfyal i gw qezia
F1 & &) w1 g3 7% wavw ifen @
wer RE wwar § 1w Aqm w A
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Xedwwa et § | oo & T § oo
e wer aeRstaT § oy 4§ @
geqwity iyt sTaw @ oA
2 | o ¥ e S @Y g O g T
Fawmd st g @ &
ZL 40, 50 WIS & HET T T4 A
¥ fag W g9 W @i W W
S Wiy SeawlT migat & v W
wer afef@maf §

% wrn § fr st wgew o w
T Wy s & | Y awrafa g
g @ K e & woem e age W g
wafg & 45 amw § oy e o #
qw, ﬁﬁﬁ'z ﬁwmtl

Bh4 N, R, Lagkar (Karimganj): !
nave vary little time today. So I want
to utilise it to pay my tribute to thr
raiway personnels who died durins
the recent confliet with Pakistan, dis-
ctharged their duties meritoriously.
They, the Rallway employees in
general, have earned 3 name for them-
selves for their willingness to meet
any challenge for the gake of the
country., And the country ag g Whole
has recognised this.

So far as the budget iz concerned,
I welcome it, because on many as-
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pects of their activities, the railways
have shown remarkable progress and
registered better performance this
time. It is heartening to see the rail-
ways entering the Fourth Plan pcriod
with the increased transport capacity
in terms of rolling stock and which ix
somewha. ahead of demand. In 4
planned economy like ours, this is as
it should be; transport facilitics
should be ahead of demand se that
our raw materials for industriai units
and other necessary goods and mate-
rialy could move quickly &nd easily
so that pace of industrialisation docs
not receive a setback.

Another significant fact to be
noted is the stage at which the rail-
wayy have reached in regard to self-
sufficiency. I think on this point we
should admire their performance. So
far as rolling stock and mechanical
track materials are concerned, they
have gttained ful]l gelf-sufficlency. But
I think they should not stop there

Mr. Chairman: The hon.
might continue tomorrow.

The House stands
11 a.m. tomorrow,

Member

adjourned till

The Lok Sabha then adjourned till
Eleven of the clock on  Thursday,
March 3, 1066/Phalgung 12, 1887
(Saka).

GMGIPND—LS 11—2055 (ai) L8— 24-5-86—1020.



